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SYNOPSIS 

The present Original Application is being filed under Sections 14, 15 and 18 

of the National Green Tribunal Act, 2010 seeking urgent directions to 

prevent the illegal and environmentally unsafe dumping of fly ash in the 

Perubhadi Stone Quarry situated in Perubhadi Reserve Forest, District 

Sundargarh, Odisha. 

Fly ash is a hazardous industrial waste generated from thermal power plants 

and its disposal is strictly regulated under the Environment (Protection) Act, 

1986 and various Notifications issued by the Ministry of Environment, 

Forest and Climate Change (“MoEFCC”). These laws clearly provide that 

fly ash must be handled and disposed of only in a scientific and 

environmentally safe manner and open or indiscriminate dumping is strictly 

prohibited. The Central Pollution Control Board (CPCB) has also issued 

Guidelines in March 2019 mandating prior approval, safeguards and 

continuous monitoring for any disposal activity. 

In spite of these mandatory safeguards, the Respondent No.3 have identified 

the Perubhadi Stone Quarry as a site for disposal of fly ash. The said quarry 

is not an ordinary abandoned pit. Over the years, it has naturally filled with 

water and has become a perennial water reservoir. It is regularly used by 

nearby villagers for drinking, irrigation, bathing, cattle use and other daily 

needs. The quarry is located inside a Reserve Forest and also acts as a 

groundwater recharge source for the surrounding villages. 

The Applicant is a permanent resident of Subdega and depends upon 

agriculture, forest resources and local water bodies for livelihood. Several 
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nearby villages, mostly inhabited by Scheduled Tribe communities, are 

directly dependent on this water source. Dumping of fly ash and slurry into 

this water-filled quarry will, in likelihood, contaminate the water, soil and 

air, and may result in serious health hazards, damage to crops, loss of 

drinking water and long-term environmental degradation. Any leakage or 

seepage may further pollute the Didga–Teljora Nala and ultimately River Ib, 

which is the main river of the area. 

 
The proposed action of the Respondents is arbitrary, illegal and contrary to 

the Fly Ash Notifications, CPCB Guidelines and environmental laws. It 

violates the principles of sustainable development, precautionary principle 

and the right to a clean and safe environment guaranteed under Article 21 of 

the Constitution of India. Despite objections raised by the Applicant and 

villagers, no preventive steps have been taken and the dumping of fly-ash 

continues. 

 
Further, pursuant to the allotment of the Perubhadi Stone Quarry to 

Respondent No. 6, Respondent Nos. 6 and 7 have been indiscriminately 

dumping fly-ash along public roads and upon agricultural lands in and 

around Subdega. Such unregulated disposal has resulted in severe soil 

degradation and air contamination in the area. The surrounding villages are 

gravely affected, as the continuous dispersal of fly-ash has rendered the air 

heavily dust-laden, posing serious health concerns to residents. 

Additionally, large tracts of agricultural land are progressively becoming 

infertile and uncultivable owing to the accumulation of fly-ash deposits. The 

situation has escalated into a matter of grave environmental and public 

concern for the inhabitants of Subdega. 
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Therefore, the Applicant has no other efficacious remedy except to 

approach this Hon’ble Tribunal seeking protection of the environment, 

water bodies and the livelihood of the local residents and for restraining the 

Respondents from carrying out fly ash dumping at the said site. 

 
Hence, the present Original Application. 

 

LIST OF DATES: 

 

Dates: Particulars: 

14.09.1999 Ministry of Environment and Forest, Government of India 

issued first Fly Ash Notification under Section 3 of the 

Environment (Protection) Act, 1986 read with Rule 5 of the 

Environment (Protection) Rules, 1986, restricting excavation 

of top soil for brick manufacturing and mandating utilisation 

of fly ash in construction activities within a prescribed radius 

of 50kms of Thermal Power Plants.  

 

27.08.2003 Amendment Notification issued by Ministry of Environment 

and Forest, Government of India strengthening fly ash 

utilisation norms by increasing the utilisation radius, 

mandating compulsory use of fly ash products in 

construction and reclamation works, and vesting 

enforcement responsibility in State Pollution Control Boards 

and State Authorities. 

 

03.11.2009 Further amendment dated 03.11.2009 issued by the Ministry 

of Environment and Forest, Government of India prescribing 

time-bound targets for fly ash utilisation, compulsory use of 
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fly ash in construction activities within 100 km radius of 

thermal power plants, and constitution of Monitoring 

Committees by State Governments for regulatory 

supervision. 

25.01.2016 Notification S.O. 254(E) issued by the Central Government 

extending the mandatory utilisation radius from 100 km to 

300 km and directing 100% utilisation of fly ash, disclosure 

of ash stock, and imposing statutory responsibility on 

Thermal Power Plants and State Authorities for regulated 

handling and safe disposal. 

March 2019 The Central Pollution Control Board (CPCB) issued 

“Guidelines for Disposal/Utilisation of Fly Ash for 

Reclamation of Low-Lying Areas and Stowing of 

Abandoned Quarries”, prohibiting open or indiscriminate 

dumping and prescribing strict environmental safeguards 

and prior approval of Pollution Control Boards. 

28.08.2019 MoEFCC stipulated additional environmental safeguard 

conditions in the existing Environmental Clearances of 

Thermal Power Plants concerning fly ash management. 

31.12.2021 MoEFCC issued Notification No. S.O. 5481(E) introducing 

a stricter, time-bound framework based on the ‘Polluter 

Pays’ principle, mandating 100% utilisation of fly ash and 

environmentally sound disposal only with prior permission 

of the State Pollution Control Board. 
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07.07.2025 The Respondent No.1, by its Resolution dated 07.07.2025, 

issued the Standard Operating Procedure for disposal of fly 

ash in extinct stone quarries.  

 

21.08.2025 Office of the Collector & District Magistrate, Sundargarh , 

(Respondent No.3) issued Advertisement inviting 

applications from fly ash generating companies for allotment 

of identified extinct stone quarries, including Perubhadi 

Stone Quarry, for disposal/filling of fly ash. 

 

15.09.2025 The Tehsildar, Subdega addressed a letter to the Respondent 

No.2 thereby forwarding the names of six fly-ash generating 

companies who had applied for the allotment of Peruabhadi 

Stone Quarry for fly-ash dumping purposes. 

 

28.10.2025 The Respondent No.2 addressed a letter dated 28.10.2025 to 

the Tehsildar, Subdega thereby informing him that in the 

meeting of the Respondent No.1 held on 23.10.2025, it was 

decided that the Perubhadi Stone Quarry was to be allotted 

to the Respondent No.6 for disposal of fly-ash. 

 
 The Applicant, (Petitioner No. 1) a resident of Subdega, 

depends on local agriculture, forests and water sources for 

livelihood. The Perubahadi quarry, now a perennial water 

reservoir, supplies water to nearby villages and feeds the 

Didga–Teljora stream flowing into the River Ib. Proposed 

dumping of fly ash and slurry threatens to contaminate 

water, deplete groundwater and harm crops, livestock and 

public health, particularly affecting Scheduled Tribe 
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communities. Despite objections, no preventive action has 

been taken, giving rise to a continuing cause of action. 

 
Further, pursuant to the allotment of the Perubhadi Stone 

Quarry to Respondent No. 6, Respondent Nos. 6 and 7 have 

been indiscriminately dumping fly-ash along public roads 

and upon agricultural lands in and around Subdega. Such 

unregulated disposal has resulted in severe soil degradation 

and air contamination in the area. 

 
The surrounding villages are gravely affected, as the 

continuous dispersal of fly-ash has rendered the air heavily 

dust-laden, posing serious health concerns to residents. 

Additionally, large tracts of agricultural land are 

progressively becoming infertile and uncultivable owing to 

the accumulation of fly-ash deposits. The situation has 

escalated into a matter of grave environmental and public 

concern for the inhabitants of Subdega. 

 

  
Hence the instant OA. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 
ORIGINAL APPLICATION NO. ___2026 

(UNDER SECTIONS 14 AND 15 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010) 

IN THE MATTER OF: 

1. GULSHAN KUMAR BARUA 
S/o Raidhar Barua 

Age: 54 years 
Resident of Subdega, Sundergarh, 
Odisha – 770014 …APPLICANT 

VERSUS 

1. THE STATE OF ODISHA 

Through the Secretary, Revenue and Disaster 
Management Department, Government of 
Odisha, Bhubaneswar …RESPONDENT NO.1 

2. STATE POLLUTION CONTROL BOARD, 

ODISHA 
Through its Member Secretary, 
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3. COLLECTOR & DISTRICT 
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COMMISSIONER, SAMBALPUR 

Northern Division, Sambalpur-768001, Odisha 
…RESPONDENT NO.4 
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BOARD 

Through its Member Secretary, 
Parivesh Bhawan, East Arjun Nagar,  
Shahdara Delhi – 110032 …RESPONDENT NO.5 

6. VEDANTA LIMITED 

Village Bhurkhamunda, 
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Jharsugudu, Odisha-768201 …RESPONDENT NO.6 

7. NATIONAL THERMAL POWER 

CORPORATION (NTPC) 

Darlipali Ujalpur Road, Mahikani, 
Odisha-770025 …RESPONDENT NO.7 

Filed on:21.03.2026  Filed by: 

ARYA TRIPATHY, 

NAVNEET DADHICHI, 

Advocates for the Appplicant 

H-508, Dion Riverfront Apartment,

Trishulia, Cuttack, Odisha - 754005

Email: aryatrip17@gmail.com 

Ph: 99654899419 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

ORIGINAL APPLICATION NO.  2026 
(UNDER SECTIONS 14 AND 15 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010) 

MEMO OF PARTIES 

IN THE MATTER OF: 

1. GULSHAN KUMAR BARUA 

S/o Raidhar Barua 
Age: 54 years 
Resident of Subdega, Sundergarh, 
Odisha – 770014 
Email Id- 
anjumantripathy09@gmail.com  

…APPLICANT 

VERSUS 

1. THE STATE OF ODISHA 

Through the Secretary, Revenue and Disaster 
Management Department, Government of 
Odisha, Bhubaneswar 
Email Id- revsec.od@nic.in  

…RESPONDENT NO.1 

2. STATE POLLUTION CONTROL BOARD, 

ODISHA 

Through its Member Secretary, 
BRIT Colony, Nilakantha, 
Bhubaneswar, Odisha 751012 
Email Id- paribesh1@ospcboard.org    …RESPONDENT NO.2 

3. COLLECTOR & DISTRICT 

MAGISTRATE, SUNDERGARH 

Dengibhadi, Sundargarh-770001, Odisha 
Email Id- dm-sundargarh@nic.in  …RESPONDENT NO.3 

4. REVENUE DIVISIONAL 

COMMISSIONER, SAMBALPUR 
Northern Division, Sambalpur-768001, Odisha 
Email Id- rdcnd.od@nic.in  

 
…RESPONDENT NO.4 

5. CENTRAL POLLUTION CONTROL 

BOARD 

Through its Member Secretary, 
Parivesh Bhawan, East Arjun Nagar, 
Shahdara Delhi – 110032 
Email Id- ccb.cpcb@nic.in.  

…RESPONDENT NO.5 
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6. VEDANTA LIMITED 
Village Bhurkhamunda, 
Jharsugudu, Odisha-768201 
Email Id-  
envvljsgsc@vedanta.co.in.  

 
…RESPONDENT NO.6 

7. NATIONAL THERMAL POWER 

CORPORATION (NTPC) 

Darlipali Ujalpur Road, Mahikani, 
Odisha-770025 
Email Id- gbirganthia@ntpc.co.in  

 
 
 
…RESPONDENT NO.7 

 
APPLICATION UNDER SECTION 14 AND 15 OF THE NATIONAL 

GREEN TRIBUNAL ACT, 2010 

1. The instant Original Application (“OA”) is being preferred under 

Sections 14 and 15 of the NATIONAL GREEN TRIBUNAL ACT, 2010, 

seeking directions orders and appropriate reliefs against the illegal and 

unscientific proposal of dumping fly ash and fly ash slurry in the water 

filled non-functional stone quarry situated at the hilltop of Perubahadi 

Reserve Forest, District Sundargarh, Odisha, which poses an imminent 

threat of toxic contamination of groundwater, streams, agricultural 

lands, forest ecology and the life, health and livelihood of the local 

residents, and for protection, restoration and preservation of the 

environment in accordance with the principles of sustainable 

development, precautionary principle and public trust doctrine. 

FACTS IN BRIEF: 

1. The Ministry of Environment, Forest and Climate Change, 

Government of India (“MoEFCC”), in exercise of powers under 

Section 3 of the Environment (Protection) Act, 1986 read with Rule 5 

of the Environment (Protection) Rules, 1986 issued comprehensive 

directions from time to time regulating disposal and utilisation of fly 

ash generated from coal and lignite based thermal power plants. 
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2. Earlier, by Notification dated 14.09.1999, the MoEFCC inter alia

issued directions for restricting the excavation of top soil for brick

manufacturing within a prescribed radius of the thermal power plants

and prescribed the compulsory utilisation of fly ash in construction of

roads, embankments, dams, dykes or for any other construction

activities. A copy of the Notification dated 14.09.1999 issued by the

Ministry of Environment and Forest, Government of India is annexed

herewith and marked as ANNEXURE A-1.

3. By amendment Notification dated 27.08.2003, the Central Government

further strengthened the Fly Ash regulations by increasing the area

where fly ash use was made compulsory and by introducing stricter

measures to ensure proper utilisation and to prevent unsafe or

indiscriminate dumping of fly ash.

Under the said amendment:

a. the utilisation radius around thermal power plants was increased

from 50 kilometres to 100 kilometres;

b. mandatory use of fly ash and fly ash based products in

construction activities, roads, embankments and reclamation

works was prescribed;

c. reclamation and filling of low-lying areas were required to be

undertaken only with pond ash/fly ash and not by random

dumping of soil or waste;

d. enforcement and monitoring responsibility was specifically vested

in the State Pollution Control Board and State authorities; and

e. thermal power plants were cast with statutory responsibility to

ensure proper utilisation and regulated handling of fly ash.
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A copy of the Notification dated 27.08.2003 is annexed herewith and 

marked as ANNEXURE A-2. 

4. Thereafter, by amendment Notification dated 03.11.2009, the Central 

Government further strengthened the regulatory framework by 

mandating compulsory use of fly ash based products in construction 

activities within 100 kilometres of thermal power plants, requiring 

utilisation of fly ash for reclamation and filling works instead of soil, 

fixing time-bound targets for thermal power plants to ensure 

progressive utilisation of fly ash, and providing for monitoring and 

compliance reporting to the Pollution Control Boards. The amendment 

also required every State Government to constitute a Monitoring 

Committee comprising officials of concerned departments and the 

State Pollution Control Board to supervise and regulate safe 

implementation of fly ash management. A copy of the Notification 

dated 03.11.2009 is annexed herewith and marked as ANNEXURE A-

3. 

 

5. Thereafter, by amendment Notification S.O. 254(E) dated 25.01.2016, 

the Central Government further strengthened the fly ash management 

framework by extending the mandatory utilisation radius from 100 

kilometres to 300 kilometres, requiring thermal power plants to ensure 

100% utilisation of fly ash, mandating disclosure of ash stock on their 

websites, providing dedicated infrastructure for ash handling, and 

directing that transportation costs of fly ash for construction and public 

projects be borne or shared by the power plants. The amendment also 

cast a statutory duty upon State Authorities to ensure the compulsory 

use of fly ash based products in construction activities and 
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Government schemes. A copy of the Notification dated 25.01.2016 is 

annexed herewith and marked as ANNEXURE A-4. 

 

6. Further, the Central Pollution Control Board (CPCB), in March 2019, 

issued ‘Guidelines for Disposal/Utilisation of Fly Ash for Reclamation 

of Low Lying Areas and Stowing of Abandoned Quarries’, prescribing 

mandatory safeguards for environmentally safe handling and disposal 

of fly ash. The Guidelines specifically require dry and controlled 

collection of ash, transportation only through covered tankers or 

pipelines, prohibition on open or indiscriminate dumping, prior 

permission of the Pollution Control Board, protection of water bodies 

and ecologically sensitive areas, and continuous environmental 

monitoring during disposal activities. Thus, fly ash cannot be dumped 

arbitrarily at any site or water-filled quarry without scientific 

safeguards. The proposed dumping of fly ash in the Perubhadi quarry, 

which is a natural water reservoir situated in a reserve forest area and 

used by villagers for drinking and irrigation, is contrary to the said 

CPCB Guidelines and poses serious risks of air, water and soil 

contamination. A copy of the CPCB Guidelines, March 2019, is 

annexed herewith and marked as ANNEXURE A-5. 

 

7. On 28.08.2019, the MoEFCC stipulated certain conditions in the 

existing environmental clearances of thermal power plants.  

 

8. On 31.12.2021 the Central Government issued Notification No. S.O. 

5481(E), introducing a stricter and time-bound framework for 

scientific management, utilisation and disposal of fly ash, based on the 

‘Polluter Pays’ principle and principles of sustainable development and 
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under the said Notification, every thermal power plant has been made 

responsible to ensure the following:  

 

i. 100% utilisation of fly ash, and 

ii. disposal of fly ash is carried out only in an environmentally 

sound manner. 

iii. The Notification specifically provides that fly ash shall be 

utilised for approved purposes such as mine void filling, low-

lying area filling and other eco-friendly uses, such utilisation 

shall be carried out only with prior permission of the State 

Pollution Control Board (SPCB) and compliance with 

environmental safeguards, monitoring and reporting 

requirements 

A copy of the 31.12.2021 Notification is annexed herewith and 

marked as ANNEXURE A-6.  

9. Continuous supervision and monitoring by the Central Pollution 

Control Board and the concerned State Pollution Control Board have 

also been prescribed to prevent contamination of land, water bodies 

and the surrounding environment, and to impose environmental 

compensation in cases of non-compliance. 

 

10. In furtherance of the aforesaid statutory framework, the Odisha State 

Pollution Control Board conducted feasibility assessment for 

identification of suitable sites for disposal and utilisation of fly ash. 

During the said assessment, certain extinct stone quarries situated in 

the districts of Sundargarh and Bargarh were identified as potential 

locations for disposal and filling of fly ash. A feasibility report was 
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thereafter submitted by the Odisha State Pollution Control Board 

recommending allotment of the said quarries for fly ash disposal, 

subject to adherence to prescribed environmental safeguards.  

 

11. In pursuance of Resolution No. 24587/R&DM dated 07.07.2025 issued 

by the , the authorities initiated steps for utilisation of identified extinct 

stone quarries for dumping of fly ash generated by thermal power 

plants. A copy of the Resolution No. 24587/R&DM annexed herewith 

and marked as ANNEXURE A-7.  

 

12. Thereafter, the Office of the Collector & District Magistrate, 

Sundargarh (Mining Section) issued Advertisement dated 21.08.2025 

inviting applications from fly ash generating companies for allotment 

of specified extinct stone quarries, including Blanada Stone Quarry, 

San Balichuan Stone Quarry and Perubhadi Stone Quarry, indicating 

the estimated volume capacity of each site. A copy of the 

Advertisement annexed herewith and marked as ANNEXURE A-8. 

 

13. On 15.09.2025, the Tehsildar, Subdega addressed a letter to the 

Respondent No.2 thereby forwarding the names of six fly-ash 

generating companies who had applied for the allotment of Peruabhadi 

Stone Quarry for fly-ash dumping purposes. A copy of the letter dated 

15.09.2025 addressed by the Tehsildar, Subdega to the Respondent 

No.2 is annexed herewith and marked as ANNEXURE A-9. 

 

14. The Respondent No.2 addressed a letter dated 28.10.2025 to the 

Tehsildar, Subdega thereby informing him that in the meeting of the 

Respondent No.1 held on 23.10.2025, it was decided that the 

Perubhadi Stone Quarry was to be allotted to the Respondent No.6 for 
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disposal of fly-ash. A copy of the letter dated 28.10.2025 addressed by 

the Respondent No.2 to the Tehsildar, Subdega is annexed herewith 

and marked as ANNEXURE A-10. 

15. The concerns in the present matter arise as the Applicant is a

permanent resident of Subdega, District Sundargarh, and is dependent

upon agriculture, forest resources and local water bodies for

livelihood.

16. The identified Perubahadi stone quarry is situated on the hilltop of

Perubahadi Reserve Forest and, over the years, has naturally filled with

water, thereby forming a perennial water reservoir used by the

surrounding villagers for drinking, bathing, irrigation, cattle

consumption and other domestic purposes.

17. The said water body caters to several adjoining villages including

Chatasargi, Teljora, Didga, Majhi Para, Mahar Para and Dumerbahal

situated in the foothills directly below the site, where the inhabitants

primarily depend upon agriculture and livestock.

18. The Didga–Teljora Nala flows from the said hill region and ultimately

drains into River Ib, which is the principal river and lifeline of the

area. Any contamination at the quarry site would directly affect the

downstream water sources, agricultural lands and villages.

19. The proposed dumping of fly ash and fly ash slurry in the water-filled

quarry is likely to cause seepage and flow of toxic slurry into natural

streams and the River Ib, besides dispersal of fly ash particles through
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wind, resulting in air and water pollution and damage to crops, cattle 

and human health. 

20. The quarry also acts as a natural groundwater recharge source for the

surrounding habitations and its destruction would lead to scarcity of

safe drinking water, particularly during summer.

21. The affected population largely comprises Scheduled Tribe

communities residing in the Scheduled Area whose livelihood, land

and forest resources are directly dependent on the said ecosystem.

22. Despite serious environmental and livelihood concerns raised by the

Applicant and other villagers, no preventive or protective measures

have been taken by the Respondents, and the threat of dumping

continues, thereby giving rise to a continuing cause of action.

23. Further, pursuant to the allotment of the Perubhadi Stone Quarry to

Respondent No. 6, Respondent Nos. 6 and 7 have been

indiscriminately dumping fly-ash along public roads and upon

agricultural lands in and around Subdega. Such unregulated disposal

has resulted in severe soil degradation and air contamination in the

area. Photographs of indiscriminate fly-ash dumping along public

roads and upon agricultural lands in and around Subdega by the

Respondent Nos. 6 and 7 are annexed herewith and marked as

ANNEXURE A-11.

24. The surrounding villages are gravely affected, as the continuous

dispersal of fly-ash has rendered the air heavily dust-laden, posing

serious health concerns to residents. Additionally, large tracts of

17



agricultural land are progressively becoming infertile and uncultivable 

owing to the accumulation of fly-ash deposits. The situation has 

escalated into a matter of grave environmental and public concern for 

the inhabitants of Subdega. In fact, the pollution has been widely 

reported in Odia newspapers and yet the authorities have turned a blind 

eye to the same. A copy of the news report with respect to the fly-ash 

pollution in Subdega and other parts of Sundergarh district published 

in the Odia newspaper is annexed herewith and marked as 

ANNEXURE A-12. 

 

25. Further, the Sarpanch and other villagers from villages in Subdega, on 

13.11.2025, addressed a letter to the Tehsildar seeking his immediate 

intervention in this matter of fly-ash pollution, but such requests fell to 

deaf ears. A copy of the representation dated 13.11.2025 addressed by 

the villagers to the Tehsildar along with their objections to the public 

hearing is annexed herewith and marked as ANNEXURE A-13. 

 
26. Hence, the instant OA.  

GROUND 

The Applicant prefers the instant OA on the following among other 

grounds: 

A. Because the proposed dumping and disposal of fly ash and fly ash 

slurry in a water-filled quarry is an environmentally hazardous 

activity will cause air, water and soil pollution and is therefore 

contrary to and violative of the provisions of the Environment 

(Protection) Act, 1986 and the rules framed thereunder. 

B. Because the likely seepage and discharge of fly ash slurry into the 

Didga–Teljora Nala and thereafter into River Ib would result in 
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contamination of surface and groundwater sources and is prohibited 

under the Water (Prevention and Control of Pollution) Act, 1974. 

C. Because dispersal of fly ash particles from the elevated hilltop site 

will cause emission of pollutants into the atmosphere, adversely 

affecting nearby villages and agricultural lands, and is violative of the 

Air (Prevention and Control of Pollution) Act, 1981. 

D. Because the identified quarry presently functions as a natural water 

reservoir and groundwater recharge source and its conversion into a 

dumping site would destroy an existing water body, which is 

impermissible in law and against settled environmental safeguards. 

E. Because the Respondents have failed to conduct any scientific study, 

environmental impact assessment, risk analysis or obtain requisite 

environmental clearances before initiating the proposed activity, 

rendering the action arbitrary, illegal and unsustainable in law. 

F. Because the affected area is inhabited predominantly by rural and 

Scheduled Tribe communities whose livelihood depends upon 

agriculture, forests and local water sources, and any action prejudicial 

to their land and resources without consultation is unjust, 

unreasonable and contrary to environmental justice principles. 

G. Because the proposed activity is contrary to the Precautionary 

Principle and the Principle of Sustainable Development, which 

mandate that activities with potential environmental harm must be 

prevented in advance. 

H. Because the Respondents, being trustees of natural resources such as 

forests, rivers and water bodies, are bound by the Public Trust 

Doctrine to protect the same and cannot permit their degradation for 

hazardous waste disposal. 
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I. Because the continuing threat of pollution and environmental 

degradation gives rise to a continuing cause of action, warranting 

interference and appropriate directions by this Hon’ble Tribunal 

under Sections 14 and 15 of the National Green Tribunal Act, 2010. 

J. Because pursuant to the allotment of the Perubhadi Stone Quarry to 

Respondent No. 6, Respondent Nos. 6 and 7 have been 

indiscriminately dumping fly-ash along public roads and upon 

agricultural lands in and around Subdega. Such unregulated disposal 

has resulted in severe soil degradation and air contamination in the 

area. 

K. Because the surrounding villages are gravely affected, as the 

continuous dispersal of fly-ash has rendered the air heavily dust-

laden, posing serious health concerns to residents. Additionally, large 

tracts of agricultural land are progressively becoming infertile and 

uncultivable owing to the accumulation of fly-ash deposits.  

L. Because the situation has escalated into a matter of grave 

environmental and public concern for the inhabitants of Subdega. In 

fact, the pollution has been widely reported in Odia newspapers and 

yet the authorities have turned a blind eye to the same. 

JURISDICTION 

1. The instant Original Application is maintainable under Sections 14 and 

15 of the National Green Tribunal Act, 2010 as it involves substantial 

questions relating to the environment and enforcement of the Air Act, 

Water Act and Environment (Protection) Act, 1986, which are 

enactments specified in Schedule I of the Act. 
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2. The cause of action has arisen within the territorial limits of Odisha

and therefore this Hon’ble Eastern Zone Bench has the territorial

jurisdiction to entertain and adjudicate the present Application.

LIMITATION 

The present Application is within limitation under Section 14(3) of the 

NGT Act. The cause of action is continuing and recurring in nature as 

the illegal and polluting activities persist on a day-to-day basis. 

Therefore, the Application is not barred by limitation and is legally 

maintainable. 

PRAYER 

It is therefore most respectfully prayed that this Hon’ble Tribunal 

may be pleased to: 

a) Direct the Respondents to forthwith restrain and prohibit

dumping, disposal or discharge of fly ash or fly ash slurry in

the Perubahadi stone quarry situated at Subdega, District

Sundargarh;

b) Direct the Respondent i.e. Central Pollution Control Board and

State Pollution Control Board and other competent authorities

to conduct a joint inspection and environmental assessment of

the Perubahadi stone quarry site and surrounding areas and

submit a report before this Hon’ble Tribunal;

c) Declare that the utilisation of the water-filled Perubahadi stone

quarry for fly ash dumping is illegal, environmentally

hazardous and violative of the provisions of the Environment
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(Protection) Act, 1986, the Water Act, 1974 and the Air Act, 

1981; 

d) Direct the Respondent Nos. 6 and 7 to forthwith restrain from

dumping fly-ash on the agricultural fields or on public roads in

Subdega, District Sundargarh;

e) Direct the Respondents to protect and preserve the waterfilled

Perubahadi stone quarry and surrounding forest and river

ecosystem, and to ensure that no fly-ash dumping activity

causing pollution or environmental degradation is permitted in

the area;

f) Direct restoration and remediation of the site and surrounding

environment, in in terms of Sec. 15 of the NGT Act;

g) Direct the Respondent Nos. 6 and 7 to pay compensation for

causing damage to agricultural land of villagers;

h) Pass such other or further order(s) as this Hon’ble Tribunal

may deem fit and proper in the facts of the instant case.

Filed on- 21.03.2026       Filed by: 

ARYA TRIPATHY, 

NAVNEET DADHICHI, 

Advocates for the Applicant 

H-508, Dion Riverfront Apartment,

Trishulia, Cuttack, Odisha - 754005

Email: aryatrip17@gmail.com 

Ph: 99654899419 
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BEFORE SRIKA. r 
GOVT 

KK. SAMANTARAY, NOTARY 
Sundargarh, Govt. of 

India REGD. NO. 45439/2025 
EXP. 
ON 
DT. 

05/03/2030 

108.n 

nl, NOTARY, SLNDARGARR 
OF INDIA 

KK SAWAATARAY 

SUNDARGARH REGO O 454392025 \EP ON DT (-00090 
OF IND 

0TA 

IN THE MATTER OE: 

GULSHAN KUMAR BARUA 

K SAANTARA 
SUNDARGAR REOD NO025 

OF IND 
BEFORE THE NATIÓNAL GREEN TRIBUNAL 

sTATE OF ODISHA AND ORS 

EASTERN ZONE BENCH, KOLKATA 
ORIGINAL APPLICATION NO. .....OF 2026 

VERSUS 

AFFIDAVIT 

OF INDS 

91. GULSHAN KUMAR BARUA, S/o Raidhar Barua, Age S54 years, resident of 
iSubdega, Sundergarh, Odisha -770014, Applicant herein in the instant OA, do hereby 
solemnly affirm and declare as under: -

4. That the contents of this affidavit are true and correct. 

VERIFICATION 

m 

1. That I am the sole Applicant in the captioned matter, and I am aware of the 
facts of this case, and competent to swear this affidavit. 

SPECIAL 
ADHESVE 

2. That the contents of the accompanying OA (including the Synopsis, List of 
dates at page to and OA from Para 1 to ...at page ... to ...) and 
accompanying applications have been drafted by my counsel under my 
instructions and after going through and carefully understanding the same, I 
state that same to be true and correct to the best of my knowledge and belief. 
based on records of the case, and the legal submissions made therein are based 
on legal advice which I believe to true. No part thereof is false and nothing 
material has been concealed therefrom. 

deponent(s) being loEO Sri/Smt./Ku. M..h.. 
Advocate Solemnly Affirmed'and 
Declared the truthness of the contents 

...APPLICANT 

3. That annexures marked as Annexure A-... to A-... enclosed are true and/or 
typed and/or true and typed copies of their respective originals. 

by 

...RESPONDENTS 

K.K. SAMANTARĂY, NÒTARY 
Sundargarh, Govt of India 
REGD NO 45439/2025 

Verified at.....on this.\0.. day of February 2026 that the contents of foregoing affidavit 
are based on my knowledge and belief and that no part thereof is false and that 
nothing material has been concealed therefrom. 

DEPONÈNT 

DEPONENT 

1 13

1        6 23 9         18
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MINISTRY OF ENVIRONMENT AND FORESTS

NOTIFICATION

New Delhi, the 14th September, 1999
S.0.763(E).— Whereas a draft notification containing

certain directions was published, as required by sub-
rule (3) of rule 5 of the Environment (Protection)
Rules, 1986 under the notification of the Government of
India in the Ministry of Environment and Forests number
S.O. 453(E) dated 22nd May, 1998 inviting objections and
suggestions from all persons likely to be affected
thereby, before the expiry of the period of sixty days
from the date on which the copies of the Gazette of
India containing the said notification are made
available to the public;

And, whereas, copies of the said Gazette were made
available to the public on the same date;

And, whereas, the objections and suggestions
received from the public in respect of the said draft
notification have been duly considerd by the Central
Government;

Whereas it is necessary to protect the
environment, conserve top soil and prevent the dumping
and disposal of fly ash discharged from coal or lignite
based thermal power plants on land;

And, whereas, there is a need for restricting the
excavation of top soil for manufacture of bricks and
promoting the utilisation of fly ash in the manufacture
of building materials and in construction activity
within a specified radius of fifty kilometers from coal
or lignite based thermal power plants;

And, Whereas, the Hon'ble High Court of Judicature,
Delhi vide its order dated 25th August, 1999 in CWP No.
2145/99 Centre for Public Interest Litigation, Delhi v/s
Union of India directed that the Central Government to
publish the final notification in respect of fly ash on
or before 26th October, 1999;

Now, therefore, in exercise of the powers
conferred by sub-section (1), read with clause (v) of
sub-section (2) of section 3 and section 5 of the
Environment (Protection) Act, 1986 (29 of 1986); and in
pursuance of the orders of the Hon'ble High Court, Delhi
stated above, the Central Government hereby issues the
following directions which shall come into force on the
date of the publication of this notification, namely:-
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1. Use of fly ash, bottom ash or pond ash in the
manufacture of bricks and other construction
activities,-

(1) No person shall within a radius of fifty
kilometers from coal or lignite based thermal
power plants, manufacture clay bricks or tiles
or blocks for use in construction activities
without mixing atleast 25 per cent of ash (fly
ash, bottom ash or pond ash) with soil on weight
to weight basis.

(2) The authority for ensuring the use of specified
quantity of ash as per para (1) above shall be the
concerned Regional Officer of the State Pollution
Control Board or the Pollution Control Committee,
as the case may be. In case of non-compliance, the
said authority, in addition to cancellation of
consent order issued to establish the brick kiln,
shall move the district administration for
cancellation of mining lease. The cancellation of
mining lease shall be decided after due hearing.
To enable the said authority to verify the actual
use of ash, the thermal power plant shall maintain
month-wise records of ash made available to each
brick kiln.

(3) In case of non-availability of ash from thermal
power plant in sufficient quantities as certified
by the said power plant, the stipulation under
para (1) shall be suitably modified
(waived/relaxed) by the concerned State/Union
Territory Government.

(4) Each coal or lignite based thermal power plant
shall constitute a dispute settlement committee
which shall include the General Manager of the
thermal power plant and a representative of All
India Brick and Tile Manufacture's Federation
(AIBTMF). Such a committee shall ensure unhindered
loading and transport of ash without any undue
loss of time. Any unresolved dispute shall be
dealt with by a State/Union Territory level
committee to be set up by State/Union Territory
Government comprising Member Secretary of the
State Pollution Control Board/Pollution Control
Committee, representatives of Ministry of Power in
the State/Union Territory Government and a
representative of AIBTMF.

2. Utilisation of ash by Thermal Power Plants.-

All coal or lignite based thermal power plants
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shall utilise the ash generated in the power plants as
follows:-

(1) Every coal or lignite based thermal power plant
shall make available ash, for at least ten years
from the date of publication of this notification,
without any payment or any other consideration,
for the purpose of manufacturing ash-based
products such as cement, concrete blocks, bricks,
panels or any other material or for construction
of roads, embankments, dams, dykes or for any
other construction activity.

(2) Every coal or lignite based thermal power plant
commissioned subject to environmental clearance
conditions stipulating the submission of an action
plan for full utilisation of fly ash shall, within
a period of nine years from the publication of
this notification, phase out the dumping and
disposal of fly ash on land in accordance with the
plan. Such an action plan shall provide for
thirty per cent of the fly ash utilisation,
within three years from the publication of this
notification with further increase in utilisation
by atleast ten per cent points every year
progressively for the next six years to enable
utilisation of the entire fly ash generated in the
power plant atleast by the end of ninth year.
Progress in this regard shall be reviewed after
five years.

(3) Every coal or lignite based thermal power plant
not covered by para (2) above shall, within a
period of fifteen years from the date of
publication of this notification, phase out the
utilisation of fly ash in accordance with an
action plan to be drawn up by the power plants.
Such action plan shall provide for twenty per cent
of fly ash utilisation within three years from the
date of publication of this notification, with
further increase in utilisation every year
progressively for the next twelve years to enable
utilisation of the entire fly ash generated in the
power plant.

(4) All action plans prepared by coal or lignite based
thermal power plants in accordance with sub-para
(2) and (3) of para 2 of this notification, shall
be submitted to the Central Pollution Control
Board, concerned State Pollution Control
Board/Committee and concerned regional office of
the Ministry of Environment and Forests within a
period of six months from the date of publication
of this notification.

(5) The Central and State Government Agencies, the
State Electricity Boards, the National Thermal
Power Corporation and the management of the
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thermal power plants shall facilitate in making
available land, electricity and water for
manufacturing activities and provide access to the
ash lifting area for promoting and setting up of
ash-based production units in the proximity of the
area where ash is generated by the power plant.

(6) Annual implementation report providing information
about the compliance of provisions in this
notification shall be submitted by the 30th day of
April every year to the Central Pollution Control
Board, concerned State Pollution Control
Board/Committee and the concerned Regional Office
of the Ministry of Environment and Forests by the
coal or lignite based thermal power plants.

3 . Specifications for use of ash-based products. -

(1) Manufacture of ash-based products such as cement,
concrete blocks, bricks, panels or any other
material or the use of ash in construction
activity such as in road laying, embankments or
use as landfill to reclaim low lying areas
including back filling in abandoned mines or
pitheads or for any other use shall be carried out
in accordance with specifications and guidlines
laid down by the Bureau of Indian Standards,
Indian Bureau of Mines, Indian Road Congress,
Central Building Research Institute, Roorkee,
Central Road Research Institute, New Delhi,
Building Materials and Technology Promotion
Council, New Delhi, Central Public Works
Department, State Public Works Departments and
other Central and State Government agencies.

(2) The Central Public Works Department, Public Works
Departments in the State/Union Territory
Governments, Development Authorities, Housing
Boards, National Highway Authority of India and
other construction agencies including those in the
private sector shall also prescribe the use of ash
and ash-based products in their respective
schedules of specifications and construction
applications, including appropriate standards and
codes of practice, within a period of four months
from the publication of this notification.
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(3) All local authorities shall specify in their
respective building bye-laws and regulations the
use of ash and ash-based products and construction
techniques in building materials, roads,
embankments or for any other use within a period
of four months from the date of publication of
this notification.

[F. No. 16-2/95-HSMD]

V. RAJAGOPALAN, Jt. Secy.

Printed by the Manager, Govt of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054
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MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New De1hi, the 27th August 2003. 

S.O. 979 (E):- Whereas a draft of certain amendments to the Government of
India in the Ministry of Environment and Forests notification number S.O.763 
(E) dated 14th September, 1999 (hereinafter referred to as the said 
notification) which the Central Government proposes to make under sub-
section (1) and clause (v) of sub-section (2) of section 3 of the Environment 
(Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 
5 of the Environment (Protection) Rules, 1986, were published in the Gazette 
of India, Extraordinary, Part II, Section 3, Sub-section (ii) dated the 6th 
November, 2002 vide S.O. 1164 (E), dated the 5th November, 2002  inviting 
objections and suggestions from all persons likely to be affected thereby 
before the expiry of sixty days from the date on which copies of the Gazette 
containing the said draft  amendments were made available to the public.  

And, whereas copies of the said Gazette were made available to the 
public on 27th November 2002; 

And, whereas all the objections and suggestions received from all 
persons likely to be affected thereby in respect of the said draft notification 
have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) 
and clause (v) of sub-section (2) of section 3 of the Environment (Protection) 
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the 
Environment (Protection) Rules, 1986, the Central Government hereby makes 
the following amendments to the said notification, namely: - 

AMENDMENTS 

1. In the said notification, in the preamble, for the words "fifty kilometers”,
the words "one hundred kilometres” shall be substituted.  

2. In the said notification, in paragraph 1, -

(a) in sub-paragraph (1), for the words "fifty kilometers”, the words "one
hundred kilometres” shall be substituted;

(b) after sub-paragraph (1), the following sub- paragraphs shall be
inserted, namely: -  

ANNEXURE A-2
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"(1A)   Every construction agency engaged in the construction of 
buildings within a radius of fifty to one hundred kilometres from a coal 

or lignite based thermal power plant shall use fly ash bricks or blocks or 
tiles or clay fly ash bricks or cement fly ash bricks or blocks or similar 
products or a combination or aggregate of them in such construction as 
per the following minimum percentage (by volume) of the total bricks, 
blocks and tiles, as the case may be, used in each construction project, 
namely:-  

(i) 25 per cent by 31st   August 2004;

(ii) 50 per cent by 31st   August 2005;

(iii) 75 per cent by 31st   August, 2006; and

(iv) 100 per cent by 31st   August 2007.

In respect of construction of buildings within a radius of 50 kilometres 
from a coal or lignite based thermal power plant the following minimum 
per centage (by volume) of use of bricks, blocks and tiles shall apply: - 

(i) 50 per cent by 31st August 2004;

(ii) 100 per cent by 31st August 2005. 

(1B)   The provisions of sub-paragraph (1A) shall be applicable 
to all construction agencies such as Housing Boards and those in the 

private sector builders of apartments, hotels, resorts and cottages and 
the like. It shall be the responsibility of the construction agencies either 
undertaking the construction or approving the design or both to ensure 
compliance of the provisions of sub-paragraph (1A) and to submit such 

returns as may be called for and compliance reports to the State 
Government or Union territory Administration”; 

(c) for sub-paragraph (2), the following sub-paragraphs shall be
substituted, namely: -

33



“ (2)   The authority for ensuring the use of specified quantity of 
ash as per sub-paragraph (1) shall be the concerned Regional Officer 
of the State Pollution Control Board or the Pollution Control 

Committee, as the case may be.  

(2A)  The concerned State Government shall be the enforcing and 
monitoring authority for ensuring compliance of the provisions of sub- 
paragraph (lA).”; 

(d) in sub-paragraph (3), for the words, brackets and figure “under para
(1)” the words, brackets and figure  “under sub-paragraph (1)” shall be
substituted; 

(e) after sub-paragraph (3), the following sub-paragraphs shall be inserted,
namely: -  

“(3A)  A decision on the application for manufacture of fly ash 

bricks, block, and tiles and similar other fly ash based products shall be 

taken within thirty days from the date of receipt of the application by the 

competent authority. A decision on consent to establish the brick kiln 

shall be taken by the Pollution Control Board or the Pollution Control 

Committee, as the case may be, within a period of thirty days from the 

date of receipt of application by it. 

(3B)   In case of non-compliance of the provisions of sub-
paragraph (1) of paragraph 1, the competent authority, in addition to 
cancellation of consent order issued to establish the brick kiln, shall 
move the district administration for cancellation of the mining lease. 

(3C)   All authorities sanctioning or renewing any land, soil or 
clay mining lease shall not grant suc h lease or extension of lease or 

renewal to clay brick, block or tile manufacturing unit within a radius of 
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one hundred kilometres of the coal or lignite based thermal power plant 
in cases where the manufacturer does not mix a minimum of 25 per 

cent by weight of fly ash or pond ash in the manufacture of bricks or 
blocks or tiles. The cancellation of mining lease shall be decided by the 
district administration after giving the holder of such lease an 
opportunity of being heard. To enable the competent authority to verify 
the actual use of ash, the thermal power plant shall maintain month-
wise records of ash made available to each brick kiln.  

(3 D)   It shall be sufficient compliance of this notification if within 
twelve months from the date of issue of this notification, manufacturers 
of clay bricks, blocks and tiles located within a radius of 50 to 100 
kilometres of a coal or lignite based thermal power plant comply with 
the provisions of sub-paragraphs (1) and (2).”.  

(f) in sub-paragraph (4), after brackets and letters “(AIBTMF)”, the words
“or a representative of local brick kiln owners association, federation,

group.” shall be inserted;

(g) after sub-paragraph (4), the following sub-paragraphs shall be inserted,

namely: -  

"(5)   No agency, person or organization shall, within a radius 
of 100 kilometres of a thermal power plant undertake construction or 
approve design for construction of roads or flyover embankments in 
contravention of the guidelines/ specifications issued by the Indian 
Road Congress (IRC) as contained in IRC specification No. SP: 58 of 
2001. Any deviation from this direction can only be agreed to on 
technical reasons if the same is approved by Chief Engineer (Design) 
or Engineer-in-Chief of the concerned agency or organization or on 
production of a certificate of "Pond ash not available” from the thermal 

power plant(s) (TPPs) located within 100 kilometres of the site of 
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construction. This certificate shall be provided by the TPP within two 
working days from the date of making a request for ash.  

(6) Soil required for top or side covers of embankments of
roads or flyovers shall be excavated from the embankment site and if it 
is not possible to do so, only the minimum quantity of soil required for 
the purpose shall be excavated from soil borrow area. In either case, 
the topsoil should be kept or stored separately. Voids created due to 
soil borrow area shall be filled up with ash with proper compaction and 
covered with topsoil kept separately as above. This would be done as 
an integral part of embankment project within the time schedule of the 
project.  

(7) No agency, person or organization shall within a radius of
100 kilometres of a coal or lignite based thermal power plant allow 
reclamation and compaction of low-lying areas with soil. Only pond ash 
shall be used for compaction. They shall also ensure that such 
reclamation and compaction is done in accordance with the bye-laws, 
regulations and specifications laid down by the authorities mentioned in 

sub- paragraph (3) of paragraph 3.”. 

3. In the said notification, in paragraph 2,

(a) for the marginal heading “Utilisation of ash by Thermal Power
Plants”, the marginal heading “Responsibilities of Thermal Power
Plants”  shall be substituted;

(b) for the opening words, “All coal or lignite based thermal power plants
shall utilise the ash generated in the power plants as follows: -”, “Every
coal or lignite based thermal power plant shall take the following steps
to ensure the utilisation of ash generated by it, namely: -”;

(c) in sub- paragraph (1), -
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(i) after the words “products such as cement, concrete
blocks, bricks, panels”, the words “or a combination

thereof” shall be inserted;

(ii) the following shall be added at the end, namely: -

“ The thermal power plants have to ensure availability of fair 
quantity of ash to each user including brick kilns.”; 

4. In the said notification, after paragraph 2, the following paragraph shall
be inserted, namely: -

“2A. Utilization of fly ash for reclamation of sea.

“Subject to the rules made under the Environment (Protection) 
Act, 1986, (29 of 1986) reclamation of sea shall be a permissible 
method of utilization of fly ash.”. 

5. In the said notification, in paragraph 3, the following sub-paragraphs
shall be inserted, namely: -

“(2A)  All agencies including the Central Public Works Department and 
State Government agencies concerned with utilization of fly ash for 
construction purposes shall, within three months from the 1st day of 
September, 2003 make provisions for the use of fly ash and fly ash 

based bricks, blocks or tiles or aggregates of them in the schedule of 
approved materials and rates.  

(2B)   All agencies undertaking construction of roads or fly over 
bridges including Ministry of Road Transport and Highways (MORTH), 
National Highways Authority of India (NHAI), Central Public Works 
Department (CPWD), State Public Works Departments and other State 

Government Agencies, shall, within three months from the 1st day of 
September, 2003 - 
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a. make provisions in their tender documents, schedules of
approved materials and rates as well as technical

documents, including those relating to soil borrow area or
pit as per sub-paragraph (7) of paragraph 1; and

b. make necessary specifications/guidelines for road or fly
over embankments that are not covered by the
specifications laid down by the Indian Road Congress
(IRC).” .

[F.No.16-2/95-HSMD]  
(Dr. V. Rajagopalan)  

Joint Secretary to the Govt. of India  

Footnote. - The principal notification was published in the Gazette of India,
Part II, Section 3, sub-section (ii) vide S.O.763 (E) dated 14.9.1999.  

***** 
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3 ^ m t ctf 2002-2003 # crrWT 1.5 f*#RH CT ^ ^ 2006-2007 $ 3.19 fofcK-H C^ 35T 

3 5 ^ r a ? f f e i f ^ iol t l^ 35qfT TT3J 3? ^TgM 3? 3tfcTtT cTS?T 3?T 3TBTOTCcT 3 ? ^ 3? fffU cTOT 

TOi| for 35 ĝ Rtrr ̂ j q ^ ^ q - JI^UT 3?r a?** % 3?JT a?^r % tfm 3fk sT^rfe a?^t a?t 

STIdĴ cbdl F I 

sfk *TF ̂ tjrfarcT te^rr rrar f fa? 1999 aft 33TT STftRjERi *fr iraif teT sitirRd 33ir3t 

35 # SrfcTSTcT 3 ^ 3 35 fcW fafFcT 31 313^ , 2007 3?t cTT^ 35 tRrTlcT ^T tfrTlf fr?T 3TItnfer 

333131 35 3TWm 35 3W3 cT&qt 3?t M o f 3Tfci35^ft g5t 3Tf*f9Tn<T 35T3T F 3 tk *TF tfT ̂ ft̂ TSTcT 

fern w err fa? asf enqkr fg^r 3 5 ^ *n TTCNT 3?r tfr 333?r * i ^ i | iiloini *f f^trrfer cTĉfT 

3>t3TfwCcia5TRT?; 

3tk ^ 3 ^ ^ qcTff frfT 35 MRcigH a 5 T 3 T ^ c 1 ^ T 3 ^ 3 H d c ^ d ? h i r ^ ? r a 3 y r 3 r ^ 

# , fom*T 3>3lt cmTcT ^fnrfocT I , f s ^ T ^ r W " 35 3 ^ ^ 1 3 3 ^ tRfgtIRf35qTTraT?ir; 

3 lk "5^t 35> *TRcT -tUcbK135 qyfdW 3fk 3Rf HSlcKJ % offa 3K eft F | 

3 ^ 3 F ^ ; ^35R 35> ^ TW F f35 3 3 ^ 3 T f m 5 ^ 

3 tk q^fq^nr (?nc&M) fWT, 1986 35 f w T 5 35 wUw (3) 35 ^ F (3?) # ^ F 3S3TT 

F fa? J ^ a?^r 3 5 # s TR3?R ^TF ̂ m R̂ff F far fa?# afa ^ fa># 3sfr3 zn taŷ Ff u R w ^ *rr 

-iiijbtll tR- yfdt t r ZJT f^ePT 3TflKtftd fa?3T oTHT fntgtl eft 3F ^ 3 3vC% 35 3W=t 3^T^ 3% 

^tRT3*nt I 

33T STRcT TR35R 35 q*lf<KU| 3TTT cR ^ T c W c#t 3 # ^ | r H I TT. 3?T. 3r ~=5 13i), 

cn%J 14'facRR, 1999 % ^fr tFT 35T STRir 3TfSRpRT ^ . 35T.3TT. 979(3?), rfK^J 2" 3-^73, 

2003 (fST r̂ f f l t F?i35 q?cncT 33cT 3TftRT^RT 35FT T̂qT F) foT% 35^RT ^ R ~ T - - - ' s^ i 

(TTOM) f^W, 1986 35 f^PT 5 35 JMfn-UM (3) 35 *3S (u) 35 TfTW qf%cT wU\~ ^T?^T) 
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;QTPT u^gros 3(ii) ] %̂ ra m uzm •. smmm 

3rf?rfTO, 1986 (1986 c|>r 21) eft SJKT 3 eft 3qtTRT ( l ) BTOTCT (2) &> ̂ sfe (v) 3$R ^TFT c!5T 

SRcTRr 3 5 ^ t f fe$ T̂RcT ^ r TToTC?, 3i<HttlKUI, ^ W 2, # 5 3, 3 q ^ (ii) cTRKJ 6 TOT, 2008 

*T m.3f\. 2633 (3T) SRT W^ff^RT feqT TTOI 2JT fjTTFf fr& TT# oq fWf r $ fllMifl 3TRT 

ffrnfer M gft TTOTCRT #, 3?r cTRter % i3rc# OTRCTT c£r 3c?tr g r ^ ^NffreNt % aiaf&ti 
TT5TO3" 3§V srf?TST JFTCTT 35t 3qrTc£7 3RT £f T|| Sjt, T-TTc5 for cp 3TcRTR & <Jcf 3TT^T 3 i k T j ^ H 

3 l k 3a=tT TioWiT 9§t SI%qt oFlrlT cpt 6 TOT & fe=T, 2008 cPT B^ctS! cPTT £t T^ §ft; 

?jfo 33rT STRTT 3lftRJcHT <$ STScT 3 ^ TTWfcfiT SWlftcr fcjtm oqfaxTOT 332331 

3 r f ^ R o f t T* W3 3TT£fa 3 ^ TJSTTcTt ^T I p ^ f a TR95K ^ ^ d < u | 31k W\ H3ici^ SKT t ^c fc 

3RT: 3W h*$M TKcbK Mdd<u| ( T ^ ^ T ) f ^ W , 1986 & f ^ W 5 a? -iMpi-UH (3) %> 

WS (u) cp WS qfecT M<tfcKUf (Tk£W) 3 t f n ^ m , 1986 (1986 m\ 29) eft OTCT 3 eft 3TTORT 

(1) 3 i k 3qtlKr (2) cp * f 3 (v) 5TCT SHJaT 3ll*cl4i ^T fl^ of-RcT f £ 3cFcT 3tf?K£cHT *T 

1. 3cM 3 t f ^ [ ^ 3 T ^ , 3 T ^ fr iend 3TT 3 ^ ^ T ^ 

3fT * M f # 3f*TCJT 3rifaTcT | , % l " STeS; fc T?JH TR 5T?t-oTgt 3F 3TTcTT £,"*?cnf i& l " 

2. 33TT 3TftR^FfT ^ ^TT1 # , -

(a?) 3U$TT( I ) £>TOR*rc[HHidRsn forT?IT jmprr, sorter :-

(i) «iPwfui fifrijicbciiiii r̂ Mrii^yi 3<miRd 3ccrr5t-35T3M4lJi; 

(ii) 3tT 3TT (195) 37k (1^ ) cp T^FT <TC gprrer. fanfclRsid 7T ^TT ^ 3TnjTt 

3rafcT> 

"(1 w) tfjliieii r̂r fdHi^d 3TTtnRcT ?n%r ?ra^ # 100 fecMrsr ^5 srm cp #?rc 
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4 THE GAZETTE OF INDIA : EXTRAORDINARY IPART 11—SEC. 3(ii)] 

(1*3) m-$$ (i^r) % 3q^tr, Mux * K * K *n TRQ * K * K *TT ^ n % * * K * K 3fk 

M r 3T c%gr sm & w?r «ifanfui 3rfirar<Wt ̂ r cm; ?m 3fk UF 3 t f ^ w t a* diilirt FTTTT 

fe £ T̂T eft 3^-foT (1 g») cf5 3 t r a ^ c&'3T3?TCOT ̂ 5t ̂ R ? W 3 5 ^ & fad *ifa*tfu| 35T 3 t H £ 

*JT ̂ JH^H T̂T ̂ t g?r 3 ^ C M ^ 3ik c j t o facuM gst craftier ^T^T s r ^ H ^ W I <M 

*JT Wc^ui Tn-U^ul <l f t td 35f y ^ c l 95^ l" 

(n) 3tr- fcr (1*3) % qraicr RHfa%d OT - *kr 3tcT;̂ nf̂ cT-fam miw :-

" ( i t ) "wTTf fc?T 3ntnftcT 3dTT3" y ^ f % ^ *T 3lFdT 5rRT 9r*R & fan c ÎT R ^ T ^ T W f M ^T 

3?rrathfan»^cmq^fc?T3ic#?gCTFFR>, cfr3V£r^rotfr- i ^^ r^Hr : -

(1) 
1. 

2. 

3. 

4. 

5. 

HHWl *Mif t m 3<MIB[ 

(2) 

^R^ n?T, ^ , raPWT, srej, ĉsrct w tjcT, 
^ i l d , 3llfd(<td cb feMl) ^ ej-fi ^ w i i | £?T 

f £ , ecilcfc, ̂ Tf^" 3T[fs: 1 

^RM siicb, ÎcjJi cî 'ci, •ci*^ ai^ci, *ilcfli$a* 
c,!$<ri, *>fa>M ^ 2 , jftdJl-W GcMc: 3Tife foFR 

^ A d tf>l <SI$£< <b' *M A 3M-Mli| f * i l l olid] § 1 

#fe 

3TTt%: 

&(£l£, tfftft 3fl< *cti*c< 

9TR & 3TTtTR WC W1l|~fc?T B5T 

(3) 1 
$>c\ dJt3T*imin ̂ T5o"TiTdyici 

<?T ^ ^ (3TTf TO - 1489 : ̂ TTTT 

I),zn 3\ TO # (3fl£ TO - 455) 

*rr 3TT <ft # (3nf TO 

269/8112/12269) 31 d ^ cf>T 

3WIM 

cpci cbixfi •tflMlft * | 15 yfctsicl 

£ d cb^\ i\W$\ «T25 yld^lci | 

qt qt ^T (3TT̂  TO" - 1489 : T̂TT 

I) ^T $\ IW ^ t (3n^ TO - 455) 

W 3lt 4t # (371^ TO 

269/8112/12269) 3ic1«J^ cBT 

JMifNl 
- ^ - i . ^ .̂  . 4 — 
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[ «TR 11-^3*5 3(ii) ] imz >̂T THm t srcrraRnT 5 

(tr) OT-<kr (2) "(1)" astasgft 3ite 3ia> a? ^IFT <rc "(11)" * ! « * , W I T 3fk 3TST * # 

;M^3fo3^^(2)a§twrra5r i (ir)sRT^srrjTnznT; 

(5.) for (2a>) t , 3TT 1 (a>) a>r 1 (a?) 3fk 1 (̂ sr) STCT yfa^iftd iajzrr m?m 3^k r̂aflftrer 

(xr) TT-^T (3) 3^k (3a>) a? w ^r 35Tm: fnHidRdd 3 r̂-̂ T ̂ r omzrT:-

"(3) ^m h # i*>d1^d< fe tftcrc 3̂ fT faird" ̂ rcrsff SKT trarcprrf&ra cmfor fâ cT 

?T*Ht % M^fkl TfM ^ ^rTT^ £?T &> cRcT&I T FT̂ T a§t 5STT # , 3^-^TT (icf?) a? 3$Ff t^ f rT T̂raT 

art, $*r siftujtMi t sr̂ ra- iipdRdd ^ f t m r̂sq- < K * K m ^m TT^T OR msm m* a§t 

(335) q w f fr?T f£ f , 5TO7 3 l k ^ c f t cWT 3 # 5T35K & 37^T t f fn f £?T 3imiRd 3?qTcff 

fc TclPl-Hlui fc feTtl 3TT^T qT 3TT̂ cFT aft Slfcr # cTR^ ^ ^ f ^ ^ ^TcK" mft lcT ^?J5^ 

{TS) 3<T- % (3W) (an) 3fk (3 n) a>T cfYq-faszrr onum; 

(31) 3^- for (4) 3lk (5) a? ^ I H <rc fdHldRdd OT-% ̂  aTnnt, s^fa:-

"(4) gô a? dslticti ^r fcini&i 3rmT̂ cT crrqkr faspr wre ua> tawr? Pjqcra ?rftt<T g>r IKR 

aHm tarctfr crrater ta^ct -̂ azhr a>r Twtsjaj 3tk ^ J T ^ ^ , ^ ^ T c T ^ w W ^ t ^ ^ r f ^ 

fdPmfui 3Tf|TT -U'w/facbW g5T TẐ> WfdPtfll flfafelcf FtHT 3 l k fcft uMh, ^5t# 3Htf«-Jcb W T 

TO fcro fNr, cfrnf ^ T a?t Crater crarf 3th; MRCÎ H a>r «jfan*tici as^f I ?er T fep TO fao# 

faaTa 3JT |RT 3lfa«JrHT i f 3 ^ f ^ jfcrlRsid ^ M d ?̂Ha?T UT T̂CT Tl^T Sfa ^R35R 35 ^ R aft 

Hl-frcX1! -HfHf?T 5RT PfTCKI fa^TT allien I 
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6 THE GAZETTE OF INDIA : EXTRAORDINARY (PART II—Sec. 3(ii) 

(5) cti$ 3tf*T3R0T, oqfocT ?X WTcH, ftj^t cITCFT tcRJ?T WOW 95 # M N f e C # ^ T 95 

tffcrc (w?95 trnt srcr) S T O JJST 95 wsi w?g> ^T ̂ ^ 3 ^ 95 3?ret # w f w 95 fk? • H M U I 

35*7TT ̂ T >HTHHTu| % f?m fejII^-T 95T 3^)<iH 9 5 ^ j ^T ] f fr?T 95 3TOtTT 9?t TOcI WRT-WW 

tR ZT̂TT ?F?ftf£F?T 3Tlf 3TR # f9ft9>T WS9T IWft : 2001 35T 5 *f *RJT 3 i d ^ *TKcfcr ^ 

95TCftT 3KT oTRt feg THJ i^fc^cb KH^idl ^T faP$!*li 95T 3^MlrH f95ST aTOm 3$K ^ T Fl9?T 

gy fa>w fewc-H qr cm f̂rgst *Kuii 95 SFTOR CR TI?ITCT Ft •*T95cTt F *rfs 3^9>T -tiPwfui 95 ^m 

95 # fepfrte: 95 tffcR 3Tcrfw cTT^T fejcT STOsff ( c ^ M ) % "tTrnf fc?T 3tT?r3j : # f " 95 

WftlcT 3lte^OT Tf\ WJ&l 95 TR£T sjjftft iK (fSoTT^T) *TT &$& fM^R £RT 3^41 <iH 19WT 

aTTcTT f ?TT 9>ff MH|U|M^ JR^cT felJT oTTcTT F 3 l k Erfe TOTl fr?T 3^30" = # F eft fg># 3^TttT 

g f t s n f o g f t c n t o ^ ^ g J w f g g ^ f c l f t c r c c M ^ l"; 

(5T) TT-fcr (6) # "TJ9T 3tJR &Z 95 95RUT ^ r T K9rT T2JH sfrlcT ^R4F% ? f e fr?T % TO 

jfTiPTT 3lk ^JI3M<Wd tro95 ?̂ T *t TJsft Jlf 3TO *[9T % 395 fen 3TT1?ITT 3 lk ?% MKif)olHI 9% 

WW ^t f r 95 # f R cf9> tS" MKiiloHl' 95 3Mm 3TJT 95 ?*T # %qy JTTUnT I" 5T̂ Tt 95 ̂ JFT tJT 

"TJcfT 3£TTC T̂5T t ^gfjfcT R9tT ̂ J H 3%cT < ^ f d ?tf??T ̂ fTlf f^T ^ TO JTTCTTT 3 % ^JI3M<lcW 

ĉTCT ^ ^ T]f 3?7ft TJ9T £ 39> fe?T 5TTUJTT 3tk f% ePJ MR^II oHl 95 3#T^ 3ffT 95 ^ T ^ f95CfT 

offiM I" ?TG? ^ t 5TTIJ7t ! 

(3T) 3tT-^T (7) 95 ^JR ^T tHHlclRdd 3q"- ̂ TT *3& amJTt, 3rafcT > 

"(7) 95^ 3#[g5^JT, srfgfT T̂T WTcK *l<4rtl W idHl^d STTtrTfeT cfiqW Ig^cT ^TST 95 W 

Ichci\^d< 95 3TtfeTRT 95 ^tcR (W595 TTPf 5KT) JJ9T ̂  1^3^ &Nt 95T ̂ Tl 31gK 9 5 ^ 3 lk 

:gW5% #%cT 9 5 ^ 95T 9cR 9JTT ̂ TT 3^95T 34^4tciH 3TSJ9T ST̂ WrT 9 5 ^ ' ^<Hgi[d 2$K ^T! 

3^JT 95^" 95 %U 959cT tpfnf ^ 95T 3tRrTiT l95qT jfT^Tfr 3 ik 9 ^F ^ ^ftfelcT 9)Vit fe 

f̂TT ^T: 3^R 3ih" WJt?% ^ T (3) 95 7T-^T (1) ^ jfcclRdd STtfacblfUii SRT 3tfb95fsj?T 

fe# fdPH^il 3^T TTTfeta5 f ^ ^ i d i 95 3T^TR f W JHCTT F I 

(8) (i) 95t^ S^feT T̂T 3rf^95^T <&\Uc\\ ZH \ctf*\\{t STTtnfef cfTq̂ T f^cT WO^ 95 

tWRT id>ci1^ci< 95 # r R (W595 Tfnf SRl) *T[? % ^ K 95 3TT!TH: tR 3m$W 9?t Tff q^T ^R^T 
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[ «rnr 11— r̂rs 3(H) ] TJTTtT ^ T 4 W W : 34UIUNUI 7 

^roft g§V q ^ &n efr a5ir # ^rr M ^ ^ yfd^id 3>T .MUNI fern? f^rr ?SH 3>T mor atm-
 *TT 

a ^ r ofr ̂  Mellon & ten? 3q-qVr(io) t ftfcfe festal TifrrfcT SRT fdfnfwd fasqr JTHZTTT ; 

(ii) a>if srfg?f ZTT 3tf$ra>w, (j>jiidi r̂r fdHi|<i aitiiRd CTRRT fgipr mrsr £5 q̂ iRT 
f * d ) 4 k < fc ^?R" ( :?T^P TPt 5RT),9Tf^T SiSR % 3?ftra> *TR £cj 3q?frrr cfft T]f <J5cT W m t & 

3TRTcH fc 3TRTcR &f 3?mK q? qxTlf fa §5 35IT % 3JJT qrcfcjT ufcMd 3q*TTTT-fw TSRT 3RT1T *TT 

3TT3>T 3^*ilcM g t̂fTT cRTT 2gcTT 3Tracf ^IRT 3Jt ^ 5 *TCW # 3*R> i*R5 # ^ 5Id^lddl ffolt 3^k 

f& ngif^ra?, *3H ̂ rsrr fc» Tnfcjfa & 3rc5t=r feqr OTTPTT ; 

q^T, *JF ftp fr& errata f^?r fe 3̂rf&TcT C M I M 3ik qrn^ &ST a§V JTT̂T ̂  jq^jrn' 
aft ^5T 6Hi# 5ft ^ jroiaR % fSc 3q-tkr (10) *f ftfe f^ f ts ^fofrr SRT faftfw tar 

(9) 3q-tkT (8) &• lis (i) 3ik (ii) *f 3irrffe 3qin w i R ^ aî T.+iicJcriPi* 3frr ft^t 
&fr&>*nrr ISH3#raRuit 3 ^ r ^ t a M *JTzmpiznt^^t^TRT aft c ^ ^ 3tk3q"-qrr 
(8) (i) 3 t k (ii) # 3taRfo' 3^atfj- 35 SFjTTFcFT ^5t « j f n fwd 3R% % ten? ^ R 35 q ^ *RtJT SIT 

c M aft 3 R ^ zn 3R3JT 3 F f t e 35^T ST 3 i k mf l j cT TIJ*7 5 ^ f e m i t i q i 5 ^ [ f e O T 

(10) ? ? T y 4 l j H ^ tcTUcb l^d l niton, qfTTl ^ T f ^ T f , t>5TR3^T!J1^[i |c^ fmTFTfWR 

3tk ylthPi^) Hsiiciti, ^IFT ^srr H^IPI^ I * , ^>=#T ^TFT MotH 3tk f55n?R #??jFr icHft^, 
crat^W 3 t k cFT Hdlclil, t%cT Hdlclil, ^3R HsUeW 3?k ^ R T ^IFT 3 t k ^tFT 3T^teTR 

* i ^ l H , ^R^T^ ^ M f d P l M " ^ef̂ cT GS t M w TlfM?T 35T TT5̂ T a^tqT ; ^d^frr 3?R 3q-qTT (8) 

(i) 3 t k 8 (ii) 3TR- (9) # 3fcltcfe 3qt t f f #> 3T^TR- q ^ 9RW ^T ^ n T 3R# ?RTT q^T (3) ^ 3V-

qTT(l) # T̂2TT jfcriRdfd ^fwtlTcT H T ^ * | R ^ ^RT STtefsTcT R j ^ J i f i 3JTT Tnfesfe t%^T?ft ^ 

t a i l HUid^H aRTft 3 t k 3 ^ t ^H IF tft" ^tY I 

(11) Trafljcr XT3Q W&R ^T W TTa^T^ -«<*!< 3 T - ^ (8) (i) 3 t k (8)(ii) % 3q#tft ^ 

^>H<U| aft ^R fe lcT 3R# ^> trTU SRJcfa 3 t k HH6-0 mf i f^RT # f t l " 

3. 3 a x T 3 # R ^ R T ^ > q ^ ( 2 ) # , -

(S) 3q-q^r (1)(2) 3 t k (3) ^5 ??TR qT iHHfdRdd 3 q - q ^ T ^ 3fT# 3TSjfcf :-

"(1) ^ r V d i j i l d l ^TTfcHHI^ci 3TItnRxT cfHTRT f ^ c T #>5 PlHfolRdd Slcff ^> 3ratR ^ fU , 

JM îlchdl 3rf^*<ufi d t q r f ^ ^9T WJ f ^ T 3 5 ^ ^ f^TJ W ^ FTrt,3ratcT :-
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a THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SiC 3(ii 

(i) qfe fe\ 3ik *rnjs fr?r 4&, spftesf «rr sif^f % fgfMuraxtf gst forai^ mfa 
cfrt wrrf for 3smr, faPwfui*i-<) ^cbi^iii.^p, i^#7T 3ik TRST ^335 f%jqW 
3Tf̂ ?anur, cfe furfur T3WT site ^snt 35 ^ *Rq- ̂  ctft | B 3rfw?m *ft #, " 3T̂ r 
o ^ t ' ' i ^ 3 T m R ^ f c ^ g i ^ c ^ t o j M d ^ ^ F ^ x n ^ I 

(ii) spg> ^u^5t tfern? for 35*r ?r cw 3>r #?r ffflrsier, 3?^T 3 f̂rafn3Tr % 
3jRwHdl & 3TOR <R qr f r f foT 3T 3rT q f f l f for fc^T ^n35f, 3tfc Crfcff # 

r̂ fHnTuict>i<1 saafsfi 35Y STOR % t^rr ̂ qcrsr avnf JTCITT 3ft? ^fs- for 3rf*ra^wf 3§r 
TFT, TTT3T 3§t erRT HfcRTcT ̂  351? 1?T aTTcfl' £ eft ?fa *rraT 35T qsj|*i*ra' ftSJjcf 35^T 3KT 

fg35a zrr OSTCH fa^ir 3TT *T35frr t ; 

*TC<J q ? T3? cTrqfa" fg^cT te # 3TRwrt<T qvl l f foT 35T 353cT 3TT Will oH 35 fm zqtfm t35ZJT 

tR TTrfT# for 35T oufcfjbJfl JMAllcMI 35t 3qcf^T = # 35^JT 5TIOTT I 

(2) T t f t * lA |d l 3 f k 2JT frTRTfIT 3TmTRcT cTPTta" fcJST/T fe 3 tk , *TT f*T 3TftRT£RT 35T 

<TRT?3" 7T ijcf Sracf̂ T # fef-WK $*l$4li # t 31 7r| T̂ROTT % 37^TR tfrTTf for 3a 3iTCrRT 35T cTW 

5TRT <j>̂ J?t : 

^Roftll 

q w | f o r 3 5 3q^35rCTfcr?TcTcTr 35JT 

ferr 
cTOTc#crrtm 

(1) (2) 

qrfTf ^ 3 W K R " 3 5 r ^ ^ a w q t r R T 5 l t c r ? R T ' 

(3) 
f^T 3TftR^HI' 35 3TRT 35^t 3§t 

cTR^I ^T G35 g ^ 

crrfra"^" eft cpf 
TOrf for 3^fTc^r 35T 35*T 3" 35JT HlfcfctK HfcWIcI ^?T 3TftR^RT 35 oTR> 3 5 ^ g§f 

cTRkl^rcff^rcT^ 

^ T arttl-qru-ii 35 5lRl 3r?^ oft' 

cTR>ei^tTR3^ 

^ T 3TftR^FTT 35 aTRt 35T^ 3>t 

tfcTTf ^?T 3?7!^T 35T 35JT ̂  cfJTT ^prfrRTcT 

t ^ ^ 3 B T ! ^ T 3 5 T 3 5 i T ^ r 3 5 T T # g t c ! ? i i ~ 

f35# 3 ^ 35 5 k R CTCT 35> l l^cr cTOT 3§t ^l^?T TWtH" ̂ T 3§t ^ cfcTlf ^ T 35T, *(& 35>f f t , 7T 

g«jf 35 f?n? f̂ RTcf cTCTt 35 3TfcfR3rT 3TT7cT eft 3qf 35 ??TcR 3TOtTT fcJ5CfT jfTOTr I ^ qfrT 3^t 35 
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[ *nn H—39TC 3(ii> ] SITTCT w Tnm : arHrenw 9 

3 f̂tTrfg5ZTTamjTTr i 

(3) ^ st TTf ^TR^TY II! % 3T^TR ^vrrf T*?T mtfrn or erasr ĝ r ffT^ wti ^ feu ^ T 

JflTRJ^RT & tT?WcT ^ feu in? qp g ^ T 3 t k fcTRJ^Z Smtfixf ?TOUT f ^ c T 3 5 ^ 3TR" T̂T 

*TC°ftlll 

55H 'TrTTt $9T%dM<ll<l 3?Tyidi>lddl cTKT 3§t cTTCRJ 

0) (2) 
^rTTf T^3c^TcFTOTa^^3^W^$r f i i f t 

(3) 

'^^^W^mWmW 
9 j^ g^ r 3% di<i« ^ err g^ 

i i f f f fc?T JcMUH 35T35JT^ 3?JT31" U IdSlcT ^ ^ ^ ^ ^ ^ ^ ^ ^ " 

fc&rit gtf #7 cfkHCTCTaft^rarf 3crcfFr^raft Tff Tĵ rrf fr?r35T, JTrsa^ FT, f ^ r ^ f ^ 

fcTO ftqcT cTa f̂f ^ 3HfdKdtf 3TT[cY eft ̂  35 to: 3WTTT tal JTTUTTT 3 t k ̂  ^ T a € ^ 

^ T R ^rau ast TT̂  JM-UI'I r̂ g?r Tjf qrn| ^ T ^T (JCMICM 3tk J<-WUI ?TS*T ̂  iter SST 3tcrc) 

q ^ P T̂ & rJWl 3cqT3FT £> # gfcFflcr 3TOJTT 95 3 # f ^ f 3TJTcT TTcT gtjf # 5PTRt ̂  ^ 333^1 

f^ToTTOTTT I 

(^J) 3^T-^T(4) # "^ : ^^'3T^^"?5JHqT'tnTTfRl' ' '?TSr^-3TTlPt ; 

(IT) 3T-3TT (6) 35 TOM <TC IdH f r t f ed cW-fcr ^ offlJTt, 3f2ltcT > 

"(6) cfcî ni 3tkArT fciH^e ^raiRd errata Hf f r a>sf zrr gqgfr +\wt> 3T ;erat ^ j e w r 

?35Tf gRT, 3TFT cTRj;FT, *feTl| f>3T 3TR" ̂ rTrf {*?T 3TT?nf% 3c*lTcft % fifaSCT $ •t i t led ^^T 3>T 

U35 ̂ sra? ̂ To" 35 iH *f ;?̂ 3T jrrCTT 3tk 3rra5T ter 3ra*k*Hi 3irr igfatrratf & fhmm 35 Tfrc 

cTgJT^ gfd^ld t?fTT^ &9T 3TOTTT ̂ K % FfCcT ^T% cfa? TOTf ^?T ̂ 5 3WTTT ̂  fel? -UCMH 3?k 

^fgqT ith^icbdNl cf? frrg 3trgrrrr f ^ r r JTTCTT ; 3^5 tr?xrrcT j i?i ctg? # yfdyid tRcrr| ̂ ?r ^ T 

stjzftn ^?R: â r ^m? TOT JTTCTT t , dNta fg^rf ^ 5 3R? fd*w *>i4cbHi ^ fpnz ^r tiwelci 

^5Tf g5T JMOl-tl 3H# ^ teffj "?gcra" ?T7TT 3 t k ̂ rt? MWIc^dT g^f ^ tfcTT^ TJ?T JM-MMl ^ ^ f f R ^ 

as# 3TT<T> f cfr qrnf U T̂ % fgcrita 3TRT % 3 r̂qtrr ctfr 3ra^t^r^^ :gtgm3tT^t%?r^cTsn^ 

yfcWcT q rn f TJTT 3WTTT cf> ^rR" ̂ T 5^: STRT cfrti cT3? qrrr | r>?T 3 ^ 1 ^ " CT7 fpTC ^ t ^ T OT 

^f%€rrfiftqid>ciiift era? t^f^TcrTm JTTOTT 3 tk3^ g^rg^R^T JTTOTT I 

:'\ 
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(7) ^ 3fftR£cRT h 3Wtff I? 3R^TcR €\ mm JIHcbl-ft 3 ^ ^ 3RR 31c% 3TR9) 

g j R l f ^ H k M 1 3$H ĴT 31 TFcf ^ t 3*3% & fk? 30 SB^T cf^ 5 R ^ ^ " U n g^t r f 

f^Rt5W ^ , -Ueitlfcl TTJ*T 5RjWf H i W I ^ T̂T -tffilfd 3lk wftlcT wfcKUi 3^T 3R it^IcW 

35 mcitW Aitifciij g?t 35W1T *rr f^Ri^e; 3?itiTkcT errata" R^CT ^Rhfr SRT W^ g§t o îTt 
cwr 3% JTR3>RRR CTT^T fags win & T^-^m <^^ f^ "^^ ^ nf^ ^\t -m "m\ 
$f mm mm\ 34k ug? errata fg^cr t̂a^r ^ 3 r to A terser JCMIW g ^ sikfcTROTcjit 

4. 3arT3Tf?RJtRT^^Tr3^,-

(35) 3tT-thr (2) $ , " ^ r 3fejtRT & yct^n afr CTRRJ % XIR TTRT g5t 3rafir 35 
tftcR 3TO -̂3Tq^ idPi^ l l 3 ik <tiPwfu| JMitlcH^wff eft 3R^cft #, f oR l ^ 3TcWcT ^ f a d 

TTTqcPSlkSTrcfK^feTt, " 5 T ^ ^ : ? ? J R ^ ' l ^ i r ^ W % 3 W % - 3 T q ^ f d r H ^ l i 3 l k ^ t W u T 

dMiildHiyfr 35 RRcTr ciWIdcrfi, 3^-qjtwl *f B R & 3tcR>T <^fad *TR35 3^k 3TTEJR ̂ HfFcTT £, 

(15) 3q--^T (2) (cF) & ^ I R ^T fHMfdRdd ^ T T ÎT amPTT, 3^fcT > 

(2g?) 3mfimfw3tf^PT, r̂r̂ jrt̂ ra? 3th: t%̂ Y crNt TT 3 t̂r̂ t-3 r̂̂ r f̂ fgerr ci>kiî oil fgfir^fr 
3 ik *ifajtfu| 3^ qfcfr3RT3}t *f, foT?T% 3Tcpfa '*^facT T̂RcP 3 % 3TRJR ?tf%cTT £, q5cTT# fr?T 

3Tkqrn^ fc?r srrafRcT 3cm r̂ fe jqzfR ast tMFrr 35̂ tr sik q^nf fci CWT tj^rf frrr 3rraikcT 
f£\, ^ f fa^ m CT ĉft 3J273T 3^41 fed Wn f t 35\ SFR^tfr *f 3^5 î-Ulcrf-H cRJT ^ T 3tftRJtRT 35 

ycwyH35\c^T^^WRW35\3^cH*^ci^35 3Tra^ I" 

(TT) 3XT-tkr(2) m 35 ̂ J R *R RRfcTR3cT *ST JTJIRT, 3TSTTcT > 

"2){^) ^T?a# *(T 3*R> ^Tt 35T >HH*tfui 3 fk R3c^ eNt 35T qR! 3£R 3?k ^ffcT 35*% 

3Tĉ  ^ 3#I3RTT foRT35 3TcR>T TT?g5 qk^FT 3lk <\a\W\ I^IFT, ^TKCTW ^ W TfoWrf 

mftrgRUT, ^>#?T cfta? R ^ W fa r̂n", Tnŝ r t̂ra? H^U I f^TR 3ik 3i^r TIJ?T W ^ I J ) 
3#raROT:-

RR5T ^cfRoft, SR^ttfer ^ R f N I 3tk ^ t g?T 3R^^ra t ~§, f a R ^ 3tcf7R ^ ^T f , 

off ^ T 1 ^7 3q"-̂ TT(6) ^ 3R^TR "JJCTT 3tTR %5 ^ fec^ T̂ ^ f l j r f t , 3 ^ t f W^ ', 

(^") ?̂Tfg5t 3 l k tR^lf-3TRT 3TR5T5t % %e, 3Tt W^RT ^ g5t#^T ?RT StfefsjcT 
fdH^yil ^> 3tcR?T q?t 3TR f, 3Hldy<Mct> RFf^T 3lk H\>UlU Rn^id ^mJTt | " 
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(3) wr> w f o r jnRra»Rt ftcT snrT3 £ 3TtRr-3nRT t>fa3T i-wi^oii , ^T^T 3qtgtW 3rk 
flrfwft # STCFT « m M ! , r̂?35 asa t t ^T f ls# sraT 35 i?nj tfcrrf tM 3ik *mi ^ r 
3TOTRcr 3cqr?f 3T1T flfoflfa dciHlcbi 35 3^fm a5T 1dftR*(i 9 5 ^ I 

(4) 35^ter t^?r mf?ia5Rt 3t1r 3rer 3T^ft^r 3Tte^r fcncfm yfrWd ^?T 3tcT^ 
cf>!AWI qT 3TI?JltTci tJT <Jj|ilcll *TT ttfHlf £ # JM^Pl a5t 3TR aTcft f>?T 3Tcf<f i<} 35T ?ZJR 

3 ^ 3 ^ | e 3T r̂ ewcrrarr *f $3>rfqt 35 fair 3 # ST^TRT % vm Ŷ Euclid $ct>i|4t 35 
t>n? xiT^r |g&rc cT3> 35 3rmTcT ^ r gfe r̂r qrn^ rj?r tfgRwr $& 35 %u *jfo afr ait 
3)^5lld 35T *icfel\ I 

(5) ^ f e ^ - ? R S m i 3 % 3 T t l T c [ r ^ t a r ^ 
3 ^ ^ 3 5 3T^MIdH35tOT3^^^*t3^c lWldj i l f Ua5 ^ ^f^fdd BTTTT I 

(6) 35^fcr WcbK 3TCT eblildl -H l̂ci<U, eb«^i| 5T^T t^Rt3W gt£, d o ^ q ftftJtT OTf&35^T, 

fawn 3ik yitilfjid^ fawr crm w r T̂TJTJJT dUKPkffl ftasfcr t r f w a§t qrnf r*rr 
?35T| &5 5T^I T̂ ?Tc^cft t̂%cT S r f ^ J R l % 393*ft fc *Wf*diM 35T Hl4U< 3vR fc 

t?n? eg? ^iHldfrii •dftfci 3fc5?r g§t ormnt 3T1T ^ F •dfti<j,M f̂cKUi 3frT 3^T HIMU 3>r 
SR*T35 IF: TTTCT ̂  35JT ?r 351? T235 § K 3rqit truwR^fi *TT ̂ r f aft fcr a ^ I 
TOT3^T 3TTT 3=T ̂ R̂ TcRT *f T̂efffcfcT fldletoK *TT ̂ 3 d ^ T 3 W® ̂ f ? T 35T -tiiild* 

FtHT I 

(7) 3TT£RJtHI % 3 W f t % *Klf«t|4H a§t HIHleRjl 3 5 ^ 35 STOToR 35 fpHI T̂3*T TTCa5Rf 

•qT m r TT3CT dsT *K*K, Mi|fcJ<UT T%TFr 35 ^ 3 35> 3TSZTeRTT t fa^cT ta^FT, ^ R 

tWFT, ^T535 3Tk *T3H t^TfuT tmTFT cTSTT ^13^ 5f̂ WT f ^ t ^ T ^ t i 35 ufdPlRmt ^?#cT 

^ 3rftRJtFrr 35 jTRt 35T% 35T cTRfe ^ ^FT T̂RT 35 # ? R I?35 HIH^dR'l ^ftfcT 35T 

3T5^ 3 5 ^ 3Tk W TfftlcT ^ t t JcT TIJ?T «Kd>K ^T m i T̂3?T ^ ??R CR ^5T 3TfegtRT 

^r Hi^dRji 3tk ^35T ^ T R 35 m&fcmft 35 afdRct-ci 4TT 1 35 3^-^kr (4) r̂ 
zraiiclleid T33TS" *\H$Ul r̂firfcT STO ?cT ̂  fcTO 1C T35# f t 35T PlMtiKI 35^T> 3 t k t?F 

dnfd, 33XTta^cT^i?r3Krsrsrr ymfuw crr5tcrt^crTW=T^r trafcrTTTSIT^^crr| ^ T 
35 3 ^ ^ ! f ?R # WfT f 3tr-̂ TT (l) 35 J i ^ RtWf 35> "nf Jpf 35t ^ fxR ^T % 
34idf<d (STttToCfarT ^T fMeTcT a5^t) 35 %U 9?T <Wld"d ĤTT 3tfa ^̂ rtrrfcT a5T g c ^ 

fdHI^I # 951T ̂ T 35IT l?a5 9K 1^35 Ftrit I 

[ m U 9 - 8 / 2 0 0 5 - ^ ^ I ^ M ^ 1 ] 

*nsf&MUi:-JJ?rRCR, T̂RcT 35 ?X5m, ^ T F T ^ ^ 3 , 3TO^ (ii) ^ 3TR|^-CJHI ^SaT 35r.3Tr.763 

(3T), CTTW 14 fecWT, 1999 3KT y * l ^ l d T35(J nrj £ 3T^ 3TTtRJtRT TR̂ TT 35r.3TT.979 

(3T) 27 3PT??T, 2003 ?T^ ^trftlcT t w TTP I 

3375-41/cw- 3 
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MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New Delhi, the 3rd November, 2009 

S.O. 2804(E).—WHEREAS, by notification of the Government of India in th< 

Ministry of Environment and Forests number S.O. 763(E), dated the 14* September, 199* 

(hereinafter referred to as the said notification) issued under sub-section (1), clause (v) of sub 

section (2) of section 3 and section 5 of the Environment (Protection) Act, 1986 (29 of 1986) 

the Central Government, issued directions for restricting the excavation of top soil foj 

manufacture of bricks and promoting the utilisation of fly ash in the manufacture of building 

materials and in construction activity within a specified radius of one hundred kilometers from 

coal or lignite based thermal power plants; 

AND WHEREAS, the term "fly ash" means and includes all categories or groups of coal 

or lignite ash generated at the thermal power plant and collected by Electrostatic Precipitator 

(ESP) or bag filters or other similar suitable equipments; bottom ash is the ash collected 

separately at the bottom of the boiler; pond ash is the mixture of ESI' Fly ash and bottom ash, 

but, for the purpose of this notification, the term "fly ash" means and includes all ash generated 

such as Electrostatic Precipitator (ESP) ash, dry fly ash, bottom ash, pond ash and mound ash as 

the objective is to utilise all the ashes; 

AND WHEREAS, there is a need for restricting the excavation of top soil for 

manufacture of bricks and for other works which involve use of top soil and promoting 

utilisation of fly ash produced by coal or lignite based thermal power plants including captive 

pov. er plants and co-generation plants in the manufacture of building materials and construction 

activity; 

AND WHEREAS, it was observed that there was a gradual increase in the use of fly ash 

in the manufacture of fly ash bricks or products from about 1.5 million tonne in 2002-2003 to 

3.19 million tonne in 2006-2007 which needs to be further encouraged for achieving the ultimate 

objective of conservation of top soil and minimise environmental pollution caused due to fly ash; 
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A N D WHEREAS, it is observed that construction agencies are yet to achieve their 

targets of utilization of fly ash based products even after the 3 1 " August, 2007, the date 

prescribed for 100% utilisation of fly ash based products in the said notification of 1999 and.it is 

also observed that many thermal power stations or plants are also yet to achieve the targets 

drawn up in their action plans; 

A N D WHEREAS, the representations of the brick kiln owners were considered with 

regard to transporting of fly ash over a long distance and also the logistics involved including the 

energy cost; 

A N D , WHEREAS, the issue has been examined by the Government of India in the 

Ministry of Environment and Forests; 

A N D WHEREAS, the Central Government is of the opinion that the said notification 

should be amended; 

A N D WHEREAS, clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) 

Rules, 1986 provides that whenever the Central Government considers that prohibition or 

restrictions of any industry or carrying on any processes or operation in any area should be 

imposed, it shall give notice of. its intention to do so; 

A N D WHEREAS, a draft of amendment to the Government of India, Ministry of 

Environment and Forests notification no. S.O.763 (E), dated the 14th September, 1999 duly 

amended vide notification No . S.O. 979 (E), dated the 27* August, 2003 (hereinafter referred to 

as the said notification) which the Central Government proposes to make under subsection (1), 

clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) 

read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, were 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) dated the 6'h 

November, 2008 vide S.O. 2623 (E), inviting objections and suggestions from all persons likely to 

be affected thereby before die expiry of sixty days from the date on which copies of the Gazette 

containing the said draft amendments were made available to the public. 

A N D WHEREAS, copies of the said Gazette were made available to the public on the 

day of 6,h November 2008; 
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A N D WHEREAS, the objections and suggestions received from various persons or 

agencies likely to be affected thereby in respect of the said draft notification have been duly 

considered by the Central Government in the Ministry of Environment and Forests; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of 

sub section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with 

clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central 

Government hereby makes the following amendments to the said notification, namely: -

A M E N D M E N T S 

1. 'Iliroughout the said notification, save as otherwise expressly provided and unless the context 

otherwise requires, for the word "ash" wherever it occurs, the words "fly ash" shall be 

substituted. 

2. In the said notification, in paragraph 1,— 

(a) for sub-paragraph (1), the following shall be substituted, namely:-

"(j) use of fly ash based products in construction activities"; 

(b) for sub-paragraphs (1A) and (IB), the following sub paragraphs shall respectively be 

substituted, namely:-

"(1A) Every construction agency engaged in the construction of buildings within a radius of 

hundred kilometers from a coal or lignite based thermal power plant shall use only fly ash based 

products for construction, such as: cement or concrete, fly ash bricks or blocks or tiles or clay fly 

ash bricks, blocks or tiles or cement fly ash bricks or bricks or blocks or similar products or a 

combination or aggregate of them, in every construction project. 

(IB) The provisions of sub-paragraph (1A) shall be applicable to all construction agencies of 

Central or State or Local Government and private or public sector and it shall be the 

responsibility of the agencies either undertaking construction or approving the design or both to 

ensure compliance of the provisions of sub-paragraph (1A) and to submit annual returns to the 

concerned State Pollution Control Board or Pollution Control Committee, as applicable"; 

(c) after sub-paragraph (IB), the following sub-paragraph shall be inserted, namely:— 
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"(1C) Minimum fly ash content for building materials or products to qualify as "fly ash based 

products" category shall be as given in die Table I below: 

Table I 

Serial 
Number 

(1) 
1. 

2. 

3. 
4. 

5. 

Building Materials ot Products 

(2) 
Fly ash bricks, blocks, riles, etc. made with fly 
ash, lime, gypsum, sand, stone dust etc. (without 
clay). 
Paving blocks, paving tiles, checker tiles, mosaic 
tiles, roofing sheets, pre-cast elements, etc. 
wherein cement is used as binder. 

Cement. 
Clay based building materials such as bricks, 
blocks, tiles, etc. 
Concrete, mortar and plaster. 

Minimum % of fly ash by 
weight 

(3) 
50% of total input materials 

Usage of PPC (IS-1489: Part-1) 
or PSC (IS-455) or 15% of 
OPC (JS-269/8112/12269) 
content. 
15% of total raw materials 
25% of total raw materials. 

Usage of PPC (IS-1489: Part-1) 
or PSC (IS-455) or 15% of 
OPC (IS-269/8112/12269) 
content. 

(d) in sub-paragraph (2), for the brackets and number "(1)", the brackets, number and letter 

"(1C)" shall be substituted and the number of sub-paragraph (2) shall be substituted by 1 (1)); 

(e) in paragraph (2A), the paragraph 1(A) shall be substituted by 1(A) and 1(B) and the 

amended paragraph 2(A) is to be numbered as 1(E); 

(f) for sub-paragraphs (3) and (3A), the following sub-paragraphs shall respectively be 

substituted, namely;.— 

"(3) In case of non-availability of fly ash from thermal power plants in sufficient quantities as 

certified by the said power plants, within 100 km of the site, the stipulation under sub-paragraph 

(1A) shall be suitably modified (waived or relaxed) by the concerned State Government or Union 

territory Government level monitoring committee mentioned elsewhere in this notification. 

(3A) A decision on the application for manufacture of fly ash bricks, blocks and riles and similar 

other fly ash based products shall be taken within thirty days from the date of receipt of the 

application by the concerned State Pollution Control Board or Pollution Control Committee."; 

(g) sub-paragraphs (3B), (3C) and (3D) shall be omitted; 
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(h) for sub-paragraphs (4) and (5), the following sub-paragraphs shall be substituted, name 

"(4) Each coal or lignite based thermal power plant shall constitute a dispute setdemt 

committee which shall include the General Manager of the thermal power plant and 

representative of the relevant Construction and fly ash Brick Manufacturing Industry Associate 

or Body, as the case may be and such a Committee shall ensure unhindered loading ai 

transport of fly ash in an environmentally sound manner without any undue loss of time. Ai 

unresolved dispute shall be dealt with by the concerned State or Union territory Governmei 

level monitoring committee mentioned elsewhere in this notification. 

(5) No agency, person or organization shall, within a radius of hundred kilometers of a therms 

power plant undertake construction or approve design for construction of roads or flyove 

embankments with top soil; the guidelines or specifications issued by the Indian Road Congres: 

(IRC) as contained in IRC specification No. SP: 58 of 2001 as amended from time to time 

regarding use of fly ash shall be followed and any deviation from this direction can only bt 

agreed to on technical reasons if the same is approved by Chief Engineer (Design) or Engineer-

in-Chief of the concerned agency or organisation or on production of a certificate of "fly ash not 

available" from the thermal power plant(s) (TPPs) located widiin hundred kilometers of the site 

of construction and this certificate shall be provided by die TPP within two working days from 

the date of receipt of a request for fly ash, if fly ash is not available"; 

(i) in sub-paragraph (6), for the words "Voids created due to soil borrow area shall be filled 

up with ash with proper compaction and covered with topsoil kept separately as above and this 

would be done as an integral part of embankment project within the time schedule of the 

project", the words "Voids created at soil borrow area shall be filled up with fly ash with proper 

compacdon and covered with topsoil kept separately as above and this would be done as an 

integral part of embankment project" shall be substituted; 

(j) for sub-paragraph (7), die following sub-paragraphs shall be substituted, namely:— 

"(7) No agency, person or organisation shall within a radius of hundred kilometers of a coal or 

lignite based thermal power plant undertake or approve or allow reclamation and compaction of 

low lying areas with soil; only fly ash shall be used for compaction and reclamation and they shall 

also ensure that such reclamation and compaction is done in accordance with the specifications 

and guidelines laid down by the authorities mentioned in sub-paragraph (1) of paragraph 3. 
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(8)(i) No person or agency shall within fifty kilometers (by road) from coal or lignite based 

thermal power plants, undertake or approve stowing of mine without using at least 25% of fly 

ash on weight to weight basis, of the total stowing materials used and this shall be done under 

the guidance of die Director General of Mines Safety (DGMS); 

Provided that such thermal power stations shall facilitate the availability of required 

quality and quantity of fly ash as may be decided by the expert committee referred in sub­

paragraph (10) for this purpose. 

• 

(ii) N o person or agency shall within fifty kilometers (by road) from coal or lignite based thermal 

power plants, undertake or approve without using at least 25% of fly ash on volume to volume 

basis of the total materials used for external dump of overburden and same percentage in upper 

benches of back filling of opencast mines and this shall be done under the guidance of the 

Director General of Mines Safety (DGMS); 

Provided that such diermal power stations shall facilitate the availability of required 

quality and quantity of fly ash as may be decided by the expert committee referred in sub­

paragraph (10) for this purpose. 

(9) The provisions contained in clauses (i) and (ii) of sub-paragraph (8) shall be applicable to all 

mine agencies under Government, public and private sector and to mines of all minerals or 

metals or items and it shall be the responsibility of agencies either undertaking or approving the 

external dump of overburden, backfilling or stowing of mine or all these activities to ensure 

compliance of provisions contained in clauses (i) and (ii) of sub-paragraph (8) and to submit 

annual returns to the concerned State Pollution Control Board or Pollution Control Committee 

as applicable. 

(10) The Ministry of Coal for this purpose shall constitute an expert committee comprising of 

representatives from Fly Ash Unit, Department of Science and Technology, Ministry of Science 

and Technology, Director General of Mines Safety (DGMS), Central Mine Planning and Design 

Institute Limited (CMPDIL), Ministry of Environment and Forests, Ministry of Power, Ministry 

of Mines and the Central Institute of Mining and Fuel Research (CIMFR), Dhanbad; the 

Committee shall also guide and advise the back filling or stowing in accordance with the 

provisions contained in sub-paragraphs (8) (i), 8 (ii) and (9), ?nd specifications and guidelines hid 

down by the concerned authorities as mentioned in sub-paragraph (1) of paragraph 3. 

55



18 THE GAZETTE OF INDIA : EXTRAORDINARY (PART II—SEC. ', 

(11) The concerned State Government or Union territory Government shall be the enforcin 

and monitoring authority for ensuring compliance of the provisions of sub-paragraphs (8) (i) an< 

(«) («)"; 

3. in the said notification, in paragraph 2,— 

(a) for sub-paragraphs (1), (2) and (3), the following sub-paragraphs shall be substitutec 

namely:— 

"(1) All coal or lignite based thermal power stations would be free to sell fly ash to the us< 

agencies subject to the following conditions, namely:— 

(i) the pond ash should be made available free of any charge on "as is where i 

basis" to manufacturers of bricks, blocks or tiles including clay fly ash produ< 

manufacturing unit(s), farmers, the Central and the State road construction agencie 

Public Works Department, and to agencies engaged in backfilling or stowing of mines. 

(ii) at least 20% of dry ESP fly ash shall be made available free of charge to uni 

manufacturing fly ash or clay-fly ash bricks, blocks and tiles on a priority basis over oth< 

users and if the demand from such agencies falls short of 20% of quantity, the balanc 

quantity can be sold or disposed of by the power station as may be possible; 

Provided that the fly ash obtained from the thermal power station should be utilized on 

for the purpose for which it was obtained from the thermal power station or plant failing whic 

no fly ash shall be made available to the defaulting users. 

(2) All coal and, or lignite based thermal power stations and, or expansion units in operatic: 

befi ire the date of this notification are to achieve the target of fly ash utilization as per the Tab 

II given below: 

T«bJe II 

Serial 
Number 

0 
1, 

2. 

3. 
1 
i 

Percentage Utilization of Fly Ash 

(2) 
At least 50% of fly ash generation 

At least 60% of fly ash generation 

At least 75% of fly ash generation 

Target Date 

(3) 
One year from the date of issue 
of this notification. 
Two years from the date o\ 
issue of this notification. 
Three years from the date o\ 
issue of this notification. 
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4. 

5. 

At least 90% of fly ash generation 

100% fly ash generation 

Four years from the date of 
issue of this notification. 
hive years from the date of 
issue of this notification. 

The unutilised fly ash in relation to the target during a year, if any, shall be utilized within 

nexi two years in addition to the targets stipulated for those years and the balance unutilized fly 

ash accumulated during first five years (the difference between the generation and the utilization 

target) shall be utilized progressively over next five years in addition to 100% utilization of 

current generation of fly ash. 

(3) New coal and, or lignite based thermal power stations and, or expansion units commissioned 

after this notification to achieve the target of fly ash utilization as per Table III given below: 

Table III 

Serial 
Number 

(1) 
1. 

2. 

3. 

4. 

Fly ash utilization level 

(2) 
At least 50% of fly ash generation 

At least 70% of fly ash generation 

90%. of fly ash generation 

100% of fly ash generation 

Target date 

(3) 
One year from the date of 
commissioning. 
Two years from the date of 
commissioning. 
Three years from the date of 
commissioning 
Four years from the date of 
commissioning. 

The unutilised fly ash in relation to the target during a year, if any, shall be utilized within 

nexi two years in addition to the targets stipulated for these years and the balance unutilized fly 

ash accumulated during first four years (the difference between the generation and utilization 

target) shall be utilized progressively over next five years in addition to 100% utilization of 

current generation of fly ash."; 

;b) in sub-paragraph (4), for the words "six months", the words "four months" shall be 

substituted; 

[c) for sub-paragraph (6), the following sub-paragraphs shall be substituted, namely:— 

"(6) The amount collected from sale of fly ash and fly ash based products by coal and/or 

lignite based thermal power stations or their subsidiary or sister concern unit, as applicable 

should be kept in a separate account head and shall be utilized only for development of 

infrastructure or facilities, promotion and facilitation activities for use of fly ash until 100 percent 
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fly ash utilization level is achieved; thereafter as long as 100% fly ash utilization levels arc 

maintained, the thermal power station would be free to utilize the amount collected for other 

development programmes also and in case, there is a reduction in the fly ash utilization levels in 

the subsequent year(s), the use of financial return from fly ash shall get restricted to development 

of infrastructure or facilities and promotion or facilitation activities for fly ash utilization until 

100 percent fly ash utilisation level is again achieved and maintained. 

(7) .Annual implementation report (for the period V* April to 31s' March) providing information 

about the compliance of provisions in this notification shall be submitted by the 30th day of 

April, every year to the Central Pollution Control Board, concerned State Pollution Control 

Board or Committee and the concerned Regional Office of the Ministry of Environment and 

Forests by the coal or lignite based thermal power plants, and also be made a part of the annual 

report of die thermal power plant as well as thermal power plant wise information be provided 

in the annual report of thermal power producing agency owning more than one thermal power 

plant."; 

4. in the said notification, in paragraph 3 ,— 

'a) in sub-paragraph (2), for the words "schedules of specifications and construction 

applications, including appropriate standards and codes of practice, within a period of four 

months from the publication of this notification", the words "tender documents, schedules of 

specifications and construction applications including appropriate standards and codes of 

practice within a period of four months from the publication of this notification" shall be 

substituted; 

(b) for sub-paragraph (2A), the following sub-paragraph shall be substituted, namely:— 

"(2A) Building construction agencies both in public and private shall prescribe the use of fly 

ash and fly ash-based products in their respective tender documents, schedules of specifications 

and construction applications, including appropriate standards and codes of practice and make 

provisions for the use of fly ash and fly ash based bricks, blocks or tiles or aggregates of them in 

the schedule of approved materials and rates within a period of four months from the 

publication of this notification."; 

(c) for sub-paragraphs (2B) and (3), the following sub-paragraphs shall be substituted, 

namely:— 
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"(2B) All agencies undertaking construction of roads or fly over bridges and reclamation and 

compaction of low lying areas, including Department of Road Transport and Highways 

(DORTH), National Highways Authority of India (NHAl), Central Public Works Department 

(CPWD), State Public Works Departments and other State Government Agencies, shall within a 

period of four months from the publication of this notification:-

(a) make provisions in their tender documents, schedules of approved materials and rates as 

well as technical documents for implementation of this notification, including those 

relating to soil borrow area or pit as per sub-paragraph (6) of paragraph 1; and 

(b) make necessary specifications or guidelines for road or fly over embankments that are 

not covered by die specifications laid down by the Indian Road Congress (IRC). 

(3) All local authorities shall specify in their respective tender documents, building bye-laws and 

regulations, the use of fly ash and fly ash-based products and construction techniques in building 

materials, roads embankments or for any usage with immediate effect. 

(4) The Central Electricity Authority and other approving agencies may permit the land area for 

emergency ash pond or fly ash storage area up to 50 hectares for a 500 MW unit, based on 45% 

ash content coal, or in the same proportion for units in other capacities taking into account the 

ash content in coal or lignite to be used. 

(5) All Financial institutions and agencies which fund construction activities shall include a clause 

in their loan or grant document for compliance of the provisions of this notification. 

(6) A Monitoring committee shall be constituted by the Central Government with Members 

from Ministry of Coal, Ministry of Mines, Ministry of Power, Central Pollution Control Board, 

Central Electricity Authority, Head Fly Ash Unit of Department of Science and Technology and 

Building Material Technology Promotion Council to monitor the implementation of the 

provisions of the notification and submit its recommendations or observations at least once in 

every six months to the Secretary, Ministry of Environment and Forests. Concerned Advisor or 

Joint Secretary in the Ministry of Environment and Forests will be the convener of this 

committee. 
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(7) For the purpose of monitoring the implementation of the provisions of this notification the 

State Governments or Union territory Government shall constitute a Monitoring Committee 

within three months from the date of issue of this notification under the Chairmanship of 

Secretary, Department of Environment with representatives from Department of Power, 

Department of Mining, Road and Building Construction Department and State Pollution 

Control Board and this Committee would deal with any unresolved issue by Dispute Settlement 

Conimittee as prescribed in sub-paragraph (4) of paragraph 1, in addition to monitoring and 

facilitating implementation of this notification at the respective State Government or Union * 

territory level and this Committee would also be empowered to suitably modify (waive or relax) 

the stipulation under sub-paragraph (1) in case of non-availability of fly ash in sufficient 

quantities from thermal power plant as certified by the said power plants and the Committee will 

meet at least once in every quarter. 

[F. No. 9-8/2005-1ISMD] 

G V. SUBRAHMANYAM, Scientist 'G' 

Foot Note :—The principal notification was published in the Gazette of India, Part II, Section 3, Sub-section (ii) vide 
notification number S.0.763(E), dated the 14th September, 1999 and was amended vide notification number 
S. 0.979(E), dated the 27th August, 2003. 

Printed by tlie Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. 
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Guidelines for disposal/utilisation of flyash for 

reclamation of  Low Lying Areas and in stowing of 

Abandoned mines/Quarries  

1.0  Introduction: 

 

Management of huge quantity of ash (fly ash, bottom ash and pond ash) 

generated from coal fired Thermal Power Plants (TPPs) is a serious 

environmental challenge. Ash generation from coal or lignite based thermal 

power plants, has increased from 40 Million tonne per year in 1993-94, to 

more than 200 Million tonne per year in 2017-18 and is projected to 

increase to 275 Million Tons / year by 2032. 

 

The ash generation in coal and lignite based thermal power plants  in  

various forms such as dry ash, bottom ash, pond ash and mound ash that 

are required to be managed in such a manner that it does not affect the 

environment. Utilisation of ash for reclamation of low lying areas and 

abandoned quarries is recognised as an alternate option and therefore, 

MoEF&CC has issued a notification to address utilisation off ash for various 

purposes including these two options 

 

The Ministry of Environment, Forest and Climate Change (MoEF&CC) issued 

the Fly Ash notification on 14th September, 1999, which has subsequently 

been amended in 2003, 2009 and 2016. The Fly Ash notification (1999) 

mandates the use of fly ash for the purpose of manufacturing ash-based 

products such as cement, concrete blocks, bricks, panels or any other 

material and for construction of roads, embankments, dams or for any 

other construction activity within a radius of 300 km from thermal power 

stations (TPPs). Besides, it also mandates  use of fly ash in mines backfilling 

or stowing of mines within a distance of 50 km. 

 

2.0  Status of fly ash utilisation:  

 

Since 1999 when flyash utilisation was made mandatory, the utilization of 

fly ash has increased from 6.64 million-ton in 1996-97 to 147.7 million-ton 

in 2017-18. Fly ash generation and utilization in 2017-18 from 182 

coal/lignite based TPPs of various power utilities in the country was 220.7 

and 147.7 million-ton, respectively. The percentage of fly ash utilization 

during 2017-18 has been 66.9%. During 2017-18, out of total fly ash 

generation, 35.6 % of total fly ash was used in the cement sector, followed 

by 14.28 % in making bricks & tiles, 11.57 % stored in ash dyke raising, 
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7.99% in mine filling, 16.85 % in reclamation of low lying area, 5.43 % in 

roads & embankments, 1.34% in concrete making, 0.21 % in agriculture, 

6.73 % in others and 33.1% remained as unutilized fly ash. 

 

Mine reclamation represents a potential beneficial use of flyash  that has 

been receiving increased attention in recent years. Coal mining operations 

have produced both open pits and deep underground mine voids that can 

be filled by flyash. Placement of flyash into deep mines can provide 

structural support to abate subsidence, and placement of flyash  in surface 

mines or other open pits can aid in restoring mined land to beneficial use. 

The use of flyash  as mine backfill may provide the additional benefit of 

limiting impacts of acid mine drainage (AMD). Mostly flyashe is alkaline 

material that can  neutralize acidic water and/or inhibit production of acid. 

Placement of fly ash may also reduce the permeability of mine strata and 

divert water away from acid-generating materials. Although flyash possess 

these beneficial physical and chemical properties, there are concerns 

regarding potential for release of toxic chemicals in the leachates from the 

fly ash. Therefore, scientifically sound fly ash management is needed so 

that environmental concerns can be adequately and reliably identified and 

addressed. 

 

3.0 Need of Guidelines: 

 

Ministry of Environment and Forests and Climate Change (MoEF&CC) vide 

Notification No. S.O. 763 (E) dated 14th September 1999, last amended on 

25th January, 2016 issued following directions for  reclamation low lying 

area and stowing of mines; 

 

i. No agency, person or organization shall within a radius of three hundred 

 Kilometres of a coal or lignite based thermal power plant undertake or 

approve or allow reclamation and compaction of low-lying areas with soil; 

only ash shall be used for compaction and reclamation. 

 

ii. Soil required for top or side covers of embankments of roads or flyovers 

shall be excavated from the embankment site and if it is not possible to 

do so, only the minimum quantity of soil required for the purpose shall 

be excavated from soil borrow area. In either case, the topsoil should be 

kept or stored separately. Voids created at soil borrow area shall be filled 

up with fly ash with proper compaction and covered with topsoil kept 

separately as above and this would be done as an integral part of 

embankment project. 
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iii. No person or agency shall within fifty kilometers (by road) from coal or 

 lignite based Thermal Power Plants, undertake or approve stowing of 

mine without using at least 25 % of fly ash on weight to weight basis, of 

the total stowing materials used and this shall be done under the 

guidance of the Director General of Mines Safety (DGMS). 

 

iv. No person or agency shall within fifty kilometers (by road) from coal or 

 lignite based Thermal Power Plants, undertake or approve external dump 

of mining Over Burden (OB) without using at least 25 % of ash on volume 

to volume basis of the total materials used for external dump of 

overburden and same percentage in upper benches of back filling of 

opencast mines and this shall be done under the guidance of the Director 

General of Mines Safety (DGMS); 

 

v. All agencies undertaking construction of roads of flyover bridges and 

reclamation and compaction of low lying areas, including Department of 

 Road Transport and Highways (DORTH), National Highways Authority of 

India (NHAI), Central Public Works Department (CPWD), State Public 

Works Department and other State Government Agencies, shall within a 

period of four months from the publication of this Notification “ make 

 provisions in their tender documents, schedules of approved materials 

and rates as well as technical documents for implementation of this 

Notification, including those relating to soil borrow area or pit”.  

 

vi. The pond ash should be made available free of any charge as is as where 

basis to  manufacturers of bricks, blocks, tiles including clay flyash bricks 

production manufacturer’s units, farmers, central and the state road 

construction agencies, Public Works Department and to agencies 

engaged in backfilling or stowing of mines. 

 

Though, flyash utilisation has gained  momentum progressively over the 

years, further efforts are  required  to explore new areas of ash utilisation. 

With suitable safeguards, mine backfilling including disposal of flyash in 

abandoned quarries and road construction specially in the construction of 

National Highways and Expressways could be the major mode of flyash 

utilisation in the near future as these areas have vast potential. It would 

perhaps be desirable that the concerned Ministries should take steps in  

sorting out the bottlenecks such as declaring a list of abandoned mines, 

making adequate provisions in respective schedules for flyash utilisation by 

the Indian Road Congress & construction agencies  etc. 
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MoEF & CC vide letter dated 01.03.2019 asked CPCB to come out with 

guidelines based on Odisha Pollution Control Board  experience for 

reclamation of low lying areas and abandoned quarries with ash as 

recommended by the Expert Committee that was constituted by  Niti Aayog 

vide O.M. No. 25 (11)/2014-Minerals dated 12.06.2018 for developing a 

focus strategy for best utilisation of fly ash to manufacture end products 

recommended. 

 

The scope of guidelines covers transportation and disposal of flaysh in low 

lying areas and abandoned quarries in an environmentally friendly manner. 

 

4.0 Loading/unloading and transportation of flyash 

 

4.1 Current Practice for Handling & Disposal of Flyash &  Bottom 

 ash (within the power plant)  

Flyash is collected in dry form from ESP hopper and disposed either in dry 

form or through wet slurry form. While, bottom ash collected at the bottom 

of  boiler and is disposed in wet slurry form into the ash ponds. 

 

Following technologies are conventionally used for handling & disposal of 

flyash and bottom ash collected from ESPs hoppers and boiler bottom 

respectively within the plant or upto the ash pond area: 

I. Dry Pneumatic conveying 

II. Dry (moist) Conveying system through belt conveyor/tube belt 

conveyor  

III. High concentration slurry disposal system 

IV. Medium concentration slurry disposal system 

V. Lean concentration slurry disposal system 

Amongst the above technologies, Dry Pneumatic conveying, Medium 

concentration slurry disposal system, High concentration slurry disposal 

system, and Dry (moist) Conveying system through belt conveyor/tube belt 

conveyor are preferable as compared to  Lean concentration slurry 

disposal system. 

The dry  ash is typically conveyed pneumatically from the ESP or filter fabric 

hoppers to storage silos where it is kept dry, pending utilization or further 

processing, or to a system where the dry ash is mixed with water and 

conveyed (sluiced) to an on-site storage pond. Fly ash is stored in silos, 

domes and other bulk storage facilities. Fly ash can be transferred using air 
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slides, bucket conveyors and screw conveyors, or it can be pneumatically 

conveyed through pipelines under positive or negative pressure conditions. 

 
Dry fly ash collected is also be suitably moistened with water and wetting 

agents, as applicable, using specialized equipment (conditioned) and 

hauled in covered dump trucks for special applications such as structural 

fills. Water conditioned fly ash can also be suitably stockpiled at jobsites. 

Exposed stockpiled material must be kept moist or suitably covered to 

prevent fugitive emission.  

 

The dry bottom ash removal and its transportation is certainly more 

environment friendly, compared to that of wet ash removal and transport 

system.  

 

4.2 Guidelines for loading, unloading, storage, 
transportation of flyash 

 

The power plants need to maximise dry collection of fly ash & bottom ash 

and also adopt adequate measures to prevent fugitive dust emission during 

loading, unloading, storage, transportation and various uses of dry as well 

as ash bottom ash and pond ash. Following guidelines are, therefore, 

suggested for prevention of pollution and augmentation of flyash utilisation 

 

4.2.1   Maximise dry collection of fly ash and bottom ash 

 

a. Coarse fly ash from first field of ESP hoppers need to be collected  and 

stored separately. 

 

b. Fine fly ash from second field onwards of ESP Hoppers should be 

collected separately. For some specific usage, fine fly ash may be 

passed  through Classifier for further separation of fine fly ash and 

stored in separate silo.   

 

c. Bottom ash which is not utilised presently could also be  collected in dry 

form and converted into a valuable resource if processed to match the 

end use specification. Wet collection & disposal of bottom ash should be 

minimised as far as possible 

 

4.2.2    Loading, Unloading and Storage   
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Installation of Bag Filters with dry flyash collection and storage in Silos 

at loading and unloading points are standard practices at both locations 

i.e   loading at power plant site as well as at the unloading point at user’s 

site. Suggestions for further improvement in existing practices are as 

under: 

 
a.  Current practice of loading of fly ash in Bulkers/Tankers requires 

improvement at the stage of loading of fly ash in Tankers. The 

opening of telescopic chutes at the loading end should be air tight 

and confined to avoid fugitive dust emission. 

b. The Pollution Control Equipment / Cascade Filters, attached with 

fly ash loading chute should be periodically cleaned along with 

regular scheduled maintenance of bag filter to avoid choking and 

malfunctioning of Bag Filter. It would mitigate the dust emission 

during loading of fly ash. 

c.   Malfunctioning of level sensors can be avoided, with regular 

maintenance, to prevent over filling of fly ash in Tankers .   

d.  The Weigh Bridge to be installed under fly ash loading chute to fill 

just the required quantity of fly ash in tankers so that 

overflow/spillage of fly ash in open areas is avoided which 

otherwise results in heavy fugitive emission all around.  

e.  Opening of tankers need to be properly locked during 

transportation of fly ash. Automatic opening / closing system need 

to be installed without fail. 

f.  Current practice of unloading of fly ash from tanker to storage 

hopper through pneumatic system is fairly good. Otherwise, the 

leakage of fly ash will occur at bends and joints of transportation 

pipe line. The fly ash being abrasive in nature causes damage at 

bends and joint locations. Fly ash should, therefore be transported 

through PVC coated pipes to avoid abrasion otherwise it may lead 

to leakage of flyash. The mechanical unloading system should be 

envisaged to avoid high pressure and dust leakage from unloading 

pipe lines. As far as possible, number of bends should be 

minimised.  

g. The fly ash storage silo should be of or coated with anti-abrasive 

or anti-corrosive material. It is better to provide concrete 

silo/hopper to avoid leakages. 
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h.  Proper functioning of all the level sensor of Storage Hopper to be 

ensured to avoid any possible spillage from Hopper opening. 

 

i.  The Bag Filter made of anti-abrasive material/cloth be provided 

with telescopic chute.   

j.  Dumping of ash in Ash pond should be done mechanically in moist 

condition so that ash does not get air borne and pose fugitive dust 

problem. 

k. The bottom  ash  discharged  from  boiler  bed,  may be  

transported  pneumatically in dry form  / in slurry form to  the 

ash pond 

4.2.3     Transportation  

 
Fly ash transportation has many challenges like distance to be 

transported, form of ash i.e. dry or wet ash, user’s requirement, 

economic feasibility, requirement of surrounding vicinity and many other 

site specific issues. In any case, control of dust emission during 

transportation is prime concern and more challenging being a non-point 

source of pollution and larger area coverage due to movement from one 

place to other passing through various receptors. As flyash is used by 

different users for different purposes such as cement manufacturing, 

brick manufacturing, mine back filling, road construction and filling of 

low lying area, the handling and transportation have to accordingly 

decided. Following modes of transportation and precautions are 

suggested for mine back filling and development of low lying areas by 

disposal of  flyash or bottom ash to avoid fugitive dust emission: 

 

a. Transportation for abandoned mine back filling  

 

I. Pipe conveyors, wherever feasible, based on the topography of the 

area should be used. 

II. Tankers/ railway wagons/ bulkers or mechanically designed covered  

trucks need to  be used  

III. Thermal Power Plants using wet ash disposal, if permitted can  

transport ash slurry directly to abandoned mine through ash slurry 

pipe line. 

 

b. Transportation  for filling of low lying area 
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I. Tankers/ bulkers or mechanically designed covered Trucks need to 

be used.  

 

In no case, flyash or bottom ash shall be transported by open trucks / 

trollies irrespective of distance or end use. Thermal power plants and fly 

ash user agency shall collectively ensure that fly ash or bottom ash is 

transported in environmentally sound manner by following the guidelines 

mentioned in para 4.2.3 & 4.2.4. 

 

4.2.4  General Code of Practices for Maintenance of roads, vehicles 
and conditioning of flyash 

 

a. Roads inside power plant and that of flyash   user agency should be 

paved and plantation of adequate width should be done at both sides. 

Mechanised road sweepers should be deployed. In addition, adequate 

arrangements for water sprinkling should be made to suppress 

fugitive dust emission, if any. 

 

b. Thermal power plants and user agencies should make arrangements 

(two stages) for washing of wheels of the vehicles (bulkers/trucks) 

before deployed for fly ash ransportation. 

 

c. Pond ash to be transported should be conditioned with water to 

maintain minimum of 15% moisture at the disposal point so that ash 

does not get air borne and cause fugitive emission.  

 

d. Adequate free board in trucks should be kept to avoid 

overflow/spillage during transportation. 

 

e. In case of any spillage enroute during transportation of fly ash, the 

agency shall ensure that spilled ash is collected and transported to 

the disposal/usage site immediately. 

 

f. All the bulkers and trucks responsible for carrying fly ash should be 

with valid Pollution Under Control certificates. 

 

g. Provision should be preferably made for weighing of fly ash loaded 

into tankers/ railway wagons/bulkers etc under the silo. 

 

h. The speed limit of vehicles carrying flyash should be strictly enforced 

and it should not exceed 40 km per hour. 
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i. State Pollution Control Boards shall clearly indicate mode of 

transportation and method of loading and unloading while granting 

the consent. 

 

j. Transportation of flyash through thickly populated areas should be 

avoided as far as possible. 

 

k. General awareness/ training programmes be organised regularly for 

tanker operating staff like drivers and cleaners on the impact of  

hazards of fly ash. 

 

5.0 Reclamation of Low Lying area using Ash 

Filling of Low lying areas inside the plant premises and outside within 300 

km. of power plant may be taken up using ash. Low lying area reclamation 

with ash should be taken up adopting standard practices as per 2015 

technical specification mentioned in NTPC Policy. Following steps should be 

taken up prior to initiate low lying area developmental activities. 

5.1 Preconditions: 

5.1.1 Consent from land owner: Consent/ permission should be obtained 

in writing from the land owner before start of work. 

5.1.2 Permission from Regulatory authority: Power plant/ land owner/ 

agency shall obtain statutory permission from regulatory authorities 

such as SPCB  as per the requirement. 

5.1.3 Prevention of pollution: Suitable methods should be adopted and 

necessary arrangement should be made to prevent pollution during 

excavation of pond ash at ash pond, filling area and during 

transportation of ash.  

5.1.4 Soil Cover on the  top of ash fill: As per the MOEF&CC gazette 

notification of ash utilization dated 14-09-1999 and as amendment on 

dated 27-08-2003 and 03-11-2009, the soil required for soil cover shall 

be excavated from land fill site itself and kept separately before taking 

for ash filling. If it is not possible to do so, only the minimum quantity 

of soil required for the purpose of cover shall be excavated from the soil 

borrow area. The voids so created due to removal of soil  shall be filled 

up with ash with proper compaction and covered at top with soil cover. 

About 300-500 mm thick soil layer shall be placed over the ash fill area. 

This should be done as an integral part of low lying area development 

work. 
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5.1.6 Restrictions : 

Reclamation of area by ash shall not be permitted in the following areas : 

i.  Flood plain area/Ecologically Sensitive Areas. 

ii.  Agriculture land / area. 

iii.  Reclamation of Forest land / area is permissible only if clearance 

 from MoEF&CC as per Forest Conservation Act, 1980 is available. 

iv.  Gochar Kisan Land. 

 

5.2 Preparation of filling area 

5.2.1 The entire area meant to receive the ash and earth filling shall be 

stripped by minimum 150 mm. The exact depth of stripping shall be decided 

by the Engineer-in-Charge depending upon nature of top soil and the 

vegetation present. All organic matter, vegetation, roots, stumps, bushes, 

rubbish, swamp materials, etc. shall be removed from the site. The 

stripping material and other unsuitable materials as referred above shall be 

kept  away from the area to be filled up so that these do not get mixed up 

with filling material and disposed off to a place as decided by the Engineer-

in-Charge. 

 

5.2.2  Levelling 

All existing undulations, holes, cavities and excavations made for plate load 

rests and other soil investigations, etc. shall be filled with pond ash having 

requisite moisture content. The ash thus filled shall be compacted with the 

help of vibratory rollers so as to achieve dry density of not less 95% as per 

I.S–2720 (Part-VII). This would result in a levelled surface upon which layer 

wise filling of compacted ash can be done. 

 

5.2.3 Protection of pond or water body adjoining or within the working 

site: If any pond or water body exists within or adjoining the low lying area 

/quarry then an earthen embankment of the cross-section as given in the  

Figure below be constructed around the pond or water body to protect it 

from 

spilling of ash or ingress of surface runoff into it. 

 

2 feet 

 

0.5 m more than the 

 Height of the proposed                                                         slope 1:1.25 

 Reclaimed area 

 

 

 Cross- section of water body protection embankment 
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The soil used for the embankment should neither be granular nor black 

cotton soil. It should be of good quality for geo-technical application. Soil 

should be compacted to 95% proctor by Vibratory Roller of 15 T minimum 

capacity, in the layers of 25-30 cm and the optimum moisture content 

determined before execution of work. After attaining the desired height, 

the disposal area should be thoroughly compacted, graded followed by soil 

cover at least 15 cm thickness for proper reclamation of the land by 

grass turfing or appropriate plantation. 

 

5.3 Excavation of pond ash from borrow area 

 

5.3.1 Borrow Area-location 

 

The location and permissible depth of excavation of the Borrow areas for 

pond ash shall be got specifically approved from concerned Thermal Power 

Station. The boundaries and permissible depth of excavation so approved 

shall be strictly followed and no deviation shall be allowed. Similarly, routes 

for movement of all ash transportation vehicles, water tankers, equipment, 

etc. shall be got approved from Thermal Power Station. These shall be 

strictly followed and no deviation shall be allowed.  

 

The excavation surfaces and surface of waste materials shall be left in a 

reasonably smooth and even condition. All the excavations within the ash 

pond shall be at a minimum slope of 4 (Horizontal): 1(Vertical) 

 

 

5.3.2 Site Clearance  

 

All areas required for borrowing shall be cleared of all trees and stumps, 

roots, bushes, rubbish and other objectionable material. Particular care 

shall be taken to exclude all organic matter from the ash  to be placed in 

the fill. The cleared areas shall be maintained free of vegetation growth 

during the progress of the work. 

 

5.3.3 Stripping 

 

Borrow area shall be stripped of top layer by a depth of minimum 150 mm. 

The exact depth of stripping shall be decided by the Engineer-in-charge 

depending upon nature of top layer and the vegetation present. 

 

5.3.4 Borrow area watering & dewatering 
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The natural moisture content of material in the borrow areas as well as the 

optimum moisture corresponding to the Proctor’s maximum dry density for 

the material in the particular borrow area shall be obtained from laboratory 

tests. Additional moisture, if required, shall be introduced into the borrow 

area by watering well in advance of excavation to ensure uniformity of 

moisture content. If in any borrow area before or during excavation there 

is excess moisture, steps shall be taken to reduce the moisture by the 

selective excavation to secure the materials of required moisture content 

by excavating drainage ditches, by all owing adequate time for drying or 

by other means. To avoid formation of pools in the borrow areas during 

excavation operations, drainage ditches from borrow areas to the nearest 

outlets shall be excavated so as to obtain homogeneous mix. In general, 

all materials from a particular borrow area shall be mixture of materials 

obtained for the full depth of cut. 

 

5.3.5  Earth cover in Borrow Area  

 

It shall be the responsibility of Thermal Power plant to arrange sweet soil 

from approved external borrows areas. The earth cover material shall 

consist of sandy loam free of admixture of stiff clay, refuse, stumps, roots, 

rock, bushes, weeds or any other material which would be detrimental to 

the proper development of vegetation growth. It shall not contain stone of 

size 25 mm and over . The loamy top soil shall be of healthy crops, grass 

or other plant growth, that is of good quality and reasonably free draining. 

Other specifications for Borrow area e.g. site clearance, stripping, Borrow 

area watering/De-watering etc. shall be as per relevant clauses of Borrow 

area for ash as outlined above i.e clause nos. 5.3.1 to 5.3.4. 

 

5.4 Filling with pond ash 

 

5.4.1 Placement 

 

After the area has been prepared and levelled,  pond ash excavated from 

Borrow areas having required moisture content shall be placed in layers not 

exceeding 300 mm  in compacts thickness. The placing operations shall be 

such that in strips of 10-15 m  of the material when compacted in the fill 

will be blended sufficiently to produce specified degree of compaction and 

stability. No stones, cobbles or rock fragments, having maximum 

dimensions more than 100 mm shall be placed in the fill. Stones and 
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cobbles shall be removed either at the borrow pit site  before it is used as 

soil cover.  

 

5.4.2 Procedure 

 

The material shall be placed in the fill in continuous horizontal layers, 

stretching right across the whole section, not more than 300 mm in 

compacted thickness and rolled as herein specified. The length of one layer 

shall not exceed 150 meters at one stretch. The layers shall be compacted 

in strips overlapping not less than 600 mm, if the rolled surface of any fill 

is found to be too wet for proper compaction, it shall be raked up, allowed 

to dry, or shall be worked with a harrow or any other approved equipment 

to reduce the moisture content to the required amount and then it shall be 

re-compacted before the next layer of ash is placed. Ash surfaces are likely 

to become dry in short intervals especially during hot and dry weather and 

hence enough moisture shall be added between difference passes to ensure 

proper compaction 
 

5.4.3 Compaction 

 

The compaction of each layer shall be carried out so as to achieve maximum  

in–situ dry density 95% of maximum dry density (MDD) of the material 

found out as per I.S 2720 (Part VII). To achieve maximum compaction level 

use of vibratory rollers shall be made. Required number of passes shall be 

made so as to achieve desired compaction. Number of passes required shall 

be verified through trials tests before actual execution of work. The broad 

specifications of vibratory rollers required for the purpose is as follows: 

 

a)Static Weight = 6 to 10 t 

b)Static Linear Load = 20 – 35 kg/cm 

c)Frequency = 18 – 30 Hz (1100 to 1800 vibrations/ minute) 

d)Amplitude of vibrations = 0.5 mm to 1.5 mm 

 

5.4.4 Moisture control 

 

So far as practicable, the materials shall be brought to the proper moisture 

content in the borrow area before excavation. If additional moisture is 

required, it shall be added at the fill site by sprinkling water before rolling 

the layer. Thermal Power Plant shall make  arrangements for supply of 

water to the  borrow areas as well as to the fill area. If the moisture content 

is more than requirement, the material shall be spread and allowed to dry 
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before  rolling. The moisture content shall be at most uniform throughout 

the layer of material and ploughing or other methods of mixing  to obtain 

uniform distribution. If the moisture content is more or less than the range 

of the required moisture content, or if it is not uniformly distributed 

throughout the layer, rolling shall be stopped, and shall be started again 

only when the above conditions are met with. 

 

Fill materials shall be placed only when the weather conditions are 

satisfactory to permit accurate control of the moisture content in the 

materials. 
 

5.4.5 Placement of earth cover  in filing area  

 

Earth cover shall be laid simultaneously with the laying of compacted ash 

layers and on side slopes. As in the case of ash layers, compacted thickness 

of earth layers shall not be exceeding 300 mm. As far as top cover of earth 

is concerned, after the area has been covered with compacted ash up to 

500 mm below the required finished level of the area, a compacted layer 

of 500 mm thickness of suitable earth shall be placed over ash surface. This 

cover shall be placed in layers, each layer  shall be of  250 mm in compacted 

thickness.  

 

The combined excavation and placing operations shall be such that the 

materials when compacted in the fill will be blended sufficiently to produce 

specified degree of compaction on stability. No stones, cobbles or rock 

fragments, having maximum dimensions more than 25 mm shall be placed 

in the earth cover. Such stones or cobbles shall be removed either at the 

borrow pit orbefore it is used as Soil Cover.  

  
                                                                            1 m 

Exposed boundary configuration 

1:2.5 to1:3 Slope 

PFA filled area 

Turfing /pitching 

Soil 
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Other requirements of earth cover laying shall be similar to those of ash 

laying i.e. as outlined in 5.4.1 to 5.4.4 above.  

 

5.5 Prevention of Pollution 

 

It shall be responsibility of thermal power plant or his contractor that no air 

borne and water borne pollution shall occur during all stages of  operations 

such as in Borrow areas, during transportation of ash/ earth, during 

placement of fill material etc. All measures such as water sprinkling 

covering moist ash/ earth with tarpaulins in open trucks, etc., shall be taken 

to done care of above. 

 

6.0  Disposal of flyash in  voids of abandoned mines 

 

As per notifications 1999 and 2009, power plant shall undertake or approve 

stowing of mines without using at least 25% of fly ash on weight to weight 

basis, of the total stowing materials used. Mine void filling on pilot basis is 

being carried out at the power plants of NTPC Ltd., Bhushan Steel and 

NALCO in Odisha with prior permission from  MoEF & CC  and OSPCB. Based 

on their experience and study conducted by CMPDIL, Ranchi for NTPC 

Talcher, following methodology is suggested for filling of mine voids with 

flyash. 

 

6.1 The power plant authority shall carry out following study prior to taking 

up ash disposal activities in mine void to ensure no 

change/damage/deterioration in water quality and hydrology in and around 

the proposed area: 

• Ash Characterisation and Leachate Study (Table 1.1) 

• Techno-Economic Feasibility Study for disposal of ash into the Quarry  

• Topographical Survey of Pipeline Corridor & Mine Void area   

• Feasibility of transportation of ash to mine void 
 Geotechnical study of the Pipeline Corridor & Mine Void area 

 Pre and post filling mine water quality including leachability of metals 
(Table 1.1) 

6.2 Mode of ash transportation to mine void area 

 

One of flowing mode of transport actions of flyash shall be used depending 

upon the topography of the area: 

 

1. Pipeline using pneumatic conveying system  
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2. Dumpers/ Trucks  

3. Merry Go Round (MGR)  System  

4. Belt Conveyors in case of dry ash disposal 

5. Wet ash (lean slurry or high concentration slurry) through pipeline  

 

6.3 Monitoring: 

 

6.3.1 Regular environmental monitoring to be undertaken during the period 

of disposal of ash into mine void as well as after  the reclamation of 

mine void. The detailed monitoring programme is given in Tables below: 

 

   Table 1.1 : Proposed Monitoring Programme during Disposal of Ash 

Samples Parameters to be Analysed Frequency 

Ash Samples Chemical Parameters (%): SiO2, Al2O3, Fe2O3, 

K2O, TiO2, CaO, MgO, Na2O, P2O5, SO3 

Trace Elements (mg/kg, using TCLP Test): As, 

Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn, Ni, Pb, Zn 

Radio-activity (Bq/kg): 238U, 236Ra, 232Th, 
228Ra, 230Pb, 40K, 137Cs 

Once before 

initiation of filling 

Ash 

Leachate 

Analysis 

Trace Elements (mg/kg, using TCLP Test): 

As, Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn, Ni, 

Pb, Zn 

Once a year 

Piezometer 

Water Samples 

Chemical Parameters (mg/l, except, pH and 

EC): pH, EC, TDS, Total Alkalinity, Ca, Mg, Na, 

K, Cl, SO4, NO3, PO4, 

Trace Elements (mg/l): As, Ba, Cd, Co, Cr, Cu, 

F, Fe, Hg, Mn, Ni, Pb, Zn 

Monthly 

Mine Water Sample Same as above Monthly 

Ground Water Same as above Twice a year - Pre-

monsoon and Post-

monsoon 

Surface 

Water 

Samples 

Same as above Twice a year - Pre-

monsoon and Post-

monsoon 

Soil Samples Texture, type, pH & cation exchange capacity. 

Trace Elements (mg/l): As, Ba, Cd, Co, Cr, 

Cu, F, Fe, Hg, Mn, Ni, Pb, Zn 

Once a year 
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Survey of Flora and 

Fauna 

 Listing of Flora (herbs, shrubs and 

trees) and Fauna (soil invertebrates and 
other animals) based on field observations 
and review of information available 

 Analysis of trace elements in plants (herbs, 
shrubs and trees), the invertebrates 

 Analysis of trace elements in aquatic fauna 
from the mine void filled with fly ash 

 Bio-accumulation and Bio-magnification 
tests 

Once in two years 

 

Table 1.2: Proposed Monitoring Programme After Reclamation of Mine void 
 

Samples Parameters to be Analysed Frequency 

Piezometer Water 

Samples 

Chemical Parameters (mg/l, except, pH 

and EC): pH, EC, TDS, Total Alkalinity, Ca, 

Mg, Na, K, Cl, SO4, NO3, PO4, 

Trace Elements (mg/l): As, Ba, Cd, Co, Cr, 

Cu, F, Fe, Hg, Mn, Ni, Pb, Zn 

Twice a year - Pre-

monsoon and Post-

monsoon 

Ground Water 

Samples 
Same as above Once a year - 

Pre-monsoon 

Surface Water 

Samples 
Same as above Once a year - 

Pre-monsoon 

Survey of Flora and 

Fauna 
 Listing of Flora (herbs, shrubs and 

trees) and Fauna (soil invertebrates 
and other animals) based on field 
observations and review of information 
available 

 Analysis of trace elements in plants 
(herbs, shrubs and trees), the 
invertebrates 

 Analysis of trace elements in aquatic 
fauna from the mine void filled with fly 
ash 

 Bio-accumulation and Bio-
magnification tests 

Once in five years 

In the event of deterioration of environmental quality, the same will be 

reported to concerned SPCB immediately and  suitable preventive/ 

corrective action will be undertaken. 

6.4  Reclamation of Land filled site 

 
After the quarry is filled  to the permitted height as per DGMS, the same 

shall be provided with a soil cover and plantation shall be done with local 

fast growing species (preferably trees), to make it a part of the overall 
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post-mining land use pattern envisaged in the mine closure plan The 

design of surface contours and land profile will be in consonance with the 

surrounding features. A three tier plantation approach (consisting of large 

trees, smaller trees and shrubs) will be followed for overall eco-restoration 

of the area. This will also help in checking the surface run-off, preventing 

the water from percolation and maintaining the aesthetics beauty of the 

surrounding in general. A conceptual diagram of the reclaimed mine void 

is presented  below. 

 

Conceptual Plan for Reclamation of Mine Void 
(Drawing not to Scale) 

 

During the mine void reclamation, the following measures are to be 

undertaken: 

i. Storm water drains shall be constructed for channelizing the 

run-off water away from the disposal site. 

 

ii. A 30 cm thick soil cover shall be provided to promote 
vegetation growth. 

 
iii. For plantation purpose, preference shall be given to both 

native species and mixed culture. The species will be selected 
carefully from the following groups for quick reclamation 

under the guidance of a taxonomist: 

 
 Tree species for fuel wood and timber 

 Forestry type tree species. 

 Tree species with dense foliage for shade. 

 Native species. 

iv.   However, fruit bearing species shall be avoided. 
 

7.0 Precaution  
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The following precautionary measures are required for safe working 

during the reclamation activity:  

 

(i)  Appropriate measures should be taken to prevent entry of 

 cattle/livestock inside the disposal area during execution period. 

(ii)  Care shall be taken to avoid any kind of nuisance / inconvenience 

 to the public due to such dumping / filling activities. 

(iii)  Water sprinkling for dust suppression during handling of Ash shall 

 be ensured  from being air borne. 

(iv) After complete reclamation of the site, sign board shall be kept 

indicating  the low lying land / abandoned quarry has been reclaimed 

with ash. This will help to propagate the message of mine void using 

ash. 

 

8.0 Regulatory Procedure for Processing the Application for 

 consideration of grant of permission for Reclamation of Low 

 Lying Areas / Abandoned Quarries : 

 

8.1 The  activity of reclamation of Low Lying Areas / Abandoned 

 Quarries will be regulated under the provisions of Water (Prevention 

 and Control of Pollution) Act, 1974  and Air Water (Prevention and 

 Control of Pollution) Act, 1981. The stipulations specified in this 

 guideline is consistent with the provisions of Fly Ash Notification, 

 1999 and amended thereafter which should be  a special condition 

 mentioned in consent order issued under the Water (Water 

 (Prevention and Control of Pollution) Act,1974  and the Air Water 

 (Prevention and Control of Pollution)  Act, 1981. Thereafter any 

 deviations from the guidelines shall be treated as violation of both 

Water (Prevention and Control of Pollution) Act, 1974 and Air 

(Prevention and Control of Pollution) Act, 1981 and action as deemed 

proper shall be  taken under Consent Administration by the Board. 

 

8.2 Necessary clearances shall be obtained from the concerned  agencies 

 such as DGMS, SPCB, IBM, MoC, etc . 

 

 ----------------------------------------------------------------------------- 
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Appendix 

 

Guidelines for disposal of flyash in open cast mines along with Over 

Burden (OB) 

 

As per notifications 1999 and 2009, “No person or agency shall within fifty 

kilometres (by road) from coal or lignite based Thermal Power Plants, 

undertake or approve without using at least 25 % of ash on volume to 

volume basis of the total materials used for external dump of overburden 

(OB) and same percentage in upper benches of back filling of opencast 

mines and this shall be done under the guidance of the Director 

General of Mines Safety (DGMS). 

 

The methodology as approved by Directorate General  of Mine Safety ( 

DGMS) in case of M/s JSPL & JPL (RGR/JPL/P-98(1) 

&(3)/Flyash/18/2014/1518 dated 31.07.2014) may  be  referred for  filling 

ash in coal mines. However, for each case separate approval of 

methodology from DGMS shall be sought. Following methodology for 

disposal of flyash in open cast mines along with Over Burden in case of 

JSPL was approved by  DGMS. 

 

1.1 Distance of the internal/overbuden dump area from the working faces 

of mine  shall not be less than 100 m. 

 

1.2 The area of filling ash shall be specifically earmarked and the same 

 shall be marked on the plan and dumping fly ash shall be carried 

 out accordingly. 

 

1.3 Height of each deck shall not be more than 30 m and the total 

 height of the dump shall not exceed 90 m. 

 

1.4 The road leading to the dump site for transportation of fly ash shall 

 be independent from the main haul road for transporting OB to the 

 dump site from the mine. 

 

1.5 Method of dumping fly ash 

 

1.5.1 The fly ash shall be dumped in alternate layers/stages, of height not 

exceeding 5.0 m in each layer/stage. 
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1.5.2 Initially a row of OB dumps not less than 15.0 m width shall be 

dumped having height of 5.0 m  all around the area proposed for ash dump 

over a deck (of 30.0 m height) of only overburden dump adequately 

compacted. A number of such areas shall be formed in a layer/stage 

wherein the fly ash shall be dumped so that one dump of fly ash is 

separated by another with 15 m wide over burden dump. 

 

1.5.3 Thereafter, fly ash (25%) and overburden shall be dumped within the 

area surrounded by such OB dumps. In this manner, the dumping shall be 

laid in the section/layer of 5.0 m height containing both over burden as well 

as fly ash so as to form a deck of height not more than 30.0 m , distance 

between two consecutive decks shall not be less than 30.0 m. 

 

1.5.4 In the next section i.e. immediately above bottom section/stage, only 

OB dumping shall be made to ensure that the Ash is totally covered and 

protected from the OB dumps all around. 

 

1.5.5 In the same manner as explained above the alternate layer/section 

of the over burden and over burden with fly ash shall be dumped. Each 

layer/stage shall be adequately compacted by dozing. 

 

1.5.6 At the top of the dump i.e. at the final stage, the dump shall be 

covered with 2.0 m thick soil and adequately compacted by dozing. 

Adequate precaution against rain fall shall be taken by way of plantation, 

geo-synthetic, or jute/coir reinforcement and formation of gully drains 

along the slope of the dump and formation of toe walls and peripheral 

drains as suggested by the scientific agency conducing geo-technical study. 

The precaution measures shall periodically be checked for its efficacy. 

 

1.5.7 Plan and section in suitable scale (1:2000) shall be maintained 

showing the details of the dump both external and interval, height of each 

deck and dump, distance between the dumps containing fly ash and also 

the distance from the active working faces, plantation done, gully drains, 

peripheral drains, toe walls, etc. Such plan shall be signed by the Surveyor 

and countersigned by the Manager as prescribed in the statute. 

 

1.5.8 Code of practices for transportation, dumping compaction of fly ash 

as mentioned in para 5(4.2.3 & 5.4.3 of main guidelines), shall be 

implemented. 

 

1.5.9 1.6 Dump slope management 
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1.6.1 The sides of the OB dumps shall be kept benched and height thereof 

shall not exceed 30.0 m at an angle of slope not exceeding the angle of 

repose of the dumped material or 28ᵒ whichever is less. 

 

1.6.2 Width of the OB dump shall not be less than 40.0 m which shall also 

be compacted. The benches shall be laid in such a manner that the overall 

slope of the dump shall not exceed 21ᵒ from horizontal.  

 

1.6.3 The toe of the OB dumps shall be protected or armored in such a 

manner that the sludge does not flow down into the working faces. 

 

1.6.4 A geotechnical study shall be conducted to assess the stability of the 

dump and the monitoring of various parameters during the course of 

dumping and also thereafter till the mine is closed permanently. 

 

1.7Dust control measures: The fly ash dumping including the OB dumps 

shall be kept moist all the time to prevent ash getting airborne. The quality 

of the Ash shall be chemically and physically  tested at least once in 

every quarter. 

 

1.8 Surface and ground water quality monitoring 

 

1.8.1The surface and ground water measurement (Chemical Parameters 

(mg/l): pH, EC, TDS, Total Alkalinity, Ca, Mg, Na, K, Cl, SO4, NO3, PO4, 

Trace Elements (mg/l): As, Ba, Cd, Co, Cr, Cu, F, Fe, Hg,  Mn,Ni, Pb, Zn) 

shall be carried out once in a year ( post monsoon)   in consultation with 

the State Pollution Control Board in order to ensure that no harmful heavy 

metals or any other chemicals pollute the surface or ground water sources 

or any other water sources present in the area. 

 

1.9 Provision of check drains Proper Check Drains/garland drains 

having width of adequate size and section shall be made around the  OB 

dumps to ensure that the sludge or waste materials along with  the ash 

does not go into any river, nullah, water streams or any  other surface 

water bodies. 

 

1.10 Impact assessment of flora, fauna, aquatic lives and  habitat, water 

& air quality: 
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1.10.1 A scientific study shall be carried out by an independent scientific 

organization to study the impact of Ash filling on Flora, Fauna, Aquatic Life 

and Habitation (once during the filing and at the end of filling).  

 

1.10.2The Monitoring of all the aforementioned parameters shall be carried 

out through any accredited institute/organization/Labs and monitoring 

report shall be submitted to SPCB and DGMS. 

 

1.10.3 A dedicated team of qualified persons headed by senior officer at 

the level of General Manager shall be established in the mine level, who 

shall be responsible for the entire ash filling operation, conducing different 

studies and shall maintain  all records as prescribed.  

1.10.4Record of every analysis and study shall be maintained in a bound 

page register kept for the purpose and the same shall be signed by the 

person in-charge of the operation and countersigned by the manager of the 

mine. Records shall also be maintained showing the details about the slope 

of each dump, quantity of ash filled, quantity of overburden removed, etc. 

 

1.10.5Risk Analysis about the risk arising out of ash filling operation shall 

specifically be conducted at regular intervals and Safety Management Plan 

including the control mechanism shall be prepared as per the guideline 

contained in DGMS(Tech)(S&T) Circular No.13 of 2002 dated 31.12.2002 

and implemented and the same shall be reviewed time to time 

 

1.10.6In case, any adverse impact is observed, it should be brought to the 

notice of the DGMS and also to the State Pollution Control Board including 

the Environment and Forest Ministries of the State and Central 

Government. No further use of fly ash shall be done in the mine till 

permitted in writing afresh from DGMS. 

 

***** 
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रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित

PUBLISHED BY AUTHORITY 

 पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजध सचूना 

नई दिल्ली, 31 दिसम्बर, 2021 

का.आ. 5481(अ).—केन्‍द रीर् सरकार ने भारत सरकार के तत् कालीन पर्ाावरण और वन मंत्रालर् क  अजधसूचना 

सं. का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 द्वारा कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से तीन स  

दकलोमीआर के जवजनर्िाष् आ ्‍ र्ास के भीतर टोआस के जवजनमााण के जलए उपिाम जमटी ी के उत् खनन को प्रजतबंजधत करने के जलए 

और भवन जनमााण सामग्री के जवजनमााण में और संजनमााण दिर्ाकलाप में फ्लाई-राख के उपर्ोग को बढावा िेने के जलए 

जनिेि िारी दकए हैं; 

और, प्रिषूणकताा भुगतान जसद्ांत (पीपीपी) के आधार पर, ऐसा करके कोर्ला र्ा जलग् नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस द्वारा फ्लाई-राख का 100 प्रजतित उपर्ोग सुजनजित करत े हुए और फ्लाई-राख प्रबंधन प्रणाली क  

संधारणीर्ता के जलए पूवोक् त अजधसूचना को और अजधक प्रभावकारी ंंग से कार्ााजन्‍दवत करने हतेु, कें रीर् सरकार न े

म िूिा अजधसूचना क  समीक्षा क ;  

और प्रिषूणकताा भुगतान जसद्ांत के आधार पर पर्ाावरणीर् प्रजतकर जनधााररत दकए िान ेक  आवश् र्कता ह ; 

और, जवजनमााण को बढावा िेकर तथा जनमााण कार्ा के क्षते्र में राख आधाररत उत् पािस तथा भवन जनमााण 

सामजग्रर्स के प्रर्ोग को अजनवार्ा करके उपिाम जमटी ी को संरजक्षत करने क  आवश् र्कता ह ;  

स.ं   5075] नई दिल्ली, िुिवार, दिसम् बर 31, 2021/प ष 10, 1943 
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और, सड़क बनाने, सड़क एवं फ्लाई ओवर के रेललगं बनान,े तआरेखा क  सुरक्षा का उपार् करने, अनुमोदित 

पररर्ोिनाओं के जनचले क्षेत्रस को भरने, खजनत स्ट् थलस को दरर से भरने में जमटी ी क  सामजग्रर्स से भरने के जवकल् प के ूपप में 

राख उपर्ोग को बढावा िेकर उपिाम जमटी ी और प्राकृजतक संसाधनस को संरजक्षत करन ेक  आवश् र्कता ह ;  

और, पर्ाावरण को सुरजक्षत करना तथा कोर्ला अथवा जलग् नाइट आ आधाररत ताप जवयुुतत संर्तं्रस से सृजित फ्लाई 

राख के जनक्षेपण तथा जनपआान क  रोकथाम करना आवश् र्क ह ;   

और, उक् त अजधसूचना में िो ‘राख’ िब् ि का प्रर्ोग दकर्ा गर्ा ह  उसमें कोर्ला र्ा जलग   नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस से सृजित फ्लाई-राख और बॉआम-राख िोनस िाजमल हैं; 

और,  कें रीर् सरकार प्रिषूणकताा भुगतान जसद्ांत के आधार पर, पर्ाावरणीर् प्रजतकर क  प्रणाली सजहत राख के 

उपर्ोग के जलए एक ्‍ र्ापक ंांचा लाना चाहती ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत ेहुए, भारत सरकार के पर्ाावरण एवं वन मंत्रालर् क  अजधसूचना िो का.आ. 763 (अ) तारीख 14 

जसतम् बर, 1999 द्वारा भारत के रािपत्र, असाधारण भाग ।।, खंड 3, उप खंड (i) में प्रकाजित का अजधिमण करत ेहुए, 

कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस द्वारा राख के उपर्ोग के संबंध में प्राूपप अजधसूचना िो सा.का.जन. 285 

(अ) तारीख 22 अप्र ल, 2021 द्वारा भारत के रािपत्र, असाधारण, भाग-2, धारा 3, उप धारा (i) में प्रकाजित क  गई थी 

जिसमें उन सभी ्‍ र्जिर्स से जिनका इट ससे प्रभाजवत होना सामान्‍द र् ह  उस तारीख से, जिसको उक् त प्राूपप उपबंधस क  

िासक र् रािपत्र में अंतर्वाष् आ प्रजतर्ां िनता को उपलब् ध करा िी गई थी, साि दिनस के अवसान से पूवा आक्षेप और सुझाव 

आमंजत्रत दकए गए थे।    

और उक् त प्राूपप अजधसूचना के संबंध में उससे संभाजवत त र पर प्रभाजवत होन ेवाल ेसभी ्‍ र्जिर्स से प्रा्‍ त  

आक्षेपस और सुझावस पर कें रीर् सरकार द्वारा सम् र्क ूपप से जवचार कर जलर्ा गर्ा ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत े हुए और अजधसूचना का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 का उन बातस के जसवार् 

अजधकांत करते हुए जिन्‍द हें ऐसे अजधिमण से पूवा दकर्ा गर्ा ह  र्ा करन ेका लोप दकर्ा गर्ा ह , केन्‍द रीर् सरकार कोर्लस र्ा 

जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस से राख के उपर्ोग के संबंध में जनम् नजलजखत अजधसूचना िारी करती ह , िो इट स 

अजधसूचना के प्रकािन क  जतजथ से प्रवृत् त होगी, अथाात   

क. फ्लाई-राख और बॉआम-राख का जनपआान करन ेहते ुताप जवयुततु सरं्ंत्रस (आीपीपी) के उत् तरिाजर्त् व.- 

(1) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र (जिनमें क ज्‍आव और/र्ा सह-उत् पािन कें र िाजमल हैं र्ा 

िोनस) क  र्ह प्राथजमक जिम् मेिारी होगी दक वह अपन ेद्वारा सृजित राख (फ्लाई-राख और बॉआम-राख) का उप प रा (2) में 

दिए गए पारर-अनुकूल तरीके से 100 प्रजतित उपर्ोग सुजनजित करे;  

(2) कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से सृजित राख का उपर्ोग केवल जनम् नजलजखत पारर-अनुकूल 

प्रर्ोिनस के जलए दकर्ा िाएगा, अथाात :-   

(i) फ्लाई राख पर आधाररत उत् पाि अथाात : टोआ ब् लॉक आाइट ल, राइट बर सीमेंआ िीआ, पाइट प, बोडा, प नल का 

जवजनमााण;  

(ii) सीमेंआ जवजनमााण, रेडी-जमक् स कंि आ;  
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(iii) सड़क जनमााण और फ्लाई-ओवर के रेललगं का जनमााण, राख और जिओ-पॉलीमर आ धाररत जनमााण 

सामग्री; 

(iv) बांध का जनमााण; 

(v) जनचले क्षेत्र को भरना; 

(vi) खनन कार्ा से ररक् त हुए स्ट् थान को भरना; 

(vii) लसंआडा र्ा िीत–बद् राख संचर् का जवजनमााण; 

(viii) मृिा परीक्षण के आधार पर जनर्ंजत्रत तरीके से कृजष; 

(ix) तआीर् जिलस में तआरेखा संरक्षण संरचनाओं का जनमााण;  

(x) अन्‍द र् ििेस को राख का जनर्ाात;  

(xi) समर्-समर् पर र्थाजधसूजचत दकसी अन्‍द र् पारर-अनुकूल प्रर्ोिन के जलए। 

(3) अध् र्क्ष, कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत गरित क  िाएगी जिसमें 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी), जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर्, कृजष अनुसंधान एवं जिक्षा जवभाग, सड़क कांग्रेस संस्ट् थान तथा 

राष् रीर् सीमेंआ एवं भवन सामग्री पररषि के प्रजतजनजधर्स को सिस्ट् र्स के ूपप में िाजमल दकर्ा िाएगा, जिसका 

प्रर्ोिन राख के उपर्ोग के पारर-अनुकूल त र-तरीकस क  िांच करना, उनक  समीक्षा एवं अनुिंसा करना तथा 

प्र युतोजगक र् जवकासस तथा पणधारी से प्रा्‍ त अनुरोधस के आधार पर उप-प रा (2) में र्थोजल्लजखत ऐसे त र-

 तरीकस क  सूची में सजमजत द्वारा सुझाए गए त र-तरीकस को िाजमल करना र्ा दकसी त र-तरीके को सूची से 

हआाना र्ा उसमें संिोधन करना ह । िब भी इट स प्रर्ोिन के जलए अपेजक्षत हो, र्ह सजमजत राज् र् प्रिषूण जनर्ंत्रण 

बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत, ताप जव युुतत संर्ंत्र और खानस के प्रचालकस को आमंजत्रत कर सकती ह । इट स 

सजमजत जसराररि के आधार पर, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् ऐसे पारर-अनुकूल प्रर्ोिन 

प्रकाजित करेगा।  

(4) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र उस वषा के ि रान सृजित राख (फ्लाई-राख और बॉआम-

राख) का 100 प्रजतित उपर्ोग करने हते ुउत् तरिार्ी होगा; तथाजप, दकसी भी जस्ट्थजत में, दकसी वषा में राख का 

उपर्ोग 80 प्रजतित से नीचे नहीं होगा और साथ ही, उस ताप जवयुुतत संर्ंत्र को तीन वषा क  अवजध में 100 

प्रजतित औसत राख के उपर्ोग का लक्ष् र् प्रा्‍ त करना होगा : 

 परंत,ु र्ह और दक पहली बार के जलए लागू तीन वषा के चि को ऐसे ताप जवयुुतत संर्ंत्रस, िहां राख का उपर्ोग 

60-80 प्रजतित के बीच होता ह , एक वषा के जलए और ऐसे संर्ंत्रस, िहां राख का उपर्ोग 60 प्रजतित से कम ह , 

िो वषा के जलए बढार्ा िा सकता ह , और राख के उपर्ोग क  प्रजतितता क  गणना के प्रर्ोिन के जलए वषा 

2021-2022 में उपर्ोग क  प्रजतित प्रमात्रा को नीचे िी गई ताजलका के अनुसार ध् र्ान में रखा िाएगा:  

तापीर् जवयुुतत संर्ंत्रस के 

उपर्ोग क  प्रजतितता  

100 प्रजतित उपर्ोजगता प्रा्‍ त 

करने के जलए प्रथम अनुपालन चि  

100 प्रजतित उपर्ोजगता प्रा्‍ त करने के 

जलए जद्वतीर् अनुपालन चि  

>80 प्रजतित 3 वषा 3 वषा 

60-80 प्रजतित 4 वषा 3 वषा 

<60 प्रजतित 5 वषा 3 वषा 
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परन्‍द त,ु ताप जवयुुतत संर्ंत्रस के जलए 80 प्रजतित न्‍द र्नूतम उपर्ोग प्रजतितता, िमि: 60-80 प्रजतित और <60 

प्रजतित क  उपर्ोजगता क  श्रणेी के तहत आने वाले ताप जवयुुतत संर्ंत्रस के जलए प्रथम अनुपालन चि के पहले वषा 

और पहल ेिो वषों पर लागू नहीं होगी। 

परन्‍द त,ु अनुपालन चि के अंजतम वषा में सृजित 20 प्रजतित राख को अगल ेचि में भी ल ेिार्ा िाएगा जिसका 

उपर्ोग उस अनुपालन चि के ि रान सृजित राख के साथ अगले तीन वषों में दकर्ा िाएगा।  

(5)  अप्रर्ुक् त संजचत राख अथाात  लीगेसी राख, जिसका इट स अजधसूचना के प्रकािन से पहले भंडारण दकर्ा गर्ा ह , को  

ताप जवयुुतत संर्ंत्र (आीपीपी) द्वारा इट स रीजत से िजमक ूपप से उपर्ोग में लार्ा िाएगा, दक लीगेसी राख को इट स 

अजधसूचना के प्रकािन क  जतजथ से िस वषों के भीतर परूी तरह उपर्ोग कर जलर्ा िाएगा और र्ह उस जवजिष् आ 

वषा के चाल ूसंचालनस के माध् र्म से राख उत् सिान के जलए जनधााररत उपर्ोग लक्ष् र्स से अजतररक् त होगा।   

 परन्‍द त,ु जनम् नजलजखत प्रजतितताओं में र्था उजल्लजखत लीगेसी राख क  न्‍द र्ूनतम मात्रा का उपर्ोग तास्ट् थानी वषा के 

ि रान कर जलर्ा िाएगा और लीगेसी राख क  न्‍द र्ूनतम मात्रा क  ताप जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता के 

अनुसार वार्षाक राख उत् सिान के आधार पर क  िानी ह ।  

प्रकािन क  जतजथ से वषा पहला िसूरा तीसरा-िसवां 

लीगेसी राख का उपर्ोग 

(वार्षाक राख क  प्रजतितता) 

कम से कम 20 

प्रजतित 

कम से कम 35 

प्रजतित 

कम से कम 50 प्रजतित 

  परन्‍द त,ु र्ह और दक लीगेसी राख का उपर्ोग वहां अपेजक्षत नहीं ह , िहां राख के तालाब र्ा डाइट क जस्ट्थर हो गए हैं 

और हररत पटी ी के जनमााण र्ा प ध रोपण से पुनूपद्ार दकर्ा गर्ा ह  और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा इट स 

संबंध में प्रमाजणत करेगा। दकसी राख तालाब र्ा डाइट क के जस्ट्थरीकरण और भूजम-उद्ार का कार्ा, जिसमें केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा र्ा राज् र् प्रिषूण जनर्ंत्रण बोडा द्वारा प्रमाणन िाजमल ह , इट स अजधसूचना के प्रकािन क  

तारीख से एक वषा के भीतर दकर्ा िाएगा। अन्‍द र् सभी राख के कंुड र्ा डाइट क में िेष बचे राख का उपर्ोग मपर 

उजल्लजखत समर्-सीमाओं के अनुसार िजमक ूपप से  दकर्ा िाएगा।  

रआ्‍ पण: राख के उपर्ोग के लक्ष् र्स को हाजसल करन ेके जलए उप प रा (4) और (5) के अधीन िाजर्त् व 01 अप्र ल, 

2022 क  तारीख से लागू हसगे।  

(6)  दकसी भी नए तापीर् जवयुुतत संर्ंत्र (आीपीपी) में 0.1 हके् आेर्र प्रजत मगेावाआ (एमडब् ल् र्ू) क्षेत्ररल के साथ 

आपातकालीन र्ा अस्ट् थार्ी राख कंुड क  अनुमजत िी िा सकती ह । राख के तालाब र्ा डाइट कस का तकनीक  

जवर्नािेि, केन्‍द रीर् जवयुुतत प्राजधकरण (सीईए) के परामिा से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा बनाए गए 

दििाजनिेिस के अनुसार होगा और र्े दििाजनििे राख के कंुड र्ा डाइट क के संबंध में इट सक  सुरक्षा, पर्ाावरणीर् 

प्रिषूण, उपलब् ध प्रमात्रा, जनपआान का तरीका, जनपआान में िल क  खपत र्ा संरक्षण, राख िल पुनचािण और ग्रीन 

बेल् आ आदि के वार्षाक प्रमाणन के जलए कार्ाजवजध भी जनधााररत करेंग ेऔर इट स अजधसूचना के प्रकािन क  तारीख 

से तीन महीनस के भीतर प्रस्ट् तुत दकए िाएंगे।  

(7)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्र र्ह सुजनजित करेगा दक राख क  लिाई, उतराई, ंुलाई, 

भंडारण और जनपआान पर्ाावरणीर् िजृि से अनुकूल रीजत से दकर्ा गर्ा ह  और वार्ु और िल प्रिषूण क  रोकथाम 

के जलए सभी ऐजहतर्ात दकए गए हैं और इट स संबंध में जस्ट्थजत क  सूचना इट स अजधसूचना में संलग् न अनुबंध में 

संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को िी िाएगी।  

(8)  प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् जवयुुतत संर्ंत्र, संस्ट् थाजपत क्षमता पर आधाररत राख के कम से कम 

16 घंआस के भंडारण के जलए समर्पात िुष् क फ्लाई राख साइट लोस प्रजतष् िाजपत करेगा, जिनके पास पृथक पहुचं मागा 

हसगे, जिससे दक राख पहुचंाने के कार्ा को सुगम बनार्ा िा सके। इट सक  सूचना संबंजधत राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को उपाबंध में िी िाएगी और केन्‍द रीर् प्रिषूण जनर्ंत्रण 
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बोडा (सीपीसीबी) र्ा राज् र् केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा समर्-

समर् पर जनरीक्षण दकर्ा िाएगा।  

(9)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्र (जिसके अंतगात क ज्‍आव र्ा सह उत् पािन केन्‍द र भी ह  र्ा 

िोनस), वास्ट् तजवक उपर्ोगकताा (उपर्ोगकतााओं) के जहत के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के वेब पोआाल र्ा 

मोबाईल रोन ए्‍ प का ललंक उपलब् ध  कराकर ताप जवयुुतत संर्ंत्र के पास राख क  उपलब् धता के वास्ट् तजवक आंकडे़ 

प्रिान करेगा।  

(10)  राख के 100 प्रजतित उपर्ोग का व धाजनक िाजर्त् व, िहां भी लाग ूहो, जवजध में बिलाव के ूपप में माना िाएगा। 

ख.  राख के उपर्ोग के प्रर्ोिनाथा, उत् तरवतती  उप प राग्रार लाग ूहसग े.-  

(1) ऐसे सभी अजभकरण (सरकारी, अद्ासरकारी और जनिी), िो सड़क जबछान,े सड़क और फ्लाई ओवर के दकनारस, 

तआीर् जिलस में तआरेखा क  सुरक्षा संरचनाओं और जलग् नाईआ र्ा कोर्ला आधाररत ताप जवयुुतत संर्ंत्र से 300 

दकमी के भीतर बांधस ि से जनमााण संबंधी कार्ाकलापस में लग ेहुए हैं, इट न कार्ाकलापस में अजनवार्ा ूपप से राख का 

उपर्ोग करेंग े:  

परंतु इट सको पररर्ोिना स्ट् थल पर जनिुल् क प हुचंार्ा िाए और पररवहन लागत, ऐसे कोर्ला र्ा जलग् नाईआ 

आधाररत ताप जवयुुतत संर्ंत्रस द्वारा वहन क  िाए।  

परंत ुर्ह और दक ताप जवयुुतत संर्ंत्र पारस्ट् पररक सहमत हुई ितों के अनुसार राख क  लागत और पररवहन के जलए 

िुल् क ल ेसकता ह  उस मामल ेमें िहां ताप जवयुुतत संर्ंत्र अन्‍द र् माध् र्म से राख का जनपआान करने में समथा ह  और र् े

अजभकरण इट सके जलए प्रथााना कर सकते हैं और जबना लागत और जबना पररवहन िलु् क के राख उपलब् ध कराने के 

प्रावधान तभी लाग ूहसगे र्दि उसके जलए ताप जवयुुतत संर्ंत्र उस जनमााण अजभकरण को नोरआस िारी करता ह ।   

(2) उक् त कार्ाकलापस में राख का उपर्ोग भारतीर् मानक ब् र्ूरो, भारतीर् रोड कांग्रेस, केन्‍द रीर् भवन अनुसंधान 

संस्ट् थान, ूपड़क , केन्‍द रीर् सड़क अनुसंधान संस्ट् थान, दिल् ली, केन्‍द रीर् लोक जनमााण जवभाग, राज् र् लोक जनमााण 

जवभागस और अन्‍द र् केन्‍द रीर् और राज् र् सरकार के अजभकरणस द्वारा जनधााररत दकए गए जवजनििेस और दििाजनिेिस 

के अनुसार दकर्ा िाएगा।  

(3) तापीर् जवयुुतत संर्ंत्र क  300 दकलोमीआर क  पररजध के भीतर अवजस्ट्थत सभी खानस के जलए जवस्ट् ताररत उत् पािक 

उत् तरिाजर्त् व (ईपीआर) के तहत खुली आवता खानस में राख का पृष् ि भंडारण करना र्ा अजधक भार के ंेरस के 

साथ राख का जमश्रण करना बाध् र्कारी होगा। सभी खान के स्ट् वामी र्ा प्रचालक (चाह ेसरकारी, सावािजनक और 

जनिी क्षेत्र के हो) कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्रस से तीन स  दकलोमीआर (सड़क द्वारा) के 

भीतर, महाजनिेिक, खान सुरक्षा (डीिीएमएस) के दििाजनििेस के अनुसार ओवर बडान के बाह्य जनक्षेप खान क  

ब कदरललंग अथवा स्ट् आोलवंग (प्रचाजलत र्ा छोड़ी गई खानस, ि सा भी मामला हो) के जलए उपर्ोग क  गई 

सामजग्रर्स के भार-िर-भार के आधार पर कम से कम 25 प्रजतित राख को जमजश्रत करन ेके जलए उपार् करेंगे :  

परंत ुऐसे तापीर् जवयुुतत केन्‍द र जन:िलु् क राख प्रिान करके और पररवहन क  लागत को वहन करके र्ा पारस्ट् पररक 

सहमत हुई ितेों पर जलए गए जनणार् के अनुसार लागत र्ा पररवहन ्‍ र्वस्ट् था करके राख क  अपेजक्षत मात्रा क  

उपलब् धता को सुकर बनार्ेंग ेऔर खानस के खाली स्ट् थानस और ंेरो में अजधकभार के साथ राख को जमजश्रत करना, 

सृजित अजधभार के जलए इट स अजधसूचना के प्रकािन क  जत जथ से लागू होगा और उक् त कार्ाकलापस में राख का 

उपर्ोग, कें रीर् प्रिषूण जनर्ंत्रण बोडा, महाजनिेिक खान सुरक्षा और भारतीर् खिान ब् र्रूो द्वारा जनधााररत दििा-

जनिेिस के अनुसार दकर्ा िाएगा। 

   स्ट् पष् आीकरण .-  इट स उप-प रा के प्रर्ोिन के जलए र्ह भी स्ट् पष् आ दकर्ा िाता ह  दक लागत मुक् त राख और 

जन:िुल् क पररवहन के उपबंध केवल तभी लाग ूहसग ेर्दि ताप जवयुुतत संर्ंत्र इट सके जलए खान माजलक को नोरआस िेत े

हैं और अजधभार वाल ेंेर के साथ जमजश्रत करन ेऔर खान में खाली स्ट् थान को भरन ेके जलए राख के 25 प्रजतित 

जहस्ट् से के उपर्ोग का अजधिेि तब तक लागू नहीं होगा िब तक दक ताप जवयुुतत संर्ंत्र द्वारा खान माजलक को 

नोरआस न दिर्ा गर्ा हो। 
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(5) (i) सभी खान माजलकस को खान में खाली स्ट् थानस में राख को समार्ोजित करन ेके जलए खान बंि र्ोिना (प्रगामी और 

अंजतम) त र्ार करनी होगी और खान में खाली स्ट् थान में राख के जनपआान और अजधभार वाल ेंेर के साथ राख को 

जमजश्रत करन े के जलए खान र्ोिनाओं को संबंजधत प्राजधकारी अनुमोदित करेगा। पर्ाावरण, वन और िलवार् ु

पररवतान मंत्रालर् द्वारा ताप जवयुुतत संर्ंत्रस और कोर्ला खिानस क  पर्ाावरणीर् मंिूरी क  अपेक्षा से छूआ िेन ेके 

साथ-साथ ऐसे जनपआान के जलए अपनाए िान े वाल े दििाजनिेिस के संबंध में तारीख 28 अगस्ट् त, 2019 को 

दििाजनिेि िारी दकए गए। 

 (ii)  मंत्रालर्, केन्‍द रीर् प्रिषूण जनर्तं्रण बोडा, महाजनिेिक, खान सुरक्षा (डीिीएमएस) और भारतीर् खान ब् र्ूरो 

(आईबीएम) के साथ परामिा करके, खानस में खाली स्ट् थानस में राख के जनपआान करने तथा अजधभार वाल ेंेरो में 

इट से जमजश्रत करना सुगम बनान ेके जलए समर्-समर् पर आग ेभी दििाजनिेि िारी कर सकता ह  और र्ह खान 

माजलकस क  जिम् मिेारी होगी दक वे ऐसी खानस को अजभञातात करने क  जतजथ से एक वषा के भीतर जवजभन्‍द न 

जवजनर्ामक प्राजधकरणस द्वारा िारी क  गई अनुमजतर्स में आवश् र्क संिोधन र्ा पररवतान प्रा्‍ त करेंगे।  

(6) (i) पर्ाावरणीर् प्रिषूण के संिभा में सुरक्षा, ्‍ र्वहार्ाता (आर्थाक ्‍ र्वहार्ाता नहीं) और पहलुओं क  िांच सजहत राख 

से खान में खाली स्ट् थान को वापस भरने/अजधभार वाले ंेर के साथ राख को जमजश्रत करन े के जलए खानस क  

पहचान करन ेके जलए पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, महाजनिेिक खान सुरक्षा और भारतीर् खान ब् र्ूरो से प्रजतजनजधर्स को िाजमल करते हुए अध् र्क्ष, केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा और र्ह सजमजत पणधारी 

मंत्रालर्स र्ा जवभागस के जलए अजभञातात खानस (भूजमगत और खुली, िोनस) के संबंध में त र्ार क  गई जतमाही 

ररपोआों को अयुततन करेगी और र्ह सजमजत, इट स अजधसूचना के प्रकािन के तुरंत पश् चात उपर्ुक् त खानस क  

पहचान करना आरंभ करेगी। 

(ii) ताप जवयुुतत संर्ंत्र र्ा खानें, उपरोक् त अनुसार अजधिेजित उपर्ोग लक्ष् र्स को परूा करन ेके जलए उपर्ुाक् त सजमजत 

द्वारा पहचान दकए िान ेतक राख के जनपआान हतेु प्रतीक्षा नहीं करेंगी। 

(7) राख से जनचले क्षेत्र को भरने का कार्ा, अनुमोदित पररर्ोिनाओं के जलए राज् र् प्रिषूण जनर्ंत्रण बोडा क  पवूा 

अनुमजत से और केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा जनधााररत दििा-जनिेिस के अनुसार दकर्ा िाएगा और राज् र् 

प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा अनुमोदित स्ट् थलस, अवस्ट् थान, क्षेत्र और अनुमत मात्रा को 

अपनी वेबसाइट आ पर प्रजतवषा प्रकाजित दकर्ा िाएगा।  

(8) केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा, संगत पणधारी के साथ जमलकर, राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा 

प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा अनुमजत प्रिान करन ेके जलए समर्बद् ऑनलाइट न आवेिन प्रदिर्ा प्रस्ट् तुत 

करने के साथ-साथ इट स अजधसूचना के अधीन पररकजल्पत सभी प्रकार के कार्ाकलापस के जलए एक वषा के भीतर 

दििाजनिेि प्रस्ट् तुत करेगा।  

(9)  कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र से तीन स  दकलोमीआर के िार्रे में जस्ट्थत सभी भवन जनमााण 

पररर्ोिनाएं (कें रीर्, राज् र् और स्ट् थानीर् प्राजथकरणस सरकारी उपिमस, अन्‍द र् सरकारी अजभकरणस तथा सभी 

जनिी अजभकरणस) राख क  ईआस, आाईल् स, धातुमल राख अथवा अन्‍द र् राख आधाररत उत् पािस का उपर्ोग करेंगी 

बिते दक वे व कजल्पक उत् पािस क  क मत से अजधक क मत पर उपलब् ध न हो।  

(10)  राख आधाररत उत् पािस के जवजनमााण और ऐसे उत् पािस में राख के उपर्ोग में भारतीर् मानक ब् र्ूरो, भारतीर् सड़क 

कांग्रेस और कें रीर् प्रिषूण जनर्तं्रण बोडा द्वारा जनधााररत जवजनिेिस और दििाजनििेस क  अनपुालना होगी।  

ग. ग र-अनपुालन के जलए पर्ाावरणीर् प्रजतकर .- 

(1)  तीन वषा के चि के प्रथम िो वषों में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव और/ र्ा 

सह-उत् पािक स्ट् आेिनस र्ा िोनस सजहत) ने कम-से-कम 80 प्रजतित राख (फ्लाई-राख और बॉआम-राख) उपर्ोग नहीं 

क  ह  तो ऐसे ग र-अनुपालन ताप जवयुुतत संर्ंत्रस पर प्रस्ट् तुत क  गई वार्षाक ररपोआों के आधार पर जवत् तीर् वषा के 
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अंत में अप्रर्ुक् त राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा और र्दि र्ह तीन 

वषा के चि के तीसरे वषा में 100 प्रजतित राख का उपर्ोग करने में असमथा रहता ह , तो वह अप्रर्ुक् त मात्रा पर 

1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर के भुगतान का पात्र होगा, जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ी गर्ी ह ।   

परंत ुपर्ाावरणीर् प्रजतकर को प रा क के उप-प रा (4) में उजल्लजखत जवजभन्‍द न उपर्ोगी श्रेजणर्स के अनुसार प्रथम 

अनुपालन चि के अंजतम वषा के अंत में अनुमान लगार्ा िाएगा और अजधरोजपत दकर्ा िाएगा।  

(2)  अजधकाररर्स द्वारा एकजत्रत पर्ाावरणीर् प्रजतकर को केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के जनर्िाष् आ खाते में िमा दकर्ा 

िाएगा।  

(3)  ल गेसी राख के मामल े में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव र्ा सह-उत् पािक 

स्ट् आेिनस र्ा िोनस सजहत) ने स्ट् थाजपत क्षमता पर आधाररत उत् पन्‍द न राख का कम-से-कम 20 प्रजतित (प्रथम वषा के 

जलए), 35 प्रजतित (जद्वतीर् वषा के जलए), 50 प्रजतित (तीसरे से िसवें वषा तक) उपर्ोग के बराबर लक्ष् र् प्रा्‍ त 

नहीं दकर्ा ह  तो उस जवत् तीर् वषा के ि रान अप्रर्ुक् त ल गेसी राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ा िाएगा और र्दि 10 वषा के अतं में ल गेसी राख का उपर्ोग नहीं दकर्ा िाता ह  तो 1000 ुपपए 

प्रजत आन क  िर से िेष अप्रर्कु् त मात्रा पर पर्ाावरणीर् प्रजतकर लगार्ा िाएगा जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ा गर्ा ह ।  

(4)  अजधकृत खरीििारस र्ा उपभोक् ता अजभकरणस तक राख भेिने क  जिम् मेिारी पररवाहकस र्ा वाहन  माजलक क  

जिम् मिेारी ह  और र्दि इट सका अनुपालन नहीं दकर्ा िाता ह , तो अनजधकृत उपर्ोगकतााओं अथवा ग र-अजधकृत 

उपर्ोगतााओं को ऐसी मात्रा गलत तरीके से जवतररत करन े पर 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ी, इट सके अजतररक् त राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) 

द्वारा ग र अनुपालनकताा पररवाहकस पर अजभर्ोिन लागू होगा।  

(5)  इट स अजधसूचना के प रा ख में जवजहत पर्ाावरण अनुकूल तरीके में राख के उपर्ोग क  जिम् मेिारी खरीििार र्ा 

उपभोगकताा एिेंजसर्स क  ह  और ऐसा नहीं करन े पर केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी) द्वारा 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा। 

(6)  र्दि उपर्ोगकताा अजधकरण प रा ख के अधीन जनधााररत सीमा तक अथवा प रा घ के उप-प रा (1) के अधीन, दिए 

गए नो रआस के माध् र्म से सूजचत क  गई सीमा, इट नमें से िो भी कम हो, तक राख का उपर्ोग नहीं करती ह , वे 

अजतररक् त राख क  मात्रा का 1500 ूपपए प्रजत आन क  िर से भुगतान करन ेके जलए उत् तरिार्ी हसगी।  

 परंतु भवन जनमााण के संबंध में पर्ाावरणीर् प्रजतकर  जनर्मात क्षते्र के 75 ूपपर् ेप्रजत वगा र आ क  िर से वसूल दकर्ा 

िाएगा। 

(7) (i) ताप जवयुुतत संर्ंत्रस अन्‍द र् बकार्ािारस से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा लगार्ी गई का पर्ाावरणीर् प्रजतकर 

उपर्ोग अप्रर्ुक् त राख के सुरजक्षत जनपआान हते ुदकर्ा िाएगा और राख आधाररत उत् पािस सजहत राख के उपर्ोग 

के संबंध में और अजधक अनुसंधान करन ेके जलए भी जनजध का उपर्ोग दकर्ा िा सकता ह ।  

(ii)  अप्रर्ुक् त मात्रा पर लगाए गए पर्ाावरणीर् प्रजतकर के पश् चात भी राख के उपर्ोग का उत् तरिाजर्त् व ताप जवयुुतत 

संर्ंत्रस क  होगी और र्दि पश् चातवती चिस में पर्ाावरणीर् प्रजतकर लगाने के पश् चात ताप जवयुुतत संर्ंत्र, दकसी 

जविेष चि क  राख के उपर्ोग के लक्ष् र् को प्रा्‍ त करता ह  तो अगले चि के ि रान अप्रर्ुक् त मात्रा पर एकत्र क  

गई पर्ाावरणीर् प्रजतकर में 10 प्रजतित कआ ती के पश् चात उक् त रकम ताप जवयुुतत संर्ंत्र को वापस कर िी िाएगी 

और पश् चातवती चिस में राख के उपर्ोग के मामले में एकत्र क  गई पर्ाावरणीर् प्रजतकर क  20 प्रजतित, 30 

प्रजतित और उसी िम में कआ ती क  िानी ह ।  
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घ.  राख र्ा राख आधाररत उत् पािस क  आपरू्ता हते ुप्रदिर्ा ._  

(1)  ताप जवयुुतत संर्ंत्रस के स्ट् वामी अथवा राख क  ईआस र्ा आाईल् स र्ा धातुमल आधाररत राख के जवजनमााता उन 

्‍ र्जिर्स र्ा अजभकरणस को जलजखत सूचना िेंगे िो जबि  र्ा पररवहन र्ा िोनस के जलए प्रस्ट् तुत राख र्ा राख 

आधाररत उत् पािस के उपर्ोग के जलए उत् तरिार्ी हैं।  

(2)  ऐसे ्‍ र्जि र्ा उपर्ोगकताा अजभकरणस जिन्‍द हें ताप जवयुुतत संर्ंत्रस के स्ट् वामी द्वारा र्ा राख क  टोआस र्ा आाईल् स र्ा 

धातुमल आधाररत राख के उत् पािकस द्वारा सूचना िी गई ह , र्दि वे पहले ही राख र्ा राख  उत् पािस के उपर्ोग के 

प्रर्ोिन से अन्‍द र् अजभकरणस के साथ िुडे़ हुए हैं, र्दि वे दकसी भी राख/राख उत् पािस का उपर्ोग नहीं कर सकते हैं 

अथवा कम मात्रा का उपर्ोग कर सकते हैं, तिनुसार ताप जवयुुतत संर्ंत्र को सूजचत करेंगे।   

ड.  प्रवतान, जनगरानी, लखेा परीक्षा और प्रजतविेन करना      

(1) कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी), उपबंधस के अनुपालना सुजनजित करने के जलए प्रवतान और जनगरानी प्राजधकरण हसगे। 

सीपीसीबी र्ा एसपीसीबी र्ा पीसीसी जतमाही आधार पर राख के उपर्ोग क  जनगरानी करेंगे और सीपीसीबी 

इट स प्रर्ोिन के जलए अजधसूचना क  प्रकािन क  तारीख से छ: माह के भीतर एक पोआाल जवकजसत करेगा। संबंजधत 

जिला अजधकारी के पास इट स अजधसूचना के उपबंधस को लागू करने और जनगरानी करने के जलए समवतती  

अजधकाररता होगी। 

(2) (i) ताप जवयुुतत संर्ंत्र, राख उत् सिान और उपर्ोग से संबंजधत माजसक सूचना वेब पोआाल पर अगल ेमहीन ेक  5 तारीख 

तक अपलोड करेगा। कोर्ला र्ा जलग् नाइट आ आधाररत ताप मिाा संर्ंत्रस द्वारा कें रीर् प्रिषूण जनर्ंत्रण बोडा, संबंजधत 

राज् र् प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी), कें रीर् जवयुुतत प्राजधकरण (सीईए) और 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् के संबंजधत एक कृत क्षेत्रीर् कार्ाालर्स को इट स अजधसूचना के 

उपबंधस के अनुपालन संबंधी सूचना उपलब् ध कराते हुए वार्षाक कार्ाान्‍द वर्न ररपोआा प्रत् र्ेक वषा (1 अप्र ल से 31 

माचा तक क  अवजध के जलए) अप्र ल माह के 30वें दिन तक प्रस्ट् तुत क  िाएगी। सीपीसीबी और सीईए द्वारा सभी 

ताप जवयुुतत संर्ंत्रस द्वारा प्रस्ट् तुत वार्षाक ररपोआों का समेकन दकर्ा िाएगा और उसे पर्ाावरण, वन और िलवार्ु 

पररवतान मंत्रालर् को 31 मई तक प्रस्ट् तुत दकर्ा िाएगा।  

(ii)  सभी अन्‍द र् उपर्ोगकताा अजधकरण पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् र्ा राज् र् स्ट् तरीर् पर्ाावरण 

प्रभाव आकलन प्राजधकरण (एसईआईएए) द्वारा िारी पर्ाावरणीर् मंिूरी (ईसी) अथवा राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा िारी संचालन क  सहमजत (सीआीओ), िो भी लाग ू

हो, क  अनुपालना ररपोआा में इट स अजधसूचना में आञातापकता के अनुसार राख के उपभोग र्ा उपर्ोग र्ा जनस्ट् तारण 

तथा राख आधाररत उत् पािस के उपर्ोग संबंधी सूचना प्रस्ट् तुत करेंगे। केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) र्ा 

राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) अजधसूचना के उपबंधस के प्रभावी 

कार्ाान्‍द वर्न क  समीक्षा करन ेहतेु ताप जवयुुतत संर्ंत्रस के अजतररक् त अन्‍द र् सभी अजधकरणस क  राख उपर्ोग क  

वार्षाक ररपोआा प्रकाजित करेंगे।  

(3)  इट स अजधसूचना के उपबंधस क  जनगरानी और कार्ाान्‍द वर्न के प्रर्ोिन के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा 

(सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा जिसके सिस्ट् र् जवयुुतत मंत्रालर्, कोर्ला 

मंत्रालर्, खनन मंत्रालर्, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर् 

और भारी उयुतम जवभाग से होने के साथ-साथ सजमजत के अध् र्क्ष द्वारा नाजमत दकए िाने वाले कोई संबंजधत 

पणधारी हसगे। र्ह सजमजत संगत पणधारी को आमंजत्रत कर सकती ह । र्ह सजमजत इट स अजधसूचना के उपबंधस के 

प्रभावी और िक्ष कार्ाान्‍द वर्न के जलए जसराररिें कर सकती ह । र्ह सजमजत छ: माह में कम से कम एक बार एक 

ब िक करेगी और वार्षाक कार्ाान्‍द वर्न ररपोआों क  समीक्षा करेगी और र्ह सजमजत, इट स अजधसूचना द्वारा आिापक 

दकए गए अनुसार छ: महीनस में कम से कम एक बार संगत पणधारी (को) को आमंजत्रत करके राख के उपर्ोग क  

जनगरानी करन े के जलए पणधारी से साथ परामिािात्री ब िकें  आर्ोजित करेगी। र्ह सजमजत पर्ाावरण, वन और 

िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी) को छ: माजसक ररपोआा प्रस्ट् तुत करेगी।  
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 (4) ताप जवयुुतत संर्ंत्रस और राख के उपर्ोगकतााओं र्ा राख आधाररत उत् पािस के जवजनमााताओं के बीच के जववाि का 

समाधान करन ेके प्रर्ोिन से राज् र् सरकारें र्ा संघ राज् र्क्षेत्र क  सरकारें इट स अजधसूचना के प्रकािन क  तारीख 

से तीन माह के भीतर राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) क  

अध् र्क्षता में एक सजमजत का गिन करेंगी जिसमें जवयुुतत जवभाग के प्रजतजनजध और एक प्रजतजनजध उस जवभाग का 

होगा, िो जववाि वाले संबंजधत अजभकरण का कार्ा िेख रह ेहैं।  

(5)  केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) द्वारा प्राजधकृत लेखा परीक्षकस द्वारा ताप जवयुुतत संर्ंत्रस और 

उपर्ोगकताा अजभकरणस द्वारा दकए गए राख के जनपआान क  अनुपालन लेखा परीक्षा संचाजलत क  िाएगी और 

लेखा परीक्षा क  ररपोआा प्रत् र्ेक वषा 30 नवम् बर तक केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् 

प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को प्रस्ट् तुत क  िाएगी। केन्‍द रीर् प्रिषूण 

जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्तं्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत 

(पीसीसी) लेखा परीक्षा क  ररपोआा प्रा्‍ त होने के पंरह दिनस के भीतर अनुपालन न करन ेवाले ताप जवयुुतत संर्ंत्रस 

के जवूपद् कारावाई प्रारंभ करेगें। 

[रा. सं. एचएसएम-9/1/2019-एचएसएम] 

नरेि पाल गगंवार, संर्ुक् त सजचव 

उपाबधं 

 

31 मई तक अथवा उससे पहल ेप्रस्ट् तुत क  िान ेवाली राख संबंधी उपबंधस क  अनुपालन ररपोआा (01 अप्र ल से 31 माचा क  

अवजध के जलए) ।  

 

ि.स.ं ब् र् रा  

1. जवयुुतत संर्ंत्र का नाम   

2. कंपनी का नाम   

3. जिला   

4. राज् र्   

5. पत्राचार के जलए डाक का पता :   

6. ई-मेल :   

7. जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता (मगेा वॉआ) :   

8. संर्ंत्र लोड र क् आर (पीएलएर) :   

9. उत् पादित र्ूजनआस क  सं‍ र्ा (एमडब   ल् र्एूच) :   

10. जवयुुतत संर्ंत्र के अंतगात कुल क्षते्र (हके् आेर्र)   

(राख कंुडस के अधीन क्षेत्र सजहत) :  
 

11. ररपोर्आिंग क  अवजध के ि रान कोर्ला खपत क  मात्रा  

(प्रजत  वषा मीररक आन) :  
 

12. औसत राख सामग्री प्रजतितता में (%) :   

13. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख क  मात्रा  

(प्रजत वषा मीररक आन) :  

फ्लाई राख (प्रजत वषा मीररक आन) :  

बॉआम राख (प्रजत वषा मीररक आन) :  

 

14. ड्राई फ्लाई राख भंडारण गड्ढा (गड्ढस) क  क्षमता (मीररक आन) :   

15. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख के उपर्ोग का ब् र् रा:  

(क) ररपोर्आिंग क  अवजध के ि रान वतामान में उपर्ोग क  गई राख क  
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कुल मात्रा (एमआीपीए) :  

(ख) उपर्ोग क  गई फ्लाई राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा/प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

(ग) उपर्ोग दकए गए तल के राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाईओवर के पुश् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

ररपोर्आिंग क  अवजध के ि रान वतामान में अप्रर्ुक् त राख क  कुल मात्रा 

(एमआीपीए :  

16. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख का प्रजतितता 

उपर्ोग (%) :  

 

17. राख कंुडस में राख के जनपआान का ब् र् रा 

क) तारीख 31 माचा तक (ररपोर्आिंग क  अवजध को छोड़कर) राख कुण् ड 

(कुण् डस) में जनपआान दकए गए राख क  कुल मात्रा (मीररक आन):  
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ख) ररपोर्आिंग क  अवजध के ि रान राख कुण् ड (कुण् डस) में जनपआान दकए गए 

राख क  मात्रा (मीररक आन):  

ग) ररपोर्आिंग क  अवजध के ि रान राख कुण् डस में गारा जनस्ट् सरण हतेु खपत 

हुए िल क  कुल मात्रा (मी3):  

घ) राख कुण् डस क  कुल सं‍ र्ा:  

(i)  सदिर्:  

(ii) खाली दकए गए (पनु: भरा िाना ह ) 

(iii) पुन: भरे गए:  

ड.)  राख कुण् डस के अधीन कुल क्षेत्र (हके् आेर्र):  

18.  अलग-अलग राख कुण् ड का ब् र् रा  

राख कुण् ड 1,2 आदि (र्दि राख कुण् डस क  सं‍ र्ा एक से अजधक हो, तो कृपर्ा 

जनम् नजलजखत ब् र् रा अलग से उपलब् ध कराएं) 

क)  जस्ट्थजत: जनमााणाधीन र्ा  सदिर् र्ा खाली दकर्ा गर्ा र्ा पनु: भरा गर्ा 

ख) राख कुण् ड में राख का जनपआान िूुप करने क  तारीख/महीना/वषा र्ा 

 महीना/वषा):  

ग)  राख कुण् ड क  क्षमता पणूा दकए िाने के पश् चात  उसमें राख जनपआान रोकने 

 क  तारीख  

(तारीख/महीना/वषा र्ा महीना/वषा ):  

(सदिर् राख कुण् डस के जलए लागू नहीं) 

ग)   क्षेत्र (हके् आेर्र):  

घ)   डाइट क क  मंचाई (मी.):  

घ)   आर्तन (मी3):  

ड.)  तारीख 31 माचा तक जनपआान दकए गए राख क   मात्रा (मीररक आन):  

च)  उपलब् ध आर्तन का प्रजतित (%) और आग ेजनपआान दकए िा सकने वाले 

 राख क  मात्रा (मीररक आन):  

छ) राख कुण् ड के भरे िान े क  अनुमाजनत अवजध (वषों और महीनस क  

 सं‍ र्ा):  

ड.)  जनिेिांक (अक्षांि और िेिान्‍द तर): 

 (कृपर्ा न्‍द र्ूनतम 4 जनिेिांकस को जवजनर्िाष् आ करें) 

ि)  राख कुण् ड में क  गई लाइट लनंग का प्रकार: एचडीपीई लाइट लनंग र्ा 

 एलडीपीई लाइट लनगं र्ा क् ल ेलाइट लनंग र्ा कोई लाइट लनंग नहीं 

छ)  जनपआान क  जवजध: िुष् क जनपआान र्ा नम गारा (नम गारा के मामल ेमें 

 कृपर्ा जवजनर्आाष् आ करें दक क् र्ा एचसीएसडी र्ा एमसीएसडी र्ा 

 एलसीएसडी ह ) 

ि)   राख का अनपुात: गारा जम श्रण में िल (1:____):  

झ)  संस्ट् थाजपत और कार्ािील राख िल पुनचािण प्रणाली (एडब् ल् र्ूआरएस): 

 हां र्ा नहीं  

ञ)  िमीन के अंिर र्ा िल जनकार् में राख कुण् ड से जनस्ट् सररत अपजिि िल 

 क  मात्रा (मी3): 

आ)  डाइट क क  जस्ट्थरता का अध   र्र्न कराए िान ेक  जपछली तारीख और उस 

 संगिन का नाम जिसने अध् र्र्न दकर्ा:  

ि)  लेखा-परीक्षा दकए िान े क  जपछली तारीख और उस संगिन का नाम 

 जिसने लेखा-परीक्षा क :  

 

19.  उपर्ोग दकए गए पुरान ेराख क  मात्रा (एमआीपीए):  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल   स र्ा राइट बर 
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सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल): 

ii. सीमेंआ जवजनमााण:  

iii. रेडी जमक् स कंि आ:  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री:  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण:  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण:  

vii. बांधस का जनमााण:  

viii. जनम् न भू-क्षेत्र का भराव:  

ix. खजनि क्षेत्रस का भराव:  

x. अजधभार वाल ेडम् पस में उपर्ोग:  

xi. कृजष:  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण:  

xiii. अन्‍द र् ििेस को राख का जनर्ाात  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें): 

20.  सार :  

 ब् र् रा सृजित मात्रा 

(एमआीपी) 

उपर्ोग क  गई मात्रा 

(एमआीपी) और (%) 

िेष मात्रा (एमआीपी) 

 ररपोर्आिंग क  अवजध के 

ि रान राख  
   

 पुरानी राख     

 कुल   

21.  कोई अन्‍द र् सूचना :  

वार्षाक अनुपालन ररपोआा, और जवयुुतत संर्ंत्रस और राख 

कुण् डस क  िेप राइट लस क  सॉफ्आ कॉपी ई-मेल:- moefcc-

coalash@gov.in पर भेिी िाए।  

 

22.  प्राजधकृत हस्ट् ताक्षरकताा के हस्ट् ताक्षर  

 

 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st December, 2021 

 S.O. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of 

Environment and Forests vide S.O.763 (E), dated the 14
th 

September, 1999, as amended from time to time, the Central 

Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the 

utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of 

three hundred kilometres from the coal or lignite based thermal power plants; 

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle 

(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the 

sustainability of the fly ash management system, the Central Government reviewed the existing notification; and 

whereas environmental compensation needs to be introduced based on the polluter pays principle; 
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based 

products and building materials in the construction sector; 

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in 

road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects, 

backfilling of mines, as an alternative for filling of earthen materials; 

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash 

discharged from coal or lignite based thermal power plants on land; 

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as 

bottom ash generated from the Coal or Lignite based thermal power plants; 

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation 

including system of environmental compensation based on polluter pays principle; 

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of 

the notification  of the Government of India, Ministry of Environment and Forests published in the Gazette of India, 

Extra Ordinary part II, section 3, sub-section (i) vide S.O.763 (E), dated the 14
th 

September, 1999, by notification in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment 

(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide 

G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected 

thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft 

provisions were made available to the public; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 

respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 

3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the 

Environment (Protection) Rules, 1986, and in supersession of the Notification S.O.763 (E), dated the 14
th 

September, 

1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby 

issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into 

force on the date of the publication of this notification, namely:-  

  

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.— 

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be 

primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an 

eco-friendly manner as given in sub-paragraph (2); 

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following 

eco-friendly purposes, namely:- 

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels; 

(ii) Cement manufacturing, ready mix concrete; 

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material; 

(iv) Construction of dam; 

(v) Filling up of low lying area; 

(vi) Filling of mine voids; 

(vii) Manufacturing of sintered or cold bonded ash aggregate; 

(viii) Agriculture in a controlled manner based on soil testing; 

(ix) Construction of shoreline protection structures in coastal districts; 

103



14  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

(x) Export of ash to other countries; 

(xi) Any other eco-friendly purpose as notified from time to time. 

(3) A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board 

(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC), 

Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways, 

Department of Agricultural Research and Education, Institute of Road Congress, National Council for 

Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation 

of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-

paragraph (2) based on technological developments and requests received from stakeholders. The committee 

may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants 

and mines, cement plants and other stakeholders as and when required for this purpose. Based on the 

recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may 

publish such eco-friendly purpose. 

(4) Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and 

bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any 

year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle: 

Provided that the three years cycle applicable for the first time is extendable by one year for the 

thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash 

utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the 

percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below: 

Utilisation percentages of thermal 

power plants 

First compliance Cycle to 

meet 100 per cent utilisation 

Second compliance cycle 

onwards, to meet 100 per cent 

utilisation 

>80 per cent 3 years  3 years 

60-80 per cent 4 years 3 years 

<60 per cent 5 years 3 years 

  

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the 

first year and first two years of the first compliance cycle for the thermal power plants under the utilisation 

category of 60-80 per cent and <60 per cent, respectively. 

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried 

forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated 

during that cycle. 

(5) The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this 

notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization 

of legacy ash shall be completed fully within ten years from the date of publication of this notification and 

this will be over and above the utilisation targets prescribed for ash generation through current operations of 

that particular year: 

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be 

utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on 

the annual ash generation as per installed capacity of thermal power plant.   

Year from date of publication 1
st
 2

nd
 3

rd
 -10

th
 

Utilisation of legacy ash (in percentage 

of Annual ash) 

At least 20 per cent At least 35 per cent At least 50 per cent 
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has 

stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution 

Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including 

certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this 

notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per 

the above mentioned timelines. 

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be 

applicable from 1
st
 April, 2022. 

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond 

with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as 

per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity 

Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond 

or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or 

conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three 

months from the date of publication of this notification. 

(7) Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and 

disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water 

pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification. 

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for 

at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State 

Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be 

inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) from time to time. 

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall 

provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link 

to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s). 

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable. 

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.— 

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road 

laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within 

300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities: 

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or 

lignite based thermal power plants.  

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed 

terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a 

request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal 

power plant serves a notice on the construction agency for the same. 

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and 

guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research 

Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public 

Works Departments and other Central and State Government Agencies.  
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake 

backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer 

Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three 

hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to 

mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of 

overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines 

of the Director General of Mines Safety (DGMS): 

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by 

delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement 

decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be 

applicable for the overburden generated from the date of publication of this notification and the utilisation of 

ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution 

Control Board, Director General of Mines Safety and Indian Bureau of Mines.  

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost 

and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the 

same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine 

voids shall not be applicable unless a notice is served on the mine owner by thermal power plant. 

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine 

voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of 

ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued 

guidelines on 28
th

 August, 2019 regarding exemption of requirement of Environmental Clearance of thermal 

power plants and coal mines along with the guidelines to be followed for such disposal.  

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine 

Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash 

disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners 

to get the necessary amendments or modifications in the permissions issued by various regulatory authorities 

within one year from the date of identification of such mines. 

(5) (i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with 

representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of 

Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of 

mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination 

of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the 

committee shall get updated quarterly reports prepared regarding identified mines (both underground and 

opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable 

mines immediately after the publication of this notification. 

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the 

above mentioned committee, to meet the utilisation targets mandated as above. 

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control 

Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by 

Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control 

Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website. 

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within 

one year for all types of activities envisaged under this notification including putting in place time bound 

online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution 

Control Committees (PCCs). 
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt. 

agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite 

based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 

provided these are made available at prices not higher than the price of alternative products. 

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with 

specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and 

Central Pollution Control Board. 

C. Environmental compensation for non-compliance.— 

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive 

or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash) 

utilisation, then such non-compliant thermal power plants shall be imposed with an environmental 

compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual 

reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it 

shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which 

environmental compensation has not been imposed earlier: 

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the 

first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A. 

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of 

Central Pollution Control Board.  

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating 

stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent 

(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an 

environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be 

imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental 

compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been 

imposed earlier. 

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user 

agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as 

mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution 

of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee 

(PCC).  

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down 

at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per 

ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC). 

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have 

been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be 

liable to pay Rs. 1500 per ton of ash for the quantity they fall short off: 

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square 

feet of built up area of construction. 

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power 

plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also 

be utilised for advancing research on use of ash including ash based products. 

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental 

compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any 
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall 

be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected 

on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the 

environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles. 

D. Procedure for supply of ash or ash based products.— 

(1) The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall 

serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for 

sale, or transport or both. 

(2) Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of 

ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose 

of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any 

ash or ash products or use reduced quantity.  

E. Enforcement, Monitoring, Audit and Reporting.— 

(1) The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance 

of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board 

shall develop a portal for the purpose within six months of date of publication of the notification. The 

concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the 

provisions of this notification.  

(2) (i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of 

the next month on the web portal. Annual implementation report (for the period 1
st
 April to 31

st
 March) 

providing information about the compliance of provisions in this notification shall be submitted by the 

30
th

 day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board 

or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated 

Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal 

power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual 

reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate 

Change by 31st May.  

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based 

products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by 

Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment 

Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB) 

or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report 

of ash utilisation of all other agencies except thermal power plants to review the effective implementation of 

the provisions of the notification. 

(3) For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be 

constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of 

Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry 

Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s), 

to be nominated by the Chairman of the committee. The committee may make recommendations for effective 

and efficient implementation of the provisions of the notification. The committee shall meet at least once in 

six months and review annual implementation reports and the committee shall also hold stakeholder 

consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant 

stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of 

Environment, Forest and Climate Change (MoEFCC). 
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(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash 

based products, the State Governments or Union territory administration constitute a Committee within three 

months from the date of publication of this notification under the Chairman, State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one 

representative from the Department which deals with the subject of concerned agency with which dispute is 

made. 

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by 

auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to 

Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action 

against non-compliant thermal power plants within fifteen days of receipt of audit report. 

 

[F. No. HSM-9/1/2019-HSM]  

NARESH PAL GANGWAR, Jt. Secy. 

   

Annexure 

Ash Compliance Report (for the period 1
st
 April-31

st
 March) to be submitted on or before 31

st
 May. 

Sl. No. Details   

1. Name of Power Plant    

2. Name of the company    

3. District   

4. State   

5. Postal address for communication:   

6. E-mail:   

7. Power Plant installed capacity (MW):   

8. Plant Load Factor (PLF):   

9. No. of units generated (MWh):   

10. Total area under power plant (ha): 

(including area under ash ponds) 

  

11. Quantity of coal consumption during reporting period (Metric 

Tons per Annum): 

  

12 Average ash content in percentage (per cent):    

13. Quantity of current ash generation during reporting period 

(Metric Tons per Annum): 

Fly ash (Metric Tons per Annum): 

Bottom ash (Metric Tons per Annum): 

  

14. Capacity of dry fly ash storage silo(s) (Metric Tons) :   

15 Details of utilisation of current ash generated during reporting 

period 

(a) Total quantity of current ash utilised (MTPA) during 

reporting period:  

(b)  Quantity of fly ash utilised (MTPA): 

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels) 

(ii) Cement manufacturing: 
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(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and fly over embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts; 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

(c) Quantity of bottom ash utilised (MTPA):  

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

(ii) Cement manufacturing: 

(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and flyover embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts: 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

  

Total quantity of current ash unutilised (MTPA) during 

reporting period: 

16. Percentage utilisation of current ash generated during reporting 

period (per cent): 

  

17. Details of disposal of ash in ash ponds 

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons) 

as on 31
st
 March (excluding reporting period): 

(b) Quantity of ash disposed in ash pond(s) during reporting 

period (Metric Tons):  

(c) Total quantity of water consumption for slurry discharge 

into ash ponds during reporting period (m
3
): 

(d) Total number of ash ponds: 

(i) Active: 

(ii) Exhausted (yet to be reclaimed): 

(iii) Reclaimed: 

  

(e) total area under ash ponds (ha):  

  

18. Individual ash pond details  

Ash pond-1,2, etc (please provide below mentioned details 

separately, if number of ash ponds is more than one) 

(a) Status: Under construction or Active  or Exhausted or 
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Reclaimed 

(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or 

MMYYYY): 

(c) Date of stoppage of ash disposal in ash pond after 

completing its capacity (DD/MM/YYYY or MM/YYYY): 

(Not applicable for active ash ponds)   

(c) area (hectares): 

(d) dyke height (m):  

(d) volume (m
3
): 

(e) quantity of ash disposed as on 31
st
 March (Metric Tons): 

(f) available volume in percentage (per cent) and quantity of ash 

can be further disposed (Metric Tons):  

(g) expected life of ash pond (number of years and months): 

(e) co-ordinates (Lat and Long): 

(please specify minimum 4 co-ordinates) 

(f) type of lining carried in ash pond: HDPE lining or LDPE 

lining or clay lining or No lining 

g) mode of disposal: Dry disposal or wet slurry (in case of wet 

slurry please specify whether HCSD or MCSD or LCSD)  

  

(h)  Ratio of ash: water in slurry mix (1:___ ): 

  

(i) Ash water recycling system (AWRS) installed and 

functioning: Yes or No   

  

(j) Quantity of wastewater from ash pond discharged into land 

or water body (m3): 

  

(k) Last date when the dyke stability study was conducted and 

name of the organisation who conducted the study:  

  

(l) Last date when the audit was conducted and name of the 

organisation who conducted the audit: 

19. Quantity of legacy ash utilised (MTPA): 

i. Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

ii. Cement manufacturing: 

iii. Ready mix concrete: 

iv. Ash and Geo-polymer based construction material: 

v. Manufacturing of sintered or cold bonded ash 

aggregate: 

vi. Construction of roads, road and flyover embankment:  

vii. Construction of dams: 

viii. Filling up of low lying area: 

ix. Filling of mine voids: 

x. Use in overburden dumps: 

xi. Agriculture: 

xii. Construction of shoreline protection structures in 

coastal districts; 

xiii. Export of ash to other countries: 

xiv. Others (please specify): 

  

20. Summary: 

Details Quantity generated (MTP) Quantity utilised 

(MTP) and (per cent) 

Balance quantity (MTP) 
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Current ash during 

reporting period 

      

Legacy ash       

Total       

21. Any other information: 

Soft copy of the annual compliance report, and shape files 

of power plant and ash ponds may be e-mailed to:- moefcc-

coalash@gov.in 

  

22. Signature of Authorised Signatory 
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/ 
/ 5. After receiving the environment feasibility study report from SPCB, the R&DM

� Department will provide the list of feasible extinct stone quarries to the respective
Revenue Divisional Commissioners and the District Collectors. This will enable them 
to temporarily lease these quarries to fly ash generating companies for the 
deposition of fly ash in accordance with Rule 9 of the OGLS Rules, 1983. 

6. The ten�porary lease of the ESQ for the filling of fly ash shall be granted exclusively
to fly ash generating companies and not to any other agency.

7. The Collector shall invite applications from fly ash generating companies for
temporary leases of feasible extinct stone quarries within the district. A period of 15 
days shall be allowed for fly ash generating companies to submit their applications. A
list of the fly ash generating companies, along with the quantity of fly ash they 
produce, will be provided by the OSPCB to the Collectors. Accordingly, these
companies will be informed to apply for ESQs by the Collector. Applications may be 
invited by Collectors from Fly Ash Generating Companies Irrespective of receiving
the list of ESQs from RDC. This list may be valid for one year from the date of 
notification. This list can then be used for allocation of ESQs by Competent
Authority. 

8. After receiving applications from the fly ash generating companies, the Collector
shall forward them to the concerned Tahsildars for scrutiny. After obtaining the report 
from Tahsildar, if the company is found eligible, then the Collector shall propose a
temporary lease of the extinct stone quarry in favour of the applicant fly ash 
generating company to the RDC for approval in accordance with Rule 9 of the OGLS 
Rules, 1983. 

9. If there are more than one application for a particular ESQ, the following principles
should. be followed to determine the priority-,,----

/rriority should be given to companies generating fly ash that are closer lo the ESQ 
to reduce transportation distance. 

ii. The capacity of the fly ash generating companies may be reviewed, and the total
number of ESQs may be allotted keeping in view the quantum/volume of void space 
(in terms of m3 ) required by the applicant companies. 

iii. The capacity of thermal power plant (in terms of MW) may also be taken into
consideration since capacity will reflect the magnitude of their requirements. A 
proposal to allot the ESQ may then be made by the Collector. 

10. Every Fly ash-generating company should receive at least one extinct stone quarry.
While allocating the extinct stone quarries, it is to be ensured that the filling capacity 
of the ESQ (void volume) should be proportionate to their power generation capaci�y 
, as much as possible, to effectively address the disposal of fly ash. Once an ESQ is
allocated by the Competent Authority, it shall not be changed ordinarily.

11. Companies that generate fly ash should be encouraged to recycle it for use in road
construction, cement production, brick manufacturing, mine void filling and other 
applications. Disposal In the extinct stone quarries should be the last option and 
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least 
_in quantity, with no more than 50% of the generated fly ash pl8ced in these

quarries. 

12. The Distric� Collector, with �rior permission from the RDC, shall allow the temporary
use of. Extinct Stone Quarries for the fly ash generating company for this specific
purpose. A lease deed, outlining all conditions, shall be executed between the
Collector and the project proponent and shall be registered at the latter's expense.

13. After securing a temporary lease for the abandoned quarry, the project proponent
must obtain the Consent to Establish (CTE) and the Consent to Operate (CTO), as
applicable, from the SPCB to fill the quarry with fly ash.

14. The temporary lease for filling the fly ash shall be subject to the following conditions

i. The temporary lease may be sanctioned for a period of one year. However, this
period may be extended by the Government for such period as the Government may
decide from time to time.

ii. The p�oject proponent must pay 10% of the current market value of the land as
license fee each year.

iii. Any fraction of a year beyond one. year shall be considered as one year, and an
additional 10% of the market value will be collected as a license fee up to a
maximum of 10 years.

iv. All conditions, restrictions, and limitations outlined in the SPCB guidelines for
transportation, filling, compaction, top soH capping, closure plan and plantation must
be strictly adhered to.

v. The project proponent shall make a security deposit for top soil capping which will be
assessed by SPCB. SPCB will do the estimate of top soil capping every year at the
time of renewal and the differential amount. if any, should be deposited by the
project proponent. The project proponent shall submit a Bank Guarantee @ Five(S)
Lakhs/.Acre for top soil capping followed by plantation over it, if required.

vi. Filling of quarries should be done under the. guidance of SPCB and SPCB will give
certificate to the Collector every month. Filling of quarries should be done as per the
regulation of SPCB.

vii. After the ESQ is completed, SPCB will certify that it is fit and suitable for public use,
and after that the abandoned quarry area shall be returned to the Government.
However in case the filling has exceeded the permitted quantity or exceeded in
height compared to its immediate surrounding, SPCB will direct the user company to
remove the excess quantity and District Administration will record it as an adverse
remark which may impact upon subsequent allocation of ESQ.

viii. If the project proponent fails to return the land in all respects, the Collector shall,
after providing the temporary lessee with �n opportunity of being heard, cancel the
temporary lease and forcibly take possession, transferring it to the Government
khata.
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ix. If the temporary lessee violates any conditions of the temporary lease or any
stipulations set by the SPCB, the Collector shall cancel the lease after providing an
opportunity of being heard and revert the land to the government khata along with a
penalty of INR 1,00,000 per acre.

x. If the temporary lessee further renders the land unusable for any future purpose, the
cost of the damage, that is, the amount required to restore the land to a usable
status, shall be assessed by a technical committee comprising of representatives
from Works Department, SPCB and District Administration and recovered from the
lessee, along with a penalty of INR 1,00,000 per Acre.

15. A committee consisting of the Tahasildar, IIC, and R.O. SPCB under the

chairmanship of Sub Collector will conduct field visit to each ESQ assigned for this

purpose, every quarter, to ensure that fly ash filling complies with SPCB guidelines.

The report, accompanied by geo-tagged photos and satellite imagery, will be 

submitted to the Collector by the 5th of every quarter and Collector in turn will submit

the report to RDC by the 10th day of each quarter

16. Towards the end of the temporary lease year, the Tahsildar shall submit a report to

the Collector through Sub Collector. Collector in turn will submit the report to RDC.

Any decision regarding the extension of the temporary lease or the closure of the

lease and the use of the fly ash-filled ESQ will be based on the District Collector's

report. If the ESQ is completely filled with fly ·ash, the Collector shall recommend to

the R&DM Department through RDC to reserve such land for one or more of the

following purposes -

i. Plantation

ii. Convert to Gharabari kisam and use it for settling homesteads for the landless in

accordance with the OGLS Act and Rules. 

iii. Public amenities, such as schools, Anganwadi Centre, Kalyan Mandaps,

Community Centre, play ground and so on. 

Safe bearing capacity shall be assessed by Works Department before opting 

for use as listed in items ii and iii above. 

By Order of Governor 

-%1� i-{

Additional Chief Secretary 

Revenue & Disaster Management Department 
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:,
mo No. -� 11 5 (?;-g,, /R&D.M. dated O 7 JUL 2025

Copy along with copy of the enclosure f orwardcd to Secretary Board of Revenue/ All 
RDCs /All Collectors for Information and necessary action. 

1 Additional Secrata�t
oi' ot{N)� . .... _ .. 

Memo No. � t, !i S; 9 /R&D.M. dated O 7 JUL 2025 

Copy along with copy of the enclosure forwarded to Member Secretary State 
Pollution Control Board for information and necessary action. 

� 
Additional Secret ent 

o=rJ o;r IVf
Memo No. r) � 5' f � /R&D.M. dated O 7 JUL 2025

Copy along with copy of the enclosure forwarded to the Special Secretary to 
Government, Steel & Mines Department/Special Secretary to 
Government, Forest, Environment and Climate_ Change Department /Director, Directorate 
of Minor Minerals, Odisha for information and necessary action. 

JI Additional Secret�aver, ii 11'€nt 
�1-1�:n'\,f" 

Memo No. � 1 t; 9) /R&D.M. dated O 7 JUL 2025

Copy along with copy of the enclosure forwarded to All Departments for information 

w-1 -
and necessary action. 

ti 
_ 

Additional Secretary ���y,_,,r;.opient

Memo No. � l; � � 2- /R&D.M. dated O 7 JUL 2025

Copy along with copy of the enclosure forwarded to All Sub- Collectors/ All 
Tahasildars for information and necessary action. 

Additional Secretary � 1\1:'1 ent 

� 
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OFFICe OF THE DISTRICT MAGISTRATE & COLLECTOR, SUNDARGARH

To. 

• (Mining Section) 

letter No, 5"",3E I XV· 15/2025, Dt.�j.2a:z§ 

The Tuha"ildn.r 1 

Subdeg�. 

Sub: Resaroing nllotment of Pcruobhadl Stone Quarry (Extinct Stone Quarry)

for disposal of fly-ash in fnvour of M/s Vedanta Ltd. and submission of

case record for temporary lease thereof. ' 

Ren This office letter No. 439 dated 15.09.2025.

Sir/ Madam, 

With reference to the letter on the subject cited above I am to enclose 
hel'C\\ith the proceedfags of the meeting held on 23.10.2025 under the 
chairmanship of the Revenue Divisionc;µ Commissioner (ND), Sambalpur 
rc-garding allotment of extinct • stone .quarries for. disposal of fly ash and tn

intimate you that the l>eruabhadl Stone-Quarry having estimated volume of 14 
La.kb M3 has been allotted to M/s Vedanta Ltd., Jharsuguda for disposal of fly
ash. 

• •• 

You are therefore reque$ted to process the case record for the temporary 
lea�e of the Peniabhadl :$tone Quarry for dilling with fly ash in favour of M/s 
Vedanta Ltd., Jharsugudn in accordance.with Rule 9 of the OGLS Rules, 1983. 

e, 
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Sundergarh Full of Ash 

Mafia Groups Active 

Sundergarh 7/1(Printed) – There is a plot of land admeasuring 1 acre 70 decimals 

recorded in Khata No. 19, Plot No. 44 located near Karmahidi – Balishankara Road 

which falls under Subdega, Block Karmahidi, Village – Gilkudar. The nature of this 

land is suitable for habitation and is categorized as unpopulated. There was a time 

when cattle from nearby villages used to graze on this land. Today there are 

mountains of ash generated from Thermal Power Plants. Not only this plot of land, 

ash is being thrown on many government lands falling on the way from Karmahidi to 

Subdega. Today, Sundergarh is turning into a situation like Jharsuguda. Be it city or 

village, roadside or riverbelt, ash is being dumped everywhere. Power generating 

companies are not ready to understand the situation despite protests by local 

inhabitants. The situation today is such that these companies are now dumping ash on 

government land and also on private lands. Ash from various power plants is being 

dumped in Sundergarh turning it into ash-hub. Mafia groups are dumping ash 

everywhere as per their whims and fancies. These mafia groups neither fear the 

pollution control board nor require the permission of the tehsildar. If the locals 

protest, the mafia groups are terrorizing them by showing guns.  

The ash dumping business is being run with full muscle power. Whoever protests has 

to face the mafia groups and their anger. These groups are turning barren government 

lands into mountains of ash. Rules suggest that one layer of mud should fall on one 

layer of ash. However only ash is being dumped everywhere. Ash blown away by 

wind is polluting both water and air. Illegal ash dumping is being done in Subdega, 

Balishankara, Sadar Block, Sundergarh city, Badagaon, Kutra, Kuaramunda and all 

other places of Sundergarh. Hundreds of youth from Kutra, Badagaon, Balishankara, 

Kuaramunda had in the recent past complained regarding illegal ash dumping before 

the collector. They had protested against this illegal activity and had noticed the 

collector to take action failing which the protests will grow stronger. But the 

administration and the Pollution Control Department chose to remain silent. On the 

other hand overloaded trucks are all the time parked on the roadsides.  

There have been recent allegations regarding illegal ash dumping in Kanjima Block of 

Sundergarh district. Few days back, the Superintendent of Police of Sundergarh had 

seized 6 ash filled trucks but later the police also chose to remain silent. It was 

expected the police will take action under the law after the seizure of these trucks. 

However, The dumping of ash has increased after this seizure. Recently, the deputy 
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speaker had addressed a letter to the chief minister demanding action against illegal 

ash dumping. However no action was taken. The transportation companies are 

illegally earning from the illegal transportation and dumping of ash but the general 

public is facing the consequences of such illegal dumping activities. It is feared that if 

strict action is not taken against the ash mafia, Sundergarh will lose all its uninhabited 

grazing land.  

TRUE TRANSLATED COPY 
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° Contamination of land and water will dostroy their livelihood and traditional 

way of life. 

Unscientific and Unsafe Proposal: 
0 The quarry is not IJned, engineered, or designed to hold ny aoh slurry. 
o Dumping toxic waste into a water-filled pit Is an envlronmental disaster

waiting to happen . .

7. Alternative Use of Quany Water:
o The existing water in the quarry can be used for Irrigation by nearby villages.
o Using it for agriculture would be a constructive and beneficial aftematlve for

the local community.

Our Humble Appeal 

We respectfully request your kind intervention to: 

• Cancel the proposed fly ash dumping plan at the Peruabhadi mountain/forest top
immediately.

• Conduct a Gram Sabha consultation as required under the Forest Rights Act and
PESA Act

• Protect the tribal population, agricultural lands, forests, and water bodies from

toxic contamination and ecological disaster.

Sir, the quarry pit is already filled with water and dangerously close to overflowing. 

Dumping fly ash here will be a serious environmental and human disaster. We therefore 

appeal for your urgent action to stop this proposal and safeguard the lives, livelihoods, and 

environment of our community. 

Thanking you, 

Yours faithfully, 

Residents of local villages. 

C;o�� ��Jb>.__

����

r���-
Copyto: 

1. The Collector and District Magistrate, Sundargarh

2. The Block Development Officer (BOO), Subdega Block

3. The District Forest Officer (DFO), Sundargarh Forest Division
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To 

The Tat"laslldar, Subdega 

District: Sundargarh, Odlsha 

Subject: 

Object: )n to the Hearing Regarding Dumping of Fly Ash in the Water-Filled Non-Functional Metal Quarry 

on the Mountain Top of �'?ruabhadi Forest 

Madam, 

With reference to your letter no. 2644 dated 17/11/2025. We, the villagers of Chatasargi, Teljora, and 

Dumerbahal under Hamirpur Gram Panchayat; Peruabhadi and Domkuda under Domkuda Gram 

Panchayat; and Didga under Deogaon Gram Panchaya� of Subdega Tahsil, Sundargarh district, strongly 

oppose the proposed fly ash dumping site on the hilltop of Peruabhadi Reserve Forest on the following 

grounds: 

1. The abandoned stone quarry has already turned into a natural water reservoir filled to its full

capac!�y. It is regularly used by villagers for bathing, drinking, cattle consumption and is also used by

wild animals. This water '.:>ody can serve at least ten adjoining villages for Irrigation.

2. Villages such as Chatasargi, Teljora, Didga, Majhi Para, Mahar Para, and Dumerbahal are situated at

the foothills of the Per�abhadi Reserve Forest In low-lying areas directly beneath the proposed dumping

site, while Peruabhadl village lies on the mountain top. 

3.The Didga-Teljora Nala flows through Birtola Bridge near Katnldihi on the Karamdihi-Subdega route

and joins River lb. During rains, fly ash slurry containing arsenic and other contaminants will flow down

the hillside, pollute water bodies, contaminate agricultural soil, and eventually silt and pollute River lb -

the lifeline for Karamdlhi, Jagatgarh, Phaguapara, and Sundargarh Town.

4. Any fly ash dumped on the mountain top will Immediately flow down through the natural streams

originating from the site, passing through multiple water bodies In Chatasargi, Mahar Para, and

Dumerbahal villages. These water bodies are used for bathing, Irrigation, and fishery. These streams

furt�.er connect to the Didga-Teljorn Nala and eventually drain Into River lb.

5. Since the proposed s,te is on a mountain top, fly ash particles dumped or transported uphill will be

easily carried by wind to surrounding vlllages, forests, farmlands, and water bodies. This will cause

severe air pollution, leading to respiratory Illnesses, reduced visibility, damage to crops, and deposition

of toxic particles across the entire foothill region.
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6. The proposed fly ash dumpln po a r ve d ng r to the livelihood of the local communities. The
villagers rely fully on agricultur , fore tr sourc , livestock rearing, and natural water bodies for their
daily sustenance. Any contar.iinatlon from fly a h will degrade farmlands, poison water sources, reduce
agricultural productivity, h rm fish nd c ttl , and caus Irreversible damage to the m livelihood
systems of the tribal nd rural famlli

7. The water-filled quarry has substantially increased the groundwater level In the surrounding villages.
As a result, even during the peak summer season, the ponds and hand pumps in nearby villages
continue to retain water. This quarry functions as a vital m.tural recharge source. Any dumping of fly ash
into it will destroy this recharge system, leading to severe scarcity of drinking water and contamination
of ponds used by villagers and livestock for drinking and bathing during summer.

8. Nearly 80% of the population in the affected villages belong to Scheduled Tribes, and the area falls
under a Scheduled Area, requ:ring Gram Sabha consultation and safeguarding of their land, forest, and
livelihood.

9. Villagers fear large-scale i;estruction of the mountain, its ecosystem, flora, fauna, medicinal plants,
fertile agri�ultural lands, and water sources on both the hilltop and foothills. All farmlands lie directly
beneath the proposed dumping site, and agriculture is the main livelihood.

10. The quarry is filled to the brim with water-and is on the verge of spilling over. Dumping fly ash will
cause slurry overflow, contamination of farmlands, destruction of habitats, and poisoning of water
sources.

11. There is no motorable road for the transport of fly ash to the mountain top. Heavy vehicles will be
forced to pass through villages, causing dust pollution, road damage, and major safety hazards.

12. The w:iter-filled quarry on the mountain top Is like a ticking time bomb. Any fly ash dumping or
additional pressure from he�ivy rain or natural calamities may cause the quarry wall to give way, leading
to loss of human lives, destruction of fertlle lands, and devastation of habitats below the mountain.

Prayer 

1. We, thP. village_rs, therefore humbly urge your good self to quash the proposed plan to dump fly ash in
the non-functional stone quarry located on the Peruabhadl mountain hilltop, which falls within a reserve
forest area, and instead consider developing the site for Irrigation purposes in the larger public interest
of the residents of Chatasargl Gram Panchayat, Peruabhadl village under Domkuda Panchayat, and parts
of Deogaon Panchayat. 2. We also strongly demand that a Gram Sabha be convened before any further
decision is taken on this matter.

Yours faithfully, 

The residents of Chatasargl, Teljora, Dumerbahal, Peruabhadl, Domkuda & Didg;.

���. 
C)ow4-� �"

I _,,.f _ 1<Y\'V\A , � )'V'7.---
JI r(\, °Arv" J 
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 

IN THE MATTER OF: 
GULSHAN KUMAR BARUA 

STATE OF ODISHA & ORS. 
VERSUS 

VAKALATNAMA 

Dated 
Accepted: 

I, Gulshan Kumar Barua, son of Raidhar Barua, age 54 years, resident of Sudega, 
Sundergarh, Odisha- 770014, the Applicant hereinabove do hereby appoint and 
retain: 

day of 

OF 2026 

ARYA TRIPATHY, NAVNEET DADHICHI, AMISHA CHAUHAN and 
MOHIT SINGH SIKARWAR 

APPLICANT 

Advocates 

2026. 

...RESPONDENTS 

H-508, Dion Riverfront Apartment, Trishulia, Cuttack, Odisha - 754005 
Email: aryatrip17@gmail.com 

Ph: 99654899419 

to appear for melus in the above Original Application and to conduct and 
prosecute or defend the same and all proceedings that may be taken in respect of 
any application for execution of any decree or order passed therein. I/We empower 
our Advocates to appear in all miscellaneous proceedings in the above Original 
Application or matter till all decrees or orders are fully satisfied or adjusted and, 
in all applications, related thereto including execution and review, till they are 
finally disposed of in this Commission and to obtain the return of documents and 
draw monies that might be payable to me/us in the said riginal Application or 
the matter. They are also authorized to depute other Counsel to act on their behalf. 

Gulshan Kumar Barua 
(Applicant) 

1 march
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